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…(�यवधान) 

कुमारी सुि�मता देव (िस�चर): मैडम, असम और मेघालय बॉड�र पर, बंगािलय� को पीटा जा रहा 

है। …(�यवधान) 

HON. SPEAKER: Everyday, it should not be there. 

… (Interruptions) 

HON. SPEAKER: Not, now. Please take your seat. 

Let us take up the Question Hour. Q. No. 201, Shri Laxmi Narayan Yadav. 

… (Interruptions) 

SHRI KALYAN BANERJEE (SREERAMPUR): Why Bengalis are being beaten 

up? … (Interruptions) 

HON. SPEAKER: Not now.  

… (Interruptions) 
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11 01 hrs 
ORAL ANSWERS TO QUESTIONS 

 
HON.SPEAKER: Q. No 201,Shri Laxmi Narayan Yadav. 

(Q. 201) 

�ी ल�मी नारायण यादव : अ�य� महोदया, �व�रत और सलुभ �याय िदलाना लोकतं� का बह�त 

बड़ा आधार �तंभ होता है। …(�यवधान) 

HON. SPEAKER: I know. But everyday, it should not be raised. 

… (Interruptions) 

11 01 ½  hrs  

At this stage, Kumari Sushmita Dev came 
and stood on the floor near the Table. 

… (Interruptions) 
 

�ी ल�मी नारायण यादव : अ�य� महोदया, हमार ेदेश म� िपछले कई वष� से इतने �यादा �करण 

उ�प�न ह�ए िक उनके चलते वष�-वष� गज़ुर गए और हम सब जानते ह� िक ऐसे कई लोग रहे जो 

�याय क� आस म� अपना पूरा जीवन समा� कर दतेे ह�, लेिकन उ�ह� �याय नह� िमल पाता है। 

…(�यवधान) वे जेल� म� सड़ते ह�। …(�यवधान) म� इस सरकार को ध�यवाद दूगंा िक स�ा म� आने 

के बाद इस सरकार ने बह�त ही ईमानदार �यास आरभं िकए। …(�यवधान) िजसके चलते एक 

स�मेलन सन ् 2015 म� म�ुयमंि�य� का बलुाया गया और सभी रा�य� के उ�च �यायालय� के 

माननीय म�ुय �यायधीश� का भी एक स�मेलन बुलाया गया। …(�यवधान)  

HON. SPEAKER: Nothing will go on record except the Question. 

…(Interruptions) …  

                                    
 Not recorded 
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�ी ल�मी नारायण यादव : अ�य� महोदया, उस स�मेलन म� कुछ फैसले ह�ए, िजनका िज� 

माननीय मं�ी जी ने िकया है। …(�यवधान) उसके अनसुार यह िनण�य ह�आ था िक पांच साल के 

भीतर सार े के सार े�करण िनपटा िदए जाएगें। …(�यवधान) ये �करण अिधकतम पांच साल के 

िलए लंिबत रह�गे। …(�यवधान) महोदया, उस सिमित के बनने के बाद �या-�या ह�आ, यह तो 

इ�ह�ने उ�र म� बता िदया है। …(�यवधान) परतं ु यह नह� बताया है िक उसके प�रणाम�व�प 

िकतने �करण अभी तक िनपट गए ह� और िकतने लंिबत ह�। …(�यवधान) मेर े एक अनमुान के 

मतुािबक उस िनण�य को ह�ए तीन साल हो गए ह�। …(�यवधान) महोदया, कम से कम दो ितहाई 

�करण जो पांच साल� से लंिबत ह�, वे िनपट जाने चािहए थे। …(�यवधान) म� माननीय मं�ी जी से 

जानना चाहता हूॅ ंिक इसम� वाि�तिवक ि�थित �या है? …(�यवधान) उस संक�प के बाद िकतने 

�करण िनपटे ह�? …(�यवधान) 

11 03 hrs  

At this stage, Kumari Sushmita Dev went back to her seat. 

�ी रिव शंकर �साद : अ�य� महोदया, माननीय सद�य ने जो �� उठाया है, वह बह�त ही 

सवेंदनशील �� है। आपने सही कहा िक एक बैठक सन् 2015 म� ह�ई थी, िफर सन् 2016 म� चचा� 

ह�ई थी, उसके बाद िपछले ह�ते शिनवार और रिववार को माननीय म�ुय �यायधीश ने सार ेउ�च 

�यायालय� क� एक बैठक बुलाई थी। म� �वय ंचचा� कर के इसको मॉिनटर करता हूॅ।ं  

महोदया, म� एक बात सदन को बह�त िवन�ता से बताना चाह�ंगा, आप इस मामले म� �वय ं

बह�त अनभुवी ह�। हमारा काम इ��ा���चर देना है, जैसे कोट�  हॉल बने, रिेसड�िशयल यूिनट बने, 

कानून पास हो आिद। जज� का काम िनण�य करना है। भारत क� �यायपािलका आज़ाद है। आपने 

मझुसे सवाल िकया है तो जो म� देखता हूॅ ंिक स�ुीम कोट�  म� सन् 2014 के बाद से लगभग 10,573 

केस� के िड�पोज़ल म� कमी आई है। उ�च �यायालय� म� 1,94,000 केस� के िड�पोज़ल म� कमी 

आई है। लेिकन जो हमारी सबऑिड�नेट �यूिडशरी है, इसम� अभी-भी स�ंया के मामले म� 

सतंोषजनक िनदान नह� ह�आ है। आपने बताया, म�ने हर हाईकोट� का िव�तार से आपको सलं�न 
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िदया है। एक जो मझेु कारण िदखाई पड़ता है िक स��ल �क�म म� सन् 1993-94 स े हम जो रािश दे 

रहे थे, मोदी जी क� सरकार आने के बाद उसका 42 पस�ट हम लोग� ने िदया है, जो 25 साल� म� 

हाइए�ट है। यह इन चार  साल� म� सबसे �यादा है।  

 माननीय अ�य� जी, म� एक आंकड़ा ज�र देना चाह�ंगा िक हमारी कोिशश है िक अगले 

साल माच� तक 21,153 कोट�  हॉ�स हो जाएगें, यािन जज� से अिधक कोट� हॉ�स देश म� हो जाएगें। 

नर�े� मोदी जी क� सरकार आने के बाद वष� 2014 से 2,819 कोट�  हॉ�स बने ह�। �यायाधीश� के 

िलए आवास क� 2,321 यूिनट्स बनी ह�।  

 महोदया, म� बताना चाहता ह� ँ िक नेशनल जूिडिशयल डेटा ि�ड पर 10 करोड़ केसेज, जो 

िड�पो�ड ऑफ ह�, जो पेि�डंग ह�, का िडिजटल �लेटफाम� उपल�ध है। हम िजलेवार ले रहे ह� और 

जो भी केस पाचँ साल से ऊपर के ह�, खासकर ि�िमनल केसेज, उनके िलए म�ने �वयं सार ेम�ुय 

�यायाधीश� को प� िलखा है। म� उ�ह� िलखता रहता ह�,ँ उनसे चचा� भी करता ह� ँ िक आपको 

�ाथिमकता म� ि�िमनल केसेज का िड�पोज ऑफ करना चािहए। उनके फैसले भी ह�ए ह� और हम 

इसे आगे बढ़ाय�ग।े दस साल से परुाने िजतने भी िसिवल केसेज ह�, उनको �ाथिमकता म� िड�पोज 

ऑफ क�िजए और बाक� जो हीनस ऑफ� स है, व�र� नाग�रक�, मिहलाओ ंके िखलाफ केसेज ह�, 

उन पर कार�वाई होगी।  

�ी ल�मी नारायण : महोदया, मं�ी जी ने काफ� अ�छा उ�र िदया है। आजकल आम जन-मानस 

म� यह धारणा है िक स�ुीम कोट�  और हाई कोट्�स म� मामले लि�बत होने का एक कारण 

पी.आई.एल. को िनपटाने का है और उ�ह�ने यह एक नया काम अपने ऊपर ले िलया है। 

�यायपािलका पी.आई.एल. के मा�यम से सरकार� पर क��ोल करने या सरकार� को चलान ेका 

काम करना चाहती है। �या आम जन-मानस क� यह धारणा सही है िक इसके कारण भी स�ुीम 

कोट�  और हाई कोट्�स म� केसेज �यादा लि�बत हो रहे ह�, �य�िक माननीय �यायाधीश� का �यान 

पी.आई.एल. को िनपटाने म� �यादा लगा रहता है?  
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�ी रिव शंकर �साद : महोदया, गरीब� के हक म� पी.आई.एल. दािखल क� जाए, मजदूर� को वेतन 

िमले, इसके िलए पी.आई.एल. दािखल क� जाए, अगर कोई नेता ��ाचार कर रहा है, उस पर 

पी.आई.एल. हो, इसका हम पूरा समथ�न करते ह�। म� अपनी �यि�गत चचा� कम करता ह�,ँ लेिकन 

िबहार के कुछ बड़े-बड़े ��ाचार के मामल� म� पी.आई.एल. का वक�ल म� ही था, िजसम� नेताओ ंको 

सजा हो रही है। म� एक बात बह�त ही िवन�ता से कहना चाह�गँा िक शासन चलाने का अिधकार 

उ�ह� का है, िज�ह� जनता शासन करने के िलए चनुती है और जो हाउस के �ित जवाबदेह होते ह�। 

कानून बनाने का अिधकार उ�ह� का है, िजनको जनता वोट देकर कानून बनाने के िलए चनुती है 

और जो सदन के �ित जवाबदेह होते ह�। म� बह�त िवन�ता से यह कह�गँा िक हाई कोट�  या स�ुीम 

कोट�  का काम पी.आई.एल. के मा�यम से शासन चलाना नह� है। यह अिधकार देश के सिंवधान ने 

चनेु ह�ए लोग� को िदया है। म� बस इतना ही कहना चाहता ह�।ँ   

�ी मनसुखभाई धनजीभाई वसावा : महोदया, आपने मझेु �� पूछने का मौका िदया, इसके िलए 

आपका ध�यवाद।  

 महोदया, म� आपके मा�यम से माननीय मं�ी जी से कहना चाहता ह� ँिक लि�बत मामल� म� 

िकसान� क� जमीन अिध�हण से स�बि�धत मामले, िसंचाई के �ोजे�ट, फॉर�ेट ल�ड तथा कई 

जगह� पर िविवध सगंठन� �ारा मेिडकल एडिमशन और सरकारी नौक�रय� म� �रजव�शन के गलत 

�माण-प� के आधार पर नौकरी �ा� करने पर कई उ�च �यायालय� म� �रट िपिटशन दािखल ह�ई 

है। वनधारणीय अिधकार क� र�ा के िलए �या कानून मं�ालय कोई मदद करगेा? म� भारतीय 

जनता पाट� क� सरकार क� सराहना करता ह� ँ िक वह कानून म� ज�दी से ज�दी सधुार करके, 

गरीब लोग� को, ज�रतमदं लोग� को �याय िदलाने का बह�त अ�छा कदम उठा रही है। म� इसके 

िलए सरकार के कानून मं�ालय का बह�त आभारी ह�।ँ म� वनधारणीय अिधकार क� र�ा हेत ुकाननू 

मं�ी जी से पूछना चाहता ह� ँिक आप इसम� �या सहायता कर सकते ह�? 

�ी रिव शंकर �साद : महोदया, सरकार आने के बाद माननीय �धान मं�ी जी का पहला िनद�श 

था िक परुाने कानून� को समा� करो। जो अनपुयोगी कानून ह�, जो अ�ेंज� के समय के कानून ह� 
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और गरीब िवरोधी ह�, उ�ह� समा� िकया जाना चािहए। मझुे इस सदन को बताते ह�ए खशुी हो रही है 

िक अब तक लगभग 1,400 कानून हम िनर�त कर चुके ह�, िजस पर इस सदन ने सहयोग िकया है। 

हमने कई रा�य सरकार� को भी कहा है िक आप भी परुाने कानून� को िनर�त क�िजए और काफ� 

लोग� न ेऐसा िकया है। हम इस काम को कर�गे और ऐसा करते रह�गे िक िजतने भी अनपुयोगी कानून 

ह�, वे समा� होने चािहए। जहा ँतक आपने वन बंधओु और उनके अिधकार� क� बात कही, हमारी 

सरकार पूरी सजग है। जहा ँभी इस �कार के मामले हाई कोट�  म� आते ह�, स�ुीम कोट�  म� आते ह�, 

हमारी सरकार मॉनीटर करती है, हमारा स�बि�धत िवभाग मॉनीटर करता है, म� �वयं मॉनीटर 

करता ह�।ँ अगर आपक� िकसी �पेिसिफक हाई कोट�  के िकसी �पेिसिफक केस के बार ेम� िचंता हो 

तो वह मझेु बताइए, म� अव�य सहयोग क�ँगा।  

�ी मि�लकाजु�न खड़ग े: मैडम �पीकर, मेरा एक छोटा-सा �� है। आज िजस �कार से कोट�  म� 

�यादा केसेज़ प�िडंग ह�, उनके िलए ही हर जगह हाई कोट�स क� �ांचेज़ बनाई गई ह�। ऐसी ही एक 

�ांच मेर ेकां�टीटूएसंी गलुबगा� म� बनी है, लेिकन उसका ज�ुरि�ड�शन कम रहने के कारण कोट� को 

िजतना केसेज़ ऑ�ज़ब� करना चािहए, उतने नह� हो रहे ह�। इसिलए हमने आपस ेभी दर�वा�त क� 

और उसी ढंग से म� चीफ जि�टस से भी िमला। हमने गवन�म�ट ऑफ कना�टक क� तरफ से 

�रकमे�डेशन के िलए �यास िकया, लेिकन वह काम नह� हो रहा है। अगर आप वह काम नह� कर�गे 

तो ब�गल�ु म� जो केसेज़ प�िडं�स ह�, गलुबगा� और ब�गल�ु म� कम से कम 800 िकलोमीटर का अतंर 

है, उसी तरह से जो धारवाड़ है, वह भी गलुबगा� से कम से कम 500 िकलोमीटर क� दूरी पर है, 

इसिलए गलुबगा� म� कोट�  क� �ांच खोली गई थी। उसक� िबि�डंग भी सभी तरह से ठीक हो गई है। 

वहा ँ िजन जज� का अपॉइ�ट्म�ट होता है, उनम� से िसफ�  दो या तीन जज� को अपॉइ�ट्म�ट िकया 

जाता है। वे केसेज़ �ांसफर नह� करते ह�। म� कह�गंा िक हैदराबाद तथा कना�टक म� �पेशल कोट� के 

िलए हमने यहा ँ371(जे) का अम�डम�ट िकया है, सिंवधान म� सशंोधन िकया है। म� चाह�ंगा िक िजस 

ए�रया के िलए उस कोट� को बनाया गया है, अगर आप पूर ेए�रये को एक ही हाई कोट�  म� लाएगें तो 

सभी को सह�िलयत होगी और कोट� भी िफिजबल बनेगा। 
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�ी रिव शंकर �साद: माननीय खड़गे जी, आप बह�त ही अनभुवी सांसद है और आपको �शासन 

का भी अनभुव है। आपको मालूम होगा िक भारत के सिंवधान म� �यायपािलका आज़ाद है। The 

Judiciary is completely free – in which area, what Bench will sit and what shall 

be their territorial jurisdiction?  These are all matters to be determined by the 

Chief Justice of the High Court.  That is the right norm.  What is important is 

that your concern needs to be conveyed.  There are Supreme Court judgments 

also that in these mattes where Benches are to be located, what cases are to 

go, the High Court is the primary institution whose consultation is important. 

 Now, you have flagged an issue to me.  I will try to convey your 

concerns to surely the Chief Justice of the Karnataka High Court.  What 

geographical location they will determine is their call. … (Interruptions) Just a 

minute.  But, as far as your concern is concerned, because you are a senior 

leader, I make it a point that I will convey that you have also raised this 

concern.  But, I would like to remind you that my power is limited and must 

remain limited because our Government respects the independence of the 

Judiciary. 

�ी �मे िसहं च�दूमाजरा : �पीकर महोदया, म� आपके मा�यम से माननीय मं�ी जी के �यान म� 

एक ऐसा केस लाना चाहता ह�,ं िजसे म� समझता ह� ंिक देश म� सबसे �यादा समय से लंिबत पड़ा है 

और सबस े�यादा सवेंदनशील है। 

 मैडम �पीकर, म� माननीय मं�ी जी से जानना चाहता ह� ंिक वष� 1984 के क�लेआम के कुछ 

दोषी लोग� के िव�� केस चल रहा है। उनम� से एक केस ऐसा है िजसम� हमार ेमं�ी जी वक�ल थे, 

म� सार ेिसख समाज क� ओर से इनका आभारी ह� ं , जब चाज� लगाए गए थे, �य�िक इ�ह�ने फ�स 

भी नह� ली थी। म� माननीय मं�ी जी से कहना चाहता ह�ं िक आज अखबार� म� भी आया है िक वह 
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केस डेढ़ वष� से फाइनल �टेज पर िहय�रगं म� चल रहा है। कल माननीय कोट�  ने एलान कर िदया 

िक उनक� कोई �मोशन हो रही है और उस केस को िकसी और को �ांसफर िकया जाए। आज 

वक�ल आए थे और हमार ेिसख समदुाय के बह�त से लोग आए थे। अगर उस केस को �ांसफर कर 

िदया गया तो वह केस और डेढ़-दो वष� चलेगा। िजनके िव�� वह केस है, वे अब आिखरी उ� म� 

चल रहे ह�। इसिलए म� चाहता ह� ं िक ऐसा कोई िविध-िवधान बने, िजसस ेवह केस �ांसफर न हो, 

उसक� डे-बाई-डे िहय�रगं हो तािक हमार ेसमाज को इंसाफ िमल पाए। म� माननीय मं�ी जी स ेयही 

पूछना चाहता ह�ं। 

�ी रिव शंकर �साद: आदरणीय अ�य� जी, हमार ेमाननीय सद�य बह�त ही व�र� है और म� 

उनक� पीड़ा को समझता ह�।ं यह पूर ेदेश के िलए िचतंा का िवषय है िक वष� 1984 के नरसंहार म� 

जो �याय िमलना चािहए था, उसम� किठनाई ह�ई है। हमारी सरकार आने के बाद एसआईटी बनाई 

गई और �वयं गहृ मं�ी जी कोिशश म� लगे ह�ए ह�। हम सभी लोग चाहते ह� िक  �याय िमलना चािहए। 

इसम� म� आपको इतना ही आ��त क�ँगा िक आपक� पीड़ा के अनसुार इसे और ए�सिपडाइट 

कर�, यह हम लोग का कलैि�टव किमटम�ट है। लेिकन मान लीिजए िक स�ुीम कोट�  का कॉलेिजयम 

िकसी जज को कह� का चीफ बनाकर भेजता है, तो उनक� एक �ि�या होती है। 

म� उसम� अवरोध पैदा नह� कर सकता ह�।ं म� आपको बड़े िव�ास के साथ इतना ही आ��त 

करना चाहता ह� ं िक व ेकह� भी जाए,ं उसका फा�ट �ैक करके िडसीजन हो, इसम� हमारा िविध 

िवभाग पूरा सहयोग करगेा। म� आपको यह कहना चाह�गंा।  

SHRI KALYAN BANERJEE : The hon. Law Ministers, both the Minister of Law 

and the Minister of State for Law, are having practical experience in dealing 

with the matters.  

 Madam, through you, I would like to tell that the resolutions which have 

been taken are the most important part that all the High Courts shall assign top 

most priority for disposal of cases which are pending for more than five years.  
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This has not been given effect to. Today, all the matters are pending.  Writ 

matters of more than ten years and criminal appeals of more than 8-10 years 

are pending.  Time is going up.  Ultimately, when acquittal is there, they are 

languishing in the jail for 13–14 years.  You have also created commercial 

courts.  You have taken good steps. I must appreciate you for taking these 

steps. But incidentally, till now the judges, who are taking up the criminal 

matters, are now taking commercial court matters.  Unless the posts are 

created, no benefit will come.  

 Madam, through you, I have a question and also a request. Will the 

Central Government ask all the High Courts, in terms of the resolution as to 

how many cases have been disposed of and how many cases are pending for 

more than five years in all the High Courts, including appeals in the District 

Courts and the decisions? How many such decisions have been implemented 

and how many cases are still pending?  

SHRI RAVI SHANKAR PRASAD: Madam Speaker, the hon. Member, who has 

asked the question, is a more eminent lawyer than both me and the hon. 

Minister of State. Therefore, his experience is more practical. … (Interruptions) 

I had never used the floor for that but I think some kind of banter should be 

allowed.  

 Now, what is important? As the Law Minister, from my Department, I am 

personally writing to all the Chief Justices, giving them District-wise figure. If 

you see the annexure to my reply, what each High Court has done is already 

mentioned. I am happy to share with you that many High Courts have made 
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promotion, CR appreciation, conditional upon performance in the disposal of 

old cases. Therefore, many High Courts are doing a good job and we need to 

appreciate it.  

 Yes, I take your concern on board. Madam Speaker, one of the biggest 

concerns for me is that more than 5000 posts of subordinate judiciary are 

vacant.  In the filling up of these posts, neither the Government of India has the 

power nor the State Government has the power. Somewhere majority of the 

High Courts undertake examination and in many States, the Public Service 

Commissions are recommending. What have we done?  We want to have a 

centralized system for appointment of subordinate judiciary at some level with 

some percentage. Under the mandate of the Prime Minister, the keenness 

commitment of our is that judges from the deprived community, from the 

Scheduled Castes, from the Scheduled Tribes, from the OBC, minority and 

women must also become part of the subordinate judiciary. After training, they 

must get elevated to the High Court so that everyone needs to have 

representation in the High Court selection also. 

There are differences between us and some High Courts. I am sure with 

the collective will, we will be able to come out of that.  Now, we have the 

National Law School. Finest young boys and girls are coming. After IIT, the 

best minds of India are in the National Law School. Why should not they, after 

some years of practice, be made Additional District Judges so that they come 

in  the chain for the High Court Judges? These are the larger issues which we 

are working on under the mandate of the Prime Minister. It is because if we 
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talk of inclusive society, the judiciary must also reflect that inclusion. That is our 

commitment.  
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(Q. 202) 

PROF. SUGATA BOSE : Madam Speaker, may I take this opportunity to 

welcome back our Prime Minister from the BRICS Summit in South Africa 

where he had the opportunity of another interaction with the President of 

China? And I do so with simple ‘namaskar’ from a respectable distance?  

 Madam Speaker, in the early twenty-first century, Asia is recovering the 

global position it had lost 200 years ago. In order to realise our dream of an 

Asian century, India and China must strive to peacefully manage their 

simultaneous rise. It is, therefore, entirely appropriate to have close 

engagement at the highest levels of our two Governments. I hope the informal 

summit in Wuhan will lead not only to another informal summit at a beautiful 

place in India next year but will also lead to a structured strategic framework of 

dialogue to enhance our cooperation and resolve our differences. 

 In the written reply to my Question, about the topics covered and the 

results of the nine-hour conversation, one word is conspicuous by its absence. 

It is the name of a place called ‘Doklam’ which was a cause for great concern 

last year during our Monsoon Session of Parliament. We, in the Opposition, 

showed our solidarity with the Government to enable our brave soldiers to hold 

their ground and to allow space for our diplomats to make their best efforts to 

defuse the crisis.  

 Our Parliament deserves to be taken into confidence as to whether or 

not our Prime Minister raised the Doklam issue and whether the strategic 

guidance provided by the two leaders to the respective militaries has resulted 
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in the dismantling of the Chinese infrastructure which came uncomfortably 

close to our Siliguri corridor. Will the External Affairs Minister please shed 

some light on this matter? 

�ीमती सुषमा �वराज : अ�य� जी, सांसद �ो. सगुत बोस बह�त िव�ान सांसद ह�। आपने कहा 

िक एक वड�  ‘conspicuous by its absence and that is Doklam’. शायद उससे पहले क� 

लाइन म� आपने नह� देखा उसम� यह भी िलखा है िक �पेिसिफक टॉिपक िड�कस नह� ह�आ। अगर 

कोई �पेिसिफक टॉिपक िड�कस नह� ह�आ तो डोकलाम श�द कैसे आता।  

 अ�य� जी, म� आपके मा�यम से सदन को बताना चाहती ह� ंिक वहुान क�  …( �यवधान)।    

माननीय  अ�य� : पहले सनु लीिजए।  

�ीमती सुषमा �वराज  : अ�य� जी, पहले पूरा जवाब सनु लीिजए, वहुान क� सिमट िकसी तय 

एज�डे के साथ नह� ह�ई थी। म� वहुान क� सिमट क� तैयारी के िलए �वयं चीन गई थी। दोन� िवदेश 

मंि�य� ने यह तय िकया था िक हम िकसी �पेिसिफक एज�डे या िकसी िनधा��रत एज�डे म� अपने 

नेताओ ंको न बांध,े उ�ह� �वतं� �प से बात करने द�। आप कह�गे िक इसका �येय �या था? वहा ं

म�ु� को सलुझाना उ�े�य नह� था, म�ु� को सलुझाने के िलए सही वातावरण तैयार करना उ�े� य 

था। �येय तीन थे, पहला, दोन� नेताओ ंके बीच सहजता यानी क�फट�  लेवल बढ़े, दूसरा, दोन� 

नेताओ ं के बीच आपसी समझ �यचुअुल अंडर�टैिडंग बढ़े, तीसरा, दोन� नेताओ ं के बीच 

पार�प�रक िव�ास बढ़े, �यचुअुल ��ट यानी समझ, सहजता और िव�ास बढ़ाने के िलए  मीिटंग 

ह�ई थी। म� सदन म� खड़े होकर पूरी िज�मेदारी के साथ कह सकती ह� ंिक इन तीन� �येय� म� हमने 

सफलता �ा� क�। उसके बाद केवल जोहा�सबग� म� नह� िमले, उसके पहले चीन म� ही िचंगदाओ म� 

िमले, एससीओ सिमट के साइडलाइन म� िमले, जोहा�सबग� म� ि��स क� साइडलाइन म� िमले। 

वहुान म� जो समझ बनी थी, उसके प�रणा�व�प वहा ंजो ह�आ, उसम� डोकलाम भी आता है। पहली 

बात यह ह�ई िक दोन� नेताओ ं ने अपनी िमिल�ीज को िनद�श द े िदए िक अगर नीचे कोई िमस- 

अडंर�ट�िडंग  होती है, कोई मतभेद होता है तो उसे िनचले �तर पर ही सलुझाए,ं कोई िववाद न 
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बनने द�। उसी के फल�व�प चीन के र�ा मं�ी भारत आ रहे ह�। दूसरी चीज तय ह�ई, जो वहुान 

मीिटंग का फॉलो-अप था, उसम� तय ह�आ िक चीन-भारत के लोग� के बीच सपंक�  बढ़े, इसके िलए 

भी एक तं� बना है जो िवदेश मं�ी के �तर पर बना है, िजसके िलए िवदशे मं�ी इस वष� के अतं म� 

यहां आ रहे ह�। फॉलो-अप के तौर पर  ठोस उपलि�धया ंभी ह�ई ह�। आप लंबा जवाब नह� चाह�गे, 

वरना म� सभी ठोस उपलि�धय� का िज� करती। जहा ंतक डोकलाम का सवाल है, म� पहले भी कह 

चकु� ह�,ं आज िफर पूरी िज�मेदारी से कह रही ह� ंिक डोकलाम बह�त ही प�रप�व कूटनीित के साथ 

सलुझा िलया गया है। फेस ऑफ साइट पर यथाि�थित बनी ह�ई है। डोकलाम क� फेस ऑफ साइट 

पर एक ितल का भी अतंर नह� ह�आ है।     

PROF. SUGATA BOSE : I am very happy to hear that the Doklam issue has 

been resolved through diplomatic efforts. My second supplementary, hon. 

Speaker, relates to our vital concerns in the Indian Ocean inter regional arena 

of which India historically has been the economic, cultural and political hub. 

During the last year, China has acquired a military base in Djibouti and 

obtained a 99 years lease of the Sri Lankan port of Hambantota. China has 

been building ports in other countries in our neighbourhood and increasing its 

influence in all of the lands abutting the Indian Ocean.  

 Has our Prime Minister, in general terms, apprised the President of 

China of our irreducible interests in our oceanic periphery and also sought 

freedom of navigation in the South China Sea so that we may have peace and 

prosperity across the Indo-Pacific?  

 I am sorry, Madam Speaker, that I am having to pose these questions to 

Sushma ji who was not present at Wuhan. I had originally addressed the 

question to the Prime Minister but our Secretariat redirected it to our esteemed 
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External Affairs Minister. There used to be a Parliamentary tradition of a Prime 

Minister giving a statement before this House of the People after an important 

summit. I am very happy to hear it from Sushma ji for whom I have the highest 

respect, but after she has answered this question, I would request the Prime 

Minister to say a few words about the Summit. Thank you.  

�ीमती सुषमा �वराज: माननीय अ�य� जी, म� वहा ंउपि�थत थी या नह�, लेिकन म� उ�र देने म� 

स�म ह�।ं वहुान म� जो कुछ ह�आ, म�ने उसका बह�त ही िव�ततृ िववरण िदया है। म�ने कहा है िक म� 

वहा ंतैयारी के िलए गई थी । मझेु सब कुछ मालूम है िक वहा ं�या घटा इसिलए म� पूरा उ�र दूगंी। 

 जहा ंतक माननीय सद�य ने ��डम ऑफ नेिवगेशन क� बात उठाई है, जो चीज� जग जािहर 

ह�, जो हमारी नीित म� ह�, उ�ह� अलग से उठाने क� आव�यकता नह� है। हमारी यह नीित है िक 

इंटरनेशनल मे�रटाइम �ट्स म� ��डम ऑफ नेिवगेशन हर उस देश का अिधकार है िजसक� 

टे�रटरी उसम� आती है, िजसका मे�रटाइम जोन उसम� आता है। हमारी साउथ चाइना सी के बार ेम� 

बह�त ही �प� नीित है िक ��डम ऑफ नेिवगेशन होना चािहए और जो भी आपस म� िड�पयूट ह�, 

अन�लॉस के तहत इंटरनेशनल लॉ एडं ऑड�र माने जाने चािहए। ��स ऑफ ऑड�र को माना 

जाना चािहए और सार े के सार े िववाद अन�लॉस के तहत ही तय िकए जाने चािहए। हमारी यह 

बह�त ही �प� नीित है, यह चाइना को भी मालूम है। … (�यवधान) 

�ी मि�लकाजु�न खड़ग े : माननीय �धानम�ंी जी यहां मौजूद ह�। वे खदु ही वहा ं गए थे।… 

(�यवधान) 

माननीय अ�य�: ऐसे नह� होता है। जो उनके �� ह�, वही जवाब द�गे। 

… (�यवधान) 

HON. SPEAKER: This is the Question Hour. I am sorry.  

 Shri P.D. Rai ji. 

… (Interruptions) 
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HON. SPEAKER: Nothing will go in record, except the Question.  

…(Interruptions)…  

SHRI PREM DAS RAI : Madam Speaker, thank you for allowing me to 

participate in this question. My question to the hon. Minister is … 

(Interruptions) 

माननीय अ�य�: वह स�म ह�। आप बैिठए।  

… (�यवधान) 

HON. SPEAKER: The hon. External Affairs Minister will answer it.  

… (Interruptions) 

माननीय अ�य�: यह �वै�न ऑवर है। आप बैिठए। 

… (�यवधान) 

HON. SPEAKER: Except the Question, nothing will go in record  

…(Interruptions)…*  

SHRI PREM DAS RAI : Madam Speaker, the answer to the question is rather 

broad and, therefore, I take the opportunity by participating with a question, 

which is most specific to the region and one which my fellow colleague, Dr. 

Sugata Bose has already raised on Doklam. I am very happy to understand the 

resolution of the same.  

 However, Madam, recently the Vice External Affairs Minister from China 

visited Bhutan. I would like to understand from the hon. Minister whether this 

was one of the outcomes of the Wuhan Summit. 

                                    
 Not recorded 
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�ीमती सुषमा �वराज: माननीय अ�य� जी, म� माननीय सद�य क� बात नह� समझी। चीन के 

वाइस �ीिमयर भूटान म� अब गए तो वहुान सि�मट म� इसके बार ेम� कैसे बात होती?  

 म�ने कहा िक वहुान सि�मट म� कोई तय एज�डा नह� था। भूटान के वाइस �ीिमयर अब गए, 

तो वहुान म� िकस बार ेम� बात होती? … (�यवधान) म�ने डोकलम के बार ेम� जवाब इतना �प� िदया 

है िक िकसी �पेिसिफक इ�यू पर बात नह� ह�ई। चूंिक डोकलम सलुझ चकुा था, डोकलम सलुझ 

चकुा है। म� बार-बार कह रही ह� ंिक डोकलम सलुझ चकुा है, कूटनीितक प�रप�वता, िड�लोमेिटक 

मे�यो�रटी से सलुझ चकुा है। वहा ंजो फेस साइट ह�, उस पर ितल भर भी प�रवत�न नह� ह�आ है।  

म� सदन म� खड़े होकर कह रही ह�,ं पूरी िज�मेदारी से कह रही ह� ंिक वहा ंका Status quo 

बराबर बना ह�आ है, उसम� ितल भर भी प�रवत�न नह� ह�आ है, तो बार-बार डोकलम का िवषय �य� 

उठाया जाता है? … (�यवधान) 

�ी अधीर रजंन चौधरी : वहा ंयह इ�यू है।… (�यवधान) 

माननीय अ�य�: िवदेश मं�ी कुछ कहना चाहती ह�। 

… (�यवधान) 

�ीमती सुषमा �वराज: भूटान और चाइना का बाउ�ंी िड�पयूट अलग चल रहा है। डोकलम म� 

�ाई ज�ंशन �वाइंट क� बात हमसे सबंंिधत थी। नॉद�न� डोकलम का बाउं�ी िड�पयूट उनके साथ 

चल रहा है, यह भूटान और चीन के बीच म� है। इसम� भारत कुछ नह� कह सकता है। 

 हमारी जो फेस ऑफ साइट है, म� उसके बार ेम� बार-बार कह रही ह�ं िक फेस ऑफ साइट 

का मामला िपछले साल 28 अग�त, 2017 को सलुझ चकुा है। वहा ं ितल भर भी प�रवत�न नह� 

ह�आ है। 
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 (Q. 203) 

DR. K. GOPAL : Respected Madam Speaker, electrification of railway routes is 

a good thing and the country can save precious oil. At the same time, the 

country has got huge diesel infrastructure. We have more than 5,800 working 

diesel locomotives. Moreover, we already have diesel locomotive 

manufacturing units, and more units are also coming up.  

The premature idling of in-service rolling stock assets of the diesel is 

also not a good idea. Therefore, my question is what the fate would be of 

diesel infrastructure already existing, including the diesel locomotive units, in 

the event of 100 per cent electrification of railway routes. 

SHRI PIYUSH GOYAL: Madam Speaker, it is a very good question which the 

hon. Member of Parliament has raised.  

 First of all, I am sure that the entire House will agree that electrification is 

a good idea. Electrification helps us not only save precious foreign exchange 

and import of diesel, but it also helps the environment because it ensures that 

the pollution that is created by trains is significantly reduced. Therefore, this 

Government has accelerated the pace of electrification.  

Madam Speaker, you will be happy to know and the hon. Members will 

also be happy to know, through you, that as against roughly 610 kilometres 

electrified in 2013-14, in the year 2017-18, we have electrified 4,087 

kilometres, which is almost seven times of what was done four years ago. This 

year, our target is 6,000 kilometres of electrification.  
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As regards the premature retirement of diesel locomotives, I would like 

to inform the hon. Member that diesel locomotives will continue to be used as 

the electrification progress albeit at a lower level. Even after that, as a standby 

arrangement, we will need diesel locomotives so that if there is any 

breakdown, any requirement in the border areas, any requirement when the 

Army has to be moved, and where we are not able to set up lines and do 

electrification in remote border areas or of strategic lines, we may use them. 

We will require diesel locomotives to that extent.  

Having said that, I am delighted to share with the House that we have 

now found a way so that within the cost of mid term rehabilitation of diesel 

locomotives, we will be able to convert them to electric locomotives. So, no 

diesel locomotive will go waste. When those locomotives come up for the mid 

term rehabilitaion, after their routine life is over, we will convert them into 

electric ones at a less cost than the cost we will be incurring on their mid term 

rehabilitaion. 

 Finally, we will certainly need to have certain facilities for manufacturing 

of diesel locomotives to provide for the safety margins in the strategic areas, 

which the Government has ensured will also be by highly energy efficient and 

less polluting diesel locomotives from a plant coming up in Bihar.  

The rest of the diesel locomotive manufacturing facilities, which have old 

and outdated technology, will now be converted to make electric locomotives. 

Therefore, no facility will go waste and no facility will remain idle. There will be 

no loss to the country.  It is a win-win, gain-gain situation for India. 



01-08-2018                                               30 
 

DR. K. GOPAL : As the hon. Minister said in the reply, the modernisation of 

railway stations had commenced way back in 2012, but no one is taking 

interest to enter into it from the private sector. I came to know that finally, the 

Railway has decided to spend Rs. 5,000 crore on modernisation of 68 major 

stations following a lukewarm response from private companies for the 

redevelopment project. 

 I have also learnt that the Railways is also working on the conditions 

proposed for private participation to make station redevelopment a more 

attractive proposition.  Therefore, I would like to know from the hon. Minister as 

to which are those 68 stations that are under consideration for modernisation 

and the steps taken by the Railways to make private participation more 

attractive in redevelopment of railway stations.  

 I take this opportunity to get a confirmation from the hon. Railway 

Minister regarding the steps taken by the Railways in expansion of Karaikal, 

Thiruvarur and Nagapattinam railway stations which includes construction of 

one more platform.  

SHRI PIYUSH GOYAL: Madam, Speaker, when we assessed the demand and 

the abilities of private parties to develop railways stations, two main features 

came up before the Government.  While I appreciate that this project was 

started in 2012, I would like to inform that the reason why we did not get a 

good response was two-fold. One is, the lease period that was being offered to 

private developers was about 45 years.  Secondly, we did not allow them to 

sublease or to have mortgage on the property because of which private sector 
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was showing a lukewarm response.  There was also another element about 

the work to be carried on top of the railway station and the railway 

infrastructure which had its own complications.  It was intimidating the private 

developers.  A lot of approvals were also involved in it and there were 

designing problems which the private developers faced.  

Railways is a very complex infrastructure. Safety of rail assets has to be 

ensured.  Considering all this, these developers have gone for two-pronged 

approaches.  First, they are moving for a change in the norms of modernisation 

to see that we can allow 90 or 99 years lease.  That will be decided by the 

Cabinet when the note comes up.  Whatever period of lease is desirable, we 

will increase it. We will also ensure that the multiple leases, sub-leases and 

mortgage will be allowed so that the private sector finds it more attractive to 

participate in it.   

Secondly, we are spending money on these 68 stations so that the work 

required to be done on the railway stations is carried out by the Railways and 

we also offer the private sectors ‘outside railway system’ which will not 

intimidate them and it will not be difficult for implementation of the project.  

They can speedily, through a transparent auction, get the project and 

implement it.   

HON. SPEAKER: SHRI CHHOTELAL – not present 

�ी जगदि�बका पाल : अ�य� महोदय, माननीय मं�ी जी ने कहा है िक जो िपछले चार वष� म� जो 

नह� ह�आ, उससे �यादा रलेवे लाइन के इलेि��िफकेशन के िलए इ�ह�ने योजना बनायी है।  वष� 

2018-19 म� इ�ह�ने 13675 िकलोमीटर का ल�य रखा है।  म� आपके मा�यम से मं�ी जी से 
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कहना चाहता ह� ं िक गोरखपरु, आनंद नगर, नवगढ़, बलरामपरु, ग�डा होते ह�ए, नेपाल के 

समाना�तर एक रलेवे लाइन है। यिद उस रलेवे लाइन के िलए इलेि��िफकेशन क� �वीकृित है, तो 

इस पर कब तक काय� �ारभं हो जाएगा? माननीय मं�ी जी ने यह भी कहा है िक हमने रलेवे �टेशन 

डेवलपम�ट कॉरपोरशेन बनाया है।  

माननीय अ�य�: कृपया �� पूछ� । 

�ी जगदि�बका पाल: इसम� इ�ह�ने जो आन�द िवहार या िबजवासन �टेशन बनाया है, उनक� 

�वीकृित िकस वष� ह�ई थी और उन �टेश�स को कब तक पूरा कर िदया जाएगा?  �य�िक 23 

�टेश�स क� जो बोली मागंी गयी थ�, उनम� से केवल दो �टेशन क� बोली आयी ह�। जो ए एव ंए 1 

कटेगेरी के �टेश�स ह�, उसके िलए कोई समय-सीमा है? म� आपके मा�यम से जानना यह चाहता 

ह�ं। 

�ी पीयूष गोयल: मैडम, अगर यह लाइन ऑलरडेी �वीकृत है, तो इसका इलेि��िफकेशन साथ-

साथ म� होगा। जहा-ंजहा ंपर रलेवे म� इं�ा���चर ए�जीि�टंग है, बनने वाला है या �वीकृत है, उस 

पर हम इलेि��िफकेशन करने जा रहे ह�। जैसे-जैसे �ाजे�ट्स स��शन होगा, वैसे-वैसे उनका 

िवदय़्तुीकरण होगा। जो 23 �टेश�स क� बात क� है, तो म�ने पहले जवाब म� बताया था िक दो 

�टेश�स हबीबगंज, भोपाल के पास और गाधंीनगर गजुरात म� है। इन दोन� पर िबड्स आए थे। उन 

दोन� पर तेजी से काय� चल रहा है और आधा काय� पूरा हो चकुा है। शायद माच� तक पूरा हो जाएगा। 

लेिकन, बाक� �टेशन म� जो किठनाई आयी थी, उसका िज� म�ने पहले कर िदया था िक हम उसम� 

बदलाव ला रहे ह�। 

DR. KAKOLI GHOSH DASTIDAR : Thank you, Madam, through you, I would 

like to ask this from the hon. Minister. During 2009-2010, the Barasat Station in 

my Constituency was upgraded and a ladies passenger waiting room along 

with a toilet, and an underpass at Gate No. 12 were sanctioned by the then 

Railway Minister, hon. Madam Mamata Banerjee. The work had also started, 
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but over the last few months, the ladies passenger waiting room along with the 

toilet are locked, and the work for construction of underpass at Gate No. 12 of 

the Station has stopped.  

 Why is it that these works, started by her, have been stopped recently? 

SHRI PIYUSH GOYAL : Madam Speaker, I can assure the hon. Member that 

we believe that Government is in continuation, and any work started by any 

previous Railway Minister will continue as per schedule. 

 I would not right away have the details of this specific Station as to why 

that work has stopped or why the room is locked, if at all. I will certainly get 

back to the hon. Member with that information.  

SHRI GURJEET SINGH AUJLA :  Thank you, Hon. Madam Speaker, for 

giving me the opportunity to ask a supplementary Question.  I would like to 

draw the attention of the Hon. Minister towards the trains that start and end at 

Amritsar Railway Station.   

 People who visit Amritsar generally are devotees who pay their 

obeisance at Golden Temple and Durgiana Temple.  But, the condition of 

trains that ply to and from Amritsar is very bad.  Sachkhand train plys between 

Takht shri Darbar Sahib and Shri Khadoor Sahib. But, even the AC coaches of 

this train are not worth travelling.  Same is the case of general coaches.  

Similarly, in the Jan Shatabdi train, no extra coaches are being added despite 

                                    
 English translation of the speech originally delivered in Punjabi. 
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a huge rush of passengers.  There are 13 primary trains and 14 secondary 

trains.  

HON. SPEAKER: The question does not arise.  I will not allow…… 

यह �� इससे स�बि�धत नह� है।  

…(�यवधान) 

HON. SPEAKER: No, I will not allow it. ऐसा नह� होता है, इससे आदत पड़ जायेगी। 

… (Interruptions) 

HON. SPEAKER: I know that he can reply to your query. 

… (Interruptions) 

माननीय अ�य�: ऐसी आदत मत डािलए। 

…(�यवधान) 

माननीय अ�य� : �� स�ंया 204,  �ी गजानन क�ित�कर । 
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(Q.204) 

�ी गजानन क�ित�कर : अ�य� महोदया, जैसा िक माननीय मं�ी महोदय ने अपने उ�र म� िलखा 

है िक म�ुबई के गोरगेांव, मोतीलाल नगर डाकघर, का पनुिन�मा�ण करने क� आव�यकता है। इस 

स�ब�ध म� म� मं�ी जी का �यान इस ओर आकिष�त करना चाहता हूॅ ं िक मोतीलाल नगर डाकघर 

जो िक सन् 1995 म� िनिम�त िकया गया था वह अपनी वैधतापूण� कालाविध से पहले ही िगर चकुा 

है। अत: म� माननीय मं�ी महोदय से जानना चाहता ह� ँिक मोतीलाल नगर डाकघर, जो  गोरगेांव म� 

ि�थत है और यह डाकघर मेर ेससंदीय �े� म� आता है, इसका पनुिन�मा�ण कब तक िकये जाने क� 

स�भावना है? िजस ठेकेदार ने पहले इस भवन का िनमा�ण िकया था, उसके िखलाफ सरकार �ारा 

�या कानूनी कार�वाई क� जायेगी? 

�ी मनोज िस�हा: अ�य� महोदया, इस �करण म� जांच चल रही है और िनि�त �प से म� सदन 

को और माननीय सद�य को आ��त करना चाहता हूॅ ंिक िज�मेदारी तय करते ह�ए कानून के दायर े

म� जो भी कार�वाई स�भव है वह उन लोग� के िव�� क� जायेगी। त�काल िकराये पर लेकर उस 

पो�ट ऑिफस का काम श�ु कर िदया गया था और �वीकृित �दान कर दी गयी है। शी� ही नया 

भवन बनाकर माननीय सद�य के �े� म� पो�ट ऑिफस �ार�भ करा िदया जायेगा।  

�ी गजानन क�ित�कर :  मैडम, म� मं�ी जी का �यान मुंबई के कुछ डाकघर� और कम�चारी आवास� 

क� जज�र अव�था क� ओर आकिष�त करना चाहता ह�।ं अधेंरी पूव� ि�थत डाकघर कम�चारी आवास 

क� सभी इमारत� जज�र अव�था म� ह� और वे िकसी भी समय िगर सकती ह�। लोख�डवाला डाकघर, 

जो अंधेरी पि�म म� ि�थत है, उसक� िनमा�ण योजना िपछले तीन वष� से तैयार है, लेिकन अब तक 

वहा ं काय� श�ु नह� ह�आ है। वहा ं झोपड़-प��य� का अित�मण श�ु हो गया है और उस पर 

एन�ोचम�ट होने क� सभंावना है। मेघवाड़ी डाकघर, जो जोगे�री पूव� म� ि�थत है, उसे बने ह�ए दो 

साल हो चकेु ह�, लेिकन आज तक इसे महारा�� सरकार �ारा ह�तांत�रत नह� िकया गया है, 

इसक� �या वजह है?  
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म� मं�ी जी से यह जानना चाहता ह� ंिक शहर डाकघर कम�चारी आवास और लोख�डवाला 

डाकघर के पनुिन�मा�ण का काम कब तक श�ु िकया जाएगा एव ंमेघवाड़ी डाकघर को सरकार �ारा 

कब तक अपने अधीन लेकर उसका सचंालन श�ु िकया जाएगा?  

�ी मनोज िस�हा : मैडम, म� माननीय सद�य को पहले भी प� के मा�यम से िव�ततृ उ�र द ेचकुा 

ह�ं िक कम�चा�रय� के आवास के िलए 2.24 करोड़ �पये वष� 2016-17 म� िदए गए ह�। ट�डर क� 

�ि�या पूरी कर ली गई है और म�िटन�स का काम �ार�भ कर िदया जाएगा। 3.03  करोड़ �पये वष� 

2017-18 म� भी िदए गए ह�। मोतीलाल नगर पो�ट ऑिफस के िवषय म� माननीय सद�य ने जानना 

चाहा है, जांच के बाद जब वह ड�जरस ि�थित म� पाया गया तो हमने नया भवन लेकर, िजसके िलए 

हम 99 हजार �पये �ित माह िकराया द ेरहे ह�, उसे श�ु कर िदया है। इसम� जो लोग िज�मेदार 

ह�गे, उनके िखलाफ हम कार�वाई भी कर�गे।  

 दूसर,े मजासवाड़ी पो�ट ऑिफस के बार े म� माननीय सद�य ने जानना चाहा है, वहा ं

महारा�� सरकार क� �लम �रहैिबिलटेशन ए�ट के अतंग�त जो जमीन थी, हम� िजतना ए�रया 

चािहए था, उतना ए�रया वे लोग नह� द ेरहे थे। अभी चार िदन पूव� हमार ेचीफ पो�ट मा�टर जनरल 

और महारा�� सरकार के बीच एक एमओयू साइन ह�आ है, िजसम� महारा�� सरकार ने कहा िक 

282.32 वग� मीटर जमीन अभी दे रहे ह� और शेष अगले तीन महीने म� द�गे। वह एिफडेिवट �ा� होने 

के बाद, मझेु उ�मीद है िक वह कार�वाई आने वाले कुछ िदन� के अदंर पूरी हो जाएगी। 

माननीय अ�य� : पो�ट ऑिफस क� िबि�डंग दो साल से तैयार है, मगर दी नही गई है। 

�ी सुधीर गु�ा : अ�य� महोदया, आज देश म� बदलाव क� ि�थित है और ��येक �े� म� यह 

बदलाव महसूस हो रहा है, चाहे कृिष �े� हो।  वहा ंएमएसपी म� प�रवत�न, िसंचाई और िबजली क� 

सिुवधाए ं बढ़ी ह�, फिट�लाइजर क� लाइन� का समापन ह�आ है, बीमा और मआुवजे के भगुतान 

त�काल हो रहे ह� और िम�ी परी�ण हो रहा है। म� यह भी महसूस कर रहा ह� ंिक गरीब� के िलए देश 

म� करोड़� क� स�ंया म� आवास िमले ह�, गैस के चू�हे उपल�ध ह�ए ह� और �वा��य म� भी सधुार क� 

ि�थित आई है। ब�िकंग से�टर म� म�ुा योजना पर काम ह�आ है। आज िजस तरह से देश म� हर �े� म� 
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सधुार ह�आ है, गांव-गांव म� ऑि�टकल  फाइबर क� लाइन� गई ह�, ब�िकंग सिुवधाओ ंके िलए लोग 

डाकघर से जड़ुना चाहते ह�, तो उसम� आप पासपोट�  सेवा के��� को िजला और �लॉक �तर पर 

कहां �थािपत करना चाहते ह�, उसके िलए �या मानक तय िकए गए ह�? ब�िकंग से�टर म� आप पेम�ट 

ब�िकंग को िकतना नीचे तक ले जाना चाहते ह� और �ामीण �े� म� जो डाकघर ह�, उनक� सिुवधाओ ं

म� िकतना िव�तार करने का आपने मन-मानस बनाया है?  

�ी मनोज िस�हा : अ�य� महोदया, िवदेश मं�ालय के सहयोग से पो�ट ऑिफस पासपोट�  सेवा 

के�� क� योजना दो वष� पूव� �ार�भ ह�ई थी। इसी सदन म� देश के िव� मं�ी जी ने कहा था िक हम 

पो�ट ऑिफसेज के साथ िमलकर पो�ट ऑिफस पासपोट�  सेवा के�� देश म� �ार�भ कर�गे। हमारी 

सरकार ने एक नीित तय क� थी िक देश के  िकसी नाग�रक को पासपोट�  बनवाने के िलए 50 

िकलोमीटर से �यादा या�ा न करनी पड़े। हम ऐसे 215 के�� बना चकेु ह�। सै�ाि�तक �प से 

सरकार ने यह फैसला िकया है िक िजन लोक सभा �े�� म� कोई पासपोट�  काया�लय नह� है, वहा ं

हम कम से कम एक पो�ट ऑिफस पासपोट�  सेवा के�� ज�र बनाएगें। इस काम को हम तेज गित 

से कर रहे ह�। माननीय सद�य ने ब�िकंग के स�दभ� म� जानना चाहा है, सिेवंग ब�क एकाउ�ट पो�ट 

ऑिफस के साथ पहले से है, लेिकन इंिडया पो�ट पेम�ट ब�क पूरी तरह से तैयार है। िकसी भी िदन 

�धानमं�ी जी इसको लाचँ करने जा रहे ह�, उसक� तारीख एक-दो िदन म� देश को मालूम हो 

जाएगी।  

650 पो�ट पेम�ट ब�क क� �ा�चेज हम देश भर म� लॉचं कर�गे और उनके 1,55,000 असैस 

�वाइंट्स ह�ग ेजो पूरी तरह से ब�क क� तरह काम कर�गे। उसम� 1,30,000 के आसपास ये �ामीण 

�े�� म� ह�गे, गांव� म� ह�गे। देश म� िजतने ब�क वष� 2017 तक बने थ,े उसस े�यादा ब�क एक साल म� 

मोदी जी के नेत�ृव म� हम बनाने जा रहे ह�।  

SHRI P. KARUNAKARAN : Madam Speaker, in the answer given by the hon. 

Minister the details of heritage post offices and other institutions have been 

given. There are many post offices in rural areas functioning but not in very 
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good conditions. Many post offices are functioning from rented buildings even 

though there are sufficient lands with the Department in various parts of the 

country. In my own State Kerala, the Department of Posts has its own lands. In 

spite of that, post offices are operating in rented buildings. I would like to know 

from the hon. Minister whether there is any time-bound plan with the Postal 

Department to construct buildings of their own because they have their own 

land. Does the Government have any such plan?  

�ी मनोज िस�हा : माननीय अ�य� महोदया, जहा ंर�ट �यादा है, वहा ंहम कोिशश करते ह� िक 

हमारी अपनी िबि�डंग हो। सामा�य तौर पर रा�य सरकार� न ेअनेक �थान� पर हम� ज़मीन उपल�ध 

कराई है। अगर म� आंकड़े बताऊं तो मोटे तौर पर 22 करोड़ �पये �ितवष� भवन िनमा�ण के िलए 

हमारा िवभाग खच� करता था िजसे हमारी सरकार ने बढ़ाकर लगभग 85 करोड़ �पये िकये है। 

लेिकन यह सच है िक अभी जो लगभग 25000 िडपाट�म�टल पो�ट-ऑिफसेज ह�,  हमारी 4500 

िबि�डंग सरकारी ह�। हम कोिशश कर रहे ह� िक जहा-ंजहा ंहमार ेपास ल�ड है, वहा ं�ाथिमकता के 

आधार पर अपना भवन बनाए।ं लेिकन अगर कह� स�ते दर पर हम� र�ट पर भवन िमला ह�आ है और 

वहा ं�यादा पूजंी लगाई जाए, म� समझता ह� ं िक यह कह� से मनुािसब नह� है। �ट�िडंग कमेटी ने 

ऑलरडेी इस िवषय म� स�ंतिुत क� ह�ई है। माननीय सद�य ने केरल क� बात कही है तो म� इसे 

िदखवा लंूगा। अगर उनका कोई आवेदन होगा तो म� इस पर िवचार करके उ�ह� सूिचत क�ंगा। 

SHRI A.P. JITHENDER REDDY : Madam, in the heart of town Maktal in my 

Constituency, there is a post office which has about three acres of land. The 

condition of the building is so bad that people fear that it may collapse one day 

and lead to some incident. We have written many letters seeking restoration of 

that post office. There are private people also there who are ready to construct 

a building and give place for the post office to run properly and some income 
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can accrue to the post office also. But nobody is bothered about this type of old 

buildings. In the heart of Maktal town, construction debris is getting 

accumulated and pigs and antisocial elements are coming into that area and 

that is becoming a nuisance. I would like to ask the Minister if he has any plan 

to take up the restoration of this building and to make it into a modern post 

office.  

�ी मनोज िस�हा : माननीय अ�य� महोदया, िपछले  िदन� काफ� धन �यय करके देश भर के 

िजतने पो�ट-ऑिफसेज ह�, उनको अ�छा बनाने क� हमने कोिशश क� है। माननीय सद�य के 

िनवा�चन �े� म� जो िबि�डंग है, नीितगत तौर पर म� यह बात कहना चाहता ह� ंिक सरकार क� कोई 

भूिम िकसी  िब�डर को दकेर डेवलप कराई जाए, ऐसी कोई पॉिलसी नह� है। अगर कोई पॉिलसी 

बनाई भी जाएगी तो �ांसपेर�ट ढंग से बनाई जाएगी �य�िक जहा ंभी ज़मीन है, मेर ेपास भी लोग 

आते ह�, �थानीय अफसर� के पास भी िब�डर लोग तमाम लोग� को लेकर जाते ह�। इसिलए िकसी 

िब�डर को ज़मीन देना और लाभ पह�ंचाना यह सरकार का काम नह� है। म� माननीय सद�य क� 

िच�ता का �यान करता ह� ंऔर म� सिुनि�त क�ंगा िक माननीय सद�य के यहां जो ज़मीन पड़ी है, 

वहा ंपो�ट-ऑिफस बन जाए। लेिकन िकसी िब�डर को जमीन देकर डेवलप कराना ऐसी कोई नीित 

नह� है। अगर बनाना होगा तो िफर कैिबनेट से ए�ूवल लेना होगा। 
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(Q.205) 

SHRI K. ASHOK KUMAR : Madam Speaker, the hon. Minister in his reply has 

said that there have been media reports about leakage of personal data and 

misuse by private companies. The existing Information Technology Act has 

provisions that allow the Government to take action against companies, social 

media platforms, mobile application providers which exploit user data through 

unauthorised means. 

 I would like to know from the hon. Minister the action taken by the 

Government under the provisions of the said Act against companies for 

leakage and misuse of the data. 

SHRI RAVI SHANKAR PRASAD: Hon. Speaker Madam, India is emerging as 

a big digital power. Programmes like Digital India and Startup India are all 

digital based. We have saved Rs. 90,000 crore by application of technology in 

the DBT. But these two news reports came in public domain. I have taken strict 

action. Facebook replied and apologised to the Government and also said that 

this much of data was pilfered by the other agency Cambridge Analytica. The 

Cambridge Analytica gave one reply but did not follow up with the other reply. 

Because of this divergence, I have referred the matter to the Central Bureau of 

Investigation. 

 I can only make three observations. Firstly, the Government of India 

headed by Shri Narendra Modi supports freedom of social media to articulate 

views; to inform; to enlighten; to empower. But any abuse of social media to 

promote terrorism and extremism will not be allowed and tough action will be 
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taken. Secondly, any foreign entity like Facebook or Cambridge Analytica 

cannot abuse the data of Indians to influence the elections of India. India’s 

elections are very transparent and sanctified. In this House today, I want to 

share some initiatives which I have taken and which I have shared in the other 

House. All the social media platforms must have a grievance officers in India 

before whom complaints can be made.  

Secondly, all the social media platforms must comply with the 

requirements of Indian laws as well. Thirdly, all social media platforms must 

ensure that any kind of fake news or abusive things cannot be circulated and 

recirculated to create crimes in India; that will not be acceptable. Therefore, the 

origin of those news should also be technologically answered. I have conveyed 

to them a very clear observation that it does not need a rocket science to 

identify lakhs of messages being circulated on a particular day in a particular 

area in a particular State; they must find a technological solution. While we 

fully support empowerment, information and education, any abuse of social 

media will not be allowed.  

 Lastly, we respect privacy, but privacy with innovation and privacy not 

becoming the shield of the terrorists and the corrupt: these are the broad 

foundations we have laid and we are working together. 

SHRI K. ASHOK KUMAR : Today, the cybercrime is on the rise in various 

online transactions. The protection of data has also become a daunting task for 

the Government. The existing laws pave the way for violators to escape. 

Therefore, the need of the hour is to strengthen the law to prevent it. I would 
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like to know from the hon. Minister if the Government is considering to bring a 

comprehensive data protection law. 

SHRI RAVI SHANKAR PRASAD: Madam, I am very grateful to the hon. 

Member because he has raised a very important question. Today, data has 

become the new oil as people say. In every technology you use, data will be 

there. But we have to have a very balanced approach to that. The first thing I 

did is that I set up a Committee headed by the eminent retired judge of the 

Supreme Court Shri B. N. Srikrishna. He has given a report and that report 

today is online and a proposed draft law is also there. I would also like to have 

the views of the hon. Members of the House. Very soon, I am going to write to 

all the Chief Ministers. My Secretary will write to the Chief Secretaries so that 

we also get feedback from the State Governments. I want to assure you that 

whenever there is approval by the Cabinet on data protection law, before that 

consultation comes to the House, I would like to have an elaborate debate 

here so that we have a robust data protection law.  

 I have two observations on data. India is becoming a big centre of data. 

Data innovation and data analysis is becoming a new job, a new enterprise. 

Our Government is committed to India becoming one of the biggest global 

centres of data analysis where Indian IT professionals can work.  
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12 00 hrs   

  Secondly, if there is a particular illness in a particular area, hon. 

Speaker, we have to have data why that kind of an illness is going on. 

Therefore, we have to work with a balance. What is the balance? Let me say it 

in one line. Data availability, data innovation, data enterprise, data utility, and 

data privacy have to work together so that India becomes a robust centre. 
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माननीय अ�य�: माननीय सद�यगण मझेु िविभ�न िवषय� पर कुछ सद�य� से �थगन ��ताव क� 

सचुनाए ं�ा� ह�ई ह�, मामले मह�वपूण� ह�, लेिकन अ�य अवसर� पर ये मामले उठाए जा सकते ह�, 

इसिलए म�ने �थगन ��ताव क� िकसी भी सूचना को अनमुित नह� दी है। 

… (Interruptions) 

HON. SPEAKER: I will allow you later on, after the papers are laid. 

… (Interruptions) 
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12 01 hrs 

PAPERS LAID ON THE TABLE 

HON. SPEAKER: Now, papers to he laid on the Table. 

उ�र पूव� �े� िवकास म�ंालय के रा�य म�ंी, �धान म�ंी काया�लय म� रा�य म�ंी, कािम�क, 

लोक िशकायत और प�शन म�ंालय म� रा�य म�ंी, परमाणु ऊजा� िवभाग म� रा�य म�ंी तथा 

अतं�र� िवभाग म� रा�य म�ंी (डॉ. िजते�� िसहं):  अ�य� महोदया, म� िन�निलिखत प� सभा 

पटल पर रखता ह�ं : 

(1)  (एक)  िसिवल सिव�सेज सोसाइटी, नई िद�ली के वष� 2016-2017 के  

वािष�क �ितवेदन क� एक �ित (िह�दी तथा अ�ेंजी स�ंकरण) तथा 
लेखापरीि�त लेखे।  

(दो)  िसिवल सिव�सेज सोसाइटी, नई िद�ली के वष� 2016-2017 के  

काय�करण क� सरकार �ारा समी�ा के बार ेम� िववरण (िह�दी तथा अ�ंेजी 
स�ंकरण)।  

(2)  उपयु�� (1) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण 
दशा�ने वाला िववरण (िह�दी तथा अ�ंेजी स�ंकरण)।  

[Placed in Library, See No. LT 9521/16/18] 

  

सचंार म�ंालय के रा�य म�ंी तथा रले म�ंालय म� रा�य म�ंी (�ी मनोज िस�हा): म� 

िन�निलिखत प� सभा पटल पर रखता ह�:ं 

(1) िन�निलिखत प�� क� एक-एक �ित (िह�दी तथा अ�ंेजी स�ंकरण) :- 

(एक)  टेलीक�यिुनकेश�स कंस�ट�ट्स इंिडया िलिमटेड तथा दूरसचंार िवभाग के 
बीच वष� 2018-2019 के िलए ह�आ समझौता �ापन। 

[Placed in Library, See No. LT 9522/16/18] 

(दो)  आईटीआई िलिमटेड तथा दूरसंचार िवभाग के बीच वष� 2018-2019 के 
िलए ह�आ समझौता �ापन।  

[Placed in Library, See No. LT 9523/16/18] 
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(2) भारतीय दूरसंचार िविनयामक �ािधकरण अिधिनयम, 1997 क� धारा 37 के 
अतंग�त दूरसचंार अतंरसपंक�  (सशंोधन) िविनयम, 2018 (2018 का 4) जो 5 
जलुाई, 2018 के भारत के राजप� म� अिधसूचना स�ंया एफ. स.ं 10-10/2016-
बीबी ए�ड पीए म� �कािशत ह�ए थे, क� एक �ित (िह�दी तथा अ�ंेजी स�ंकरण) । 

[Placed in Library, See No. LT 9524/16/18] 

  

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH 

RAMRAO BHAMRE): Madam, I beg to lay on the Table a copy of the 

Memorandum of Understanding (Hindi and English versions) between the 

Hindustan Aeronautics Limited and the Department of Defence Production, 

Ministry of Defence for the year 2018-2019. 

[Placed in Library, See No. LT 9525/16/18] 

  

… (Interruptions) 

DR. A. SAMPATH (ATTINGAL): Madam, I have given a notice of privilege 

under rule 222 and rule 223. It is a privilege notice. … (Interruptions) 

HON. SPEAKER: I will allow you. Please sit down. 

… (Interruptions) 
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12 02 hrs 
COMMITTEE ON PRIVATE MEMBERS' BILLS AND 

RESOLUTIONS 
43rd Report 

DR. M. THAMBIDURAI (KARUR): Madam, I beg to present the Forty-third 

Report (Hindi and English versions) of the Committee on Private Members’ 

Bills and Resolutions. 

_______ 

12 02 ¼ hrs 

COMMITTEE ON VIOLATION OF PROTOCOL NORMS 
AND CONTEMPTUOUS BEHAVIOUR OF GOVERNMENT 

OFFICERS WITH MEMBERS OF LOK SABHA (16th LOK SABHA) 
4th and 5th Reports 

SHRI RAYAPATI SAMBASIVA RAO (NARASARAOPET): Madam, I beg to lay 

on the Table of the House the Fourth and Fifth Reports (Hindi and English 

versions) of the Committee on Protocol Norms and Contemptuous Behaviour 

of Government Officers with Members of Lok Sabha. 

_______ 

   

12 02 ½ hrs 
JOINT COMMITTEE ON THE FINANCIAL RESOLUTION AND 

DEPOSIT INSURANCE BILL, 2017 
(i) Report 

�ी िनिशका�त दुब े(गोड्डा): अ�य� महोदया, म� िव�ीय समाधान और िन�ेप बीमा िवधेयक, 

2017 सबंंधी सयं�ु सिमित का �ितवेदन (िह�दी तथा अ�ेंजी स�ंकरण) ��ततु करता ह�।ं 
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(ii) Evidence 
 

�ी िनिशका�त दुब े : अ�य� महोदया, म� िव�ीय समाधान और िन�ेप बीमा िवधेयक, 2017 

सबंंधी सयं�ु सिमित के सम� िदए गए सा�य का अिभलेख सभा पटल पर रखता ह�ं।  
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12 03 hrs 
 

COMMITTEE ON WELFARE OF OTHER BACKWARD CLASSES 
12th Report 

 

�ी गणेश िसहं (सतना):  अ�य� महोदया, म� सड़क प�रवहन और राजमाग� मं�ालय से संबंिधत 

'भारतीय रा��ीय राजमाग� �ािधकरण म� रोजगार म� अ�य िपछड़ा वग� का �ितिनिध�व सिुनि�त 

करने और उनके क�याण के िलए िकए गए उपाय' के बार ेम� अ�य िपछड़े वग� के क�याण सबंंधी 

सिमित का 12वां �ितवेदन (िह�दी तथा अ�ेंजी स�ंकरण) ��ततु करता ह�ं।   

 

12 03 ½ hrs 

STANDING COMMITTEE ON CHEMICALS AND FERTILIZERS 
Action Taken Statement 

 

�ीमती अजूं बाला (िमि�ख):  अ�य� महोदया, म� रसायन और पे�ो रसायन िवभाग के 'रसायन 

और पे�ो रसायन �े� म� सरकारी �े� के ��ण उप�म� के जीण��ार' िवषय पर 35व� �ितवेदन 

(16व� लोक सभा) म� अतंिव�� िसफा�रश� पर क�-गई-कार�वाई सबंंधी 42व� �ितवेदन (16व� लोक 

सभा) के अ�याय एक म� अतंिव�� िसफा�रश� पर सरकार �ारा क�-गई-कार�वाई दशा�ने वाला िववरण 

(िह�दी तथा अ�ेंजी स�ंकरण) सभा पटल पर रखती ह�ं। 

 
 
 
 

 

                                    
 This Report was presented to Hon'ble Speaker, Lok Sabha on 25th April, 2018 under Direction 71A of the Directions by the speaker, Lok 
Sabha. The Speaker was pleased to order the printing, publication and circulation of the Reports under Rule 280 of the Rules of Procedure 
and Conduct of Business in Lok Sabha.  
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12 04 hrs 
STATEMENT CORRECTING REPLY TO UNSTARRED QUESTION NO. 4200 

DATED 21.03.2018 REGARDING ACTS ENACTED BY PARLIAMENT 

ALONGWITH REASONS FOR DELAY 
 

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE AND 

MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI 

P.P. CHAUDHARY): Madam, I beg to make a statement (i) correcting the reply 

(English version) to Unstarred Question No. 4200 given on 21 March, 2018 by 

Shri Shivkumar Udasi, MP regarding 'Acts Enacted by Parliament' and (ii) 

giving reasons for delay in correcting the reply. 

  

  

                                    
 Placed in Library, See No. LT 9526/16/18. 
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I beg to correct the statement in reply to part (d) of the English version of the 
Lok Sabha Unstarred Question No. 4200 answered on 21-03-2018 regarding 
'Acts enacted by Parliament' as follows 
Part (d) of the 
Question 
anwsered 

For Read 

(d) Yes. The Constitution of 
India and other Central 
Acts are translated and 
published in the 
Scheduled languages in 
India. The Constitution of 
India has been published 
in 15 languages of Eighth 
Schedule to the 
Constitution viz. 
Assamese, Bengali, 
Gujarati, Kannada, 
Malayalam, Marathi, 
Oriya, Punjabi, Tamil, 
Telugu, Urdu, Sanskrit, 
Sindhi, Nepali and 
Konkani and Central Acts 
are being published in 11 
languages of the Eighth 
Schedule to the 
Constitution viz. 
Assamese, Bengali, 
Gujarati, Kannada, 
Malayalam, Marathi, 
Oriya, Punjabi, Tamil, 
Telugu and Urdu 

Yes. The Constitution of India 
and other Central Acts are 
translated and published in 
the Scheduled languages in 
India. The Constitution of 
India has been published, in 
addition to Hindi, in 15 
languages of Eighth Schedule 
to the Constitution viz. 
Assamese, Bengali, Gujarati, 
Kannada, Malayalam, 
Marathi, Oriya, Punjabi, Tamil, 
Telugu, Urdu, Sanskrit, 
Sindhi, Nepali and Konkani. 
The Central Acts are being 
published in addition to 
Hindi,  in 11 languages of the 
Eighth Schedule to the 
Constitution viz. Assamese, 
Bengali, Gujarati, Kannada, 
Malayalam, Marathi, Oriya, 
Punjabi, Tamil, Telugu and 
Urdu 

The error is regretted 
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… (Interruptions) 

HON. SPEAKER: Hon. Members, please take your seat. 

… (Interruptions) 

DR. A. SAMPATH (ATTINGAL): Madam Speaker, I am on a point of order. … 

(Interruptions) 

 With your permission, I would like to state that I have given a notice 

under rule 222 and rule 223. This is regarding a statement, I mean a reply 

made by hon. Minister of Parliamentary Affairs Shri Ananthkumar on the floor 

of the House on the very first day of the commencement of this Session, that 

is, on the 18th July. … (Interruptions) 

 During ‘Zero Hour’, Members raised an issue regarding an attack. … 

(Interruptions) 

HON. SPEAKER: What type of notice is it? 

DR. A. SAMPATH : I have given a privilege notice. … (Interruptions) 

SHRI NISHIKANT DUBEY (GODDA): There is no point of order during ‘Zero 

Hour’. … (Interruptions) 

DR. A. SAMPATH : With due respect, I have given the notice addressed to the 

hon. Speaker, as the rule says. … (Interruptions) Under rule 222 and rule 223, 

I have given the notice of my intention to raise this matter on the floor of the 

House. I have given it to the Secretary-General also. … (Interruptions) 

 It is regarding the statement made by the hon. Minister on the floor of 

the House.  My submission is that he has tried to mislead the House as also 

the public.  He made a statement regarding the attack on one of the hon. 
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Members of the House, Dr. Shashi Tharoor.  On the issue which the hon. 

Member raised during ‘Zero Hour’, cutting across Party lines many of the hon. 

Members of the House have also condemned and associated with the matter.   

 Without seeking any information from the concerned State Government, 

the hon. Minister had stated in this august House that law and order is a State 

subject.  The Minister has not yet collected the information from the concerned 

State Government. 

HON. SPEAKER: I will see to it. 

DR. A. SAMPATH : He has not yet gone through the FIR also.  All the arrested 

eight persons belong to the BJP.  He has made a statement that the attack 

was made by the ‘CPI(M) goons’ and criminals.  Madam, these words should 

not be used by the Parliamentary Affairs Minister.  They are unparliamentary 

words also.  I would request the Minister, through you Madam, to withdraw 

these words and correct his statement.  He has to make a correct statement on 

the floor of the House. 

HON. SPEAKER: I will have to go through it. 

DR. A. SAMPATH : Madam, if he is not willing to correct his statement, my 

breach of privilege notice may be taken into cognizance and action may be 

taken against the Minister who has tried to mislead the House.… 

(Interruptions) 

HON. SPEAKER: You have given a Privilege notice.  I will see to it. 

DR. A. SAMPATH : This is a very serious issue.  The Minister should not try to 

mislead the House. 
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HON. SPEAKER:  I will go through it.  You have given the Privilege notice.  I 

will go through it. 
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SHRI JYOTIRADITYA M. SCINDIA (GUNA): Madam, I have given a notice for 

the Adjournment Motion.… (Interruptions) 

�ी जुगल िकशोर (ज�मू) : अ�य� महोदया, िश�ा के िवषय म� क� � सरकार बह�त गंभीर है। देश म� 

सभी िशि�त ह� और सभी िव�ािथ�य� को अ�छी िश�ा िमले, इसके िलए क� � सरकार ने कई क़दम 

उठाए ह�। इसके िलए म� क� � सरकार के �ित आभार �य� करता ह�ं। 

 महोदया, हमारा पुछं िडि���ट बाड�र का िडि���ट है। यहां कोई क� �ीय िव�ालय नह� है। 

हम चाहते ह� एक क� �ीय िव�ालय पुंछ म� और एक क� �ीय िव�ालय राजौरी नौशेरा म� ज�द से ज�द 

खोला जाए, िजससे िक अ�छी से अ�छी िश�ा िव�ाथ� ले सक� । यहा ंक� �ीय सरकार के भी कई 

िवभाग जैसे आम� आिद ह�, इनके िलए दो क� �ीय िव�ालय पुछं और नौशेरा म� खोले जाए।ं 

माननीय अ�य�: �ी भैर� �साद िम�, �ी शरद ि�पाठी, �ी लखन लाल साह�, �ी हरीश मीना, 

�ी रामचरण बोहरा, �ी सी.पी. जोशी और डॉ. कुलमिण सामल को �ी जगुल िकशोर �ारा उठाए 

गए िवषय के साथ सबं� करने क� अनमुित �दान क� जाती है। 
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12 08 hrs 

SUBMISSION BY MEMBER 
Re: Heavy rain and consequent sea erosion in the 

coastal areas of Kerala 

SHRI K.C. VENUGOPAL (ALAPPUZHA): Thank you very much, Madam 

Speaker, for giving me an opportunity.  The natural calamity is not leaving 

Kerala.  We had heavy rains day before yesterday and yesterday also.  The 

rain has been continuing for the last one month.  Day before yesterday, the 

entire coastal houses have been damaged due to sea erosion.  All the 

fishermen are in a very difficult situation.  They are not in a position to go for 

fishing.  Their entire houses have been damaged by the massive sea erosion.  

The problem is that there are no sufficient pulimuttus and sea bridges.   

Sea erosion is not included in the natural calamity list and that is why the 

Government is not giving any assistance.   Earlier, the Defence Ministry used 

to give funds to the States like Kerala for coastal protection but now they are 

not giving it.  As the tribal people live in forests, the fishermen live on the sides 

of the coast.  They will not leave that place.  Their livelihood is dependent on 

sea. Therefore, the Government should consider it seriously.   

The Minister has already assured that a package in this regard will be 

given by the Centre.  This should be given the maximum priority.  Pulimuttu 

should be given top priority otherwise, the entire Kerala coast will vanish.  I am 

not in a position to go to my constituency Alappuzha.  It is in a very bad shape.  

It should be given top priority.  I am seeking an answer from the hon. Minister.  
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Madam, the Parliamentary Affairs Minister is here.  We are facing this situation 

continuously for the last one week. Everyday houses have been damaged.  

माननीय अ�य�: ऐसा नह� होता है। इस �कार से आवाज नह� लगाते ह�। 

…(�यवधान) 

HON. SPEAKER: I can understand. That is why, I have allowed you to speak. 

SHRI K.C. VENUGOPAL : People are losing their lives. Hundreds of 

thousands of people are in camps. They are living in temporary shelters. 

Therefore, Madam Speaker, your intervention is also needed. Thank you very 

much. … (Interruptions) 

HON. SPEAKER: Shrimati Supriya Sule, Adv. Joice George, Shri Innocent, 

Shri Rajeev Satav, Shri Mullappally Ramachandran, Shri N.K. Premachandran 

Shri Rabindra Kumar Jena and Dr. Kulmani Samal are permitted to associate 

with the issue raised by Shri K.C. Venugopal.  

SHRI BHEEMRAO B. PATIL (ZAHEERABAD): Madam Speaker, after the 

bifurcation of Telangana and A.P. States, major tourist places such as Kanak 

Durga Temple at Vijayawada, Venkateswara Swamy Temple at Tirupati, Shri 

Mallikarjun Temple at Srisailam went to the share of Andhra Pradesh. There is 

no major tourist place in our Telangana State. There are a few historical and 

important places and temples even in Telangana, such as Sri Kethaki 

Sangameshwara Temple in Jharasangam, which is in my Parliamentary 

Constituency; Someswara Temple in Kolanupaka in Nalgonda District; Basara 

Saraswati Temple in Adilabad District; Mirzapur Hanuman Temple in 

Kamareddy District; Baba Sadulla Hussain Dargah in Badapahad in 
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Kamareddy District; Medak Church in Medak District, etc. They have been 

neglected since long. There is a major flow of tourists in this area, but there is 

a lack of facility. The rich and higher revenue temples such as Srisailam, 

Badrinath and Kedarnath have been selected for PRASAD and Bharat 

Darshan Schemes.  

I would like to know from the hon. Tourism Minister as to what steps 

have been taken for the promotion of places of heritage and including the less 

revenue generated temples in the list. I would also like to know as to what 

steps are taken to develop tourism in Telangana State. Through the Chair, I 

request the hon. Minister to provide the required funds of about Rs. 100 crore 

to develop places of Jharasangam temple as a pilgrimage centre and also to 

develop it as a tourism place under PRASAD scheme sponsored by the 

Tourism Department, Government of India. 

HON. SPEAKER: Yes, hon. Minister, do you want to say something on Shri 

K.C. Venugopal’s statement? 

THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF 

PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): My dear friend and 

colleague, Shri K.C. Venugopal Ji, has raised a very pressing issue regarding 

havoc in Kerala due to heavy rain and sea erosion. … (Interruptions) 

 I assure him that I will bring it to the attention of the concerned 

Ministries. At the same time, the Central Government will provide all the 

assistance to the suffering people. … (Interruptions) 
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HON. SPEAKER: No, not like that.  

डॉ. भागीरथ �साद (िभंड): माननीय अ�य� महोदया, अब तक रले मं�ालय अ�ेंज� क� पर�परा 

के अनसुार कोलकाता और म�ुबई को के�� म� रखते ह�ए रले लाइन� का िव�तार करता रहा है। 

इसके कारण च�बल और बुंदेलखंड के �े� उपिे�त रहे ह�। यहा ँिपछले सौ वष� म� कोई भी नयी रले 

लाइन नह� दी गयी है। �ी नर�े� मोदी जी के नेत�ृव म� सरकार �ारा पहली बार देश के उपेि�त 

िवकासशील �े�� म� रले सिुवधाए ँदेने का काम ह�आ है।  

 िभंड स ेइटावा, िभंड-आगरा वाया उदी रले लाइन का िनमा�ण ह�आ और रलेगािड़य� का 

सचंालन ह�आ। वष� 2016 के रले बजट म� िभंड से क�च और महोबा को शािमल करके एक 

वैकि�पक रा��ीय रले माग� योजना को मूत� �प िदया गया है। यह िलंक उ�र भारत से दि�ण 

भारत के �थान� को जोड़ेगी। यह लाइन िभंड से महोबा तथा पूव� म� िनिम�त महोबा से खज़रुाहो, 

कटनी, जबलपरु, बालाघाट, ग�िदया, च��परु, िवजयवाड़ा और चे�नई को जोड़ेगी।  

 दूसरी ओर, हैदराबाद और ब�गलू� से सीधा स�पक�  हो जाएगा। इस नये माग� से आगरा, 

झांसी, भोपाल, इटारसी, नागपरु क� रले �य�तता कम होगी।  

 अत: म� भारत सरकार से अनरुोध करता ह� ँिक िभंड-महोबा रले िलंक को रा��ीय रले माग� 

का िह�सा मानकर इसका िनमा�ण शी� िकया जाए। इससे पहली बार बुंदेलखडं जैसे िपछड़े �े� को 

इसम� शािमल करने से एक नये रा��ीय रले माग� का उदय होगा।  

HON. SPEAKER: Shri Chandra Prakash Joshi, Shri Bhanu Pratap Singh 

Verma, Shri Bhairon Prasad Mishra and Kunwar Pushpendra Singh Chandel 

are permitted to associate with the issue raised by Dr. Bhagirath Prasad.  

�ी गोपाल शे�ी (मु�बई उ�र): माननीय अ�य� महोदया, के��ीय जलवाय ुप�रवत�न मं�ालय ने 

िदनाकं 21.09.2015 को महारा�� रा�य म� डहाण ु�ादेिशक योजना क� �वीकृित कुछ शत� के 

साथ �दान क� थी। रा�य सरकार न ेडहाण ु�ादेिशक योजना से सबंंिधत अिंतम अिधसूचना को 
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शी� जारी िकए जाने हेत ुअनरुोध िकया है। लेिकन, के�� सरकार ने अब तक इस सबंंध म� अिंतम 

अिधसूचना जारी नह� क� है। 

 इस सबंंध म�, यह भी अवगत कराना है िक महारा�� रा�य के अब�न डेवलपम�ट िवभाग ने 

डहाण ुतालकुा, जो पया�वरण क� �ि� से अ�यिधक सवेंदनशील है, से सबंंिधत िवकास योजना का 

��ताव िदनाकं 05.01.2017 को के��ीय एव ंजलवाय ुप�रवत�न मं�ालय को �ेिषत िकया है, जो 

अभी तक लंिबत है।  

 मेरा क� � सरकार से अनरुोध है िक वह डहाण ु�ादेिशक योजना से सबंंिधत अिधसूचना 

शी� जारी िकए जाने के साथ-साथ डहाण ु तालकुा, जो पया�वरण क� �ि� से अ�यािधक 

सवेंदनशील है, से सबंंिधत िवकास योजना और डहाण ु िवकास योजना से िनकले ह�ए िह�से को 

शी� �वीकृित �दान करने का क� कर।े ध�यवाद। 

माननीय अ�य�: कँुवर प�ुपे�� िसंह च�देल एव ं�ी भैर� �साद िम� को �ी गोपाल शे�ी �ारा 

उठाए गए िवषय के साथ सबं� करने क� अनमुित �दान क� जाती है। 

�ी �योितरािद�य माधवराव िसिंधया (गुना) : अ�य� महोदया, इस सरकार ने कई बार अ�छे 

िदन� के सपने िदखाने क� बात कही है और महंगाई पर काबू करने क� बात कही है। लेिकन सदैव 

क� तरह ये बात� जमुले के �प म� रह गई ह�। कल रसोई गैस के दाम बढ़ाए गए, 1.70 �पये 

सि�सडाइ�ड गैस पर और 35.50 �पये नॉन-सि�सडाइ�ड गैस पर बढ़ाए गए।  

अ�य� महोदया, यह आ�य� क� बात है िक एक माह - जलुाई माह के अदंर दूसरी बार 

रसोई गैस के दाम� म� बढ़ो�री क� गई है। पहली जलुाई को सि�सडाइ�ड गैस पर पौने तीन �पये 

और नॉन-सि�सडाइ�ड पर 55 �पये बढ़ाए गए। इसका मतलब है िक कुल िमलाकर पांच �पये 

और 90 �पये, �मश: सि�सडाइ�ड और नॉन-सि�सडाइ�ड गैस पर एक माह म� बढ़ाए गए ह�। जब 

यू.पी.ए. क� सरकार थी, तब सि�सडाइ�ड का दाम 412 �पये था। आज वह 500 �पये पर पह�ंच 

गया है। यह 22 �ितशत विृ� है। नॉन-सि�सडाइ�ड 414 �पये थी, जो िक आज 800 �पये पर 

पह�ंच गई है। मतलब, चार साल� म� 90 �ितशत विृ� हो गई। 
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अ�य� महोदया, आज िकसान िपट रहा है। आज एक साधारण मिहला घर-गहृ�थी के बोझ 

के नीचे झकु रही है, यह सरकार दाम घटाने के बजाए इंिडयन ऑयल और पावर ि�ड को िमलाकर 

उ�जवला योजना और सौभा�य योजना के िलए 300 करोड़ �पये के इशितहार और िव�ापन लाने 

क� योजना ला रही है। आज हम पूछना चाहते ह� िक ये महंगाई पर कब काबू पाएगंे? हम� सरकार से 

इसका जवाब चािहए। आम आदमी के जीवन म� जहा ं तेल का दाम घट रहा है, वह� डीजल और 

पै�ोल का दाम आसमान छू रहा है। महोदया, यह कहां का अथ�शा� है, हम� समझ म� नह� आता है। 

…(�यवधान) इनके खजाने म� 15 लाख करोड़ �पये आ गए, जो यह कहते थे िक 15 लाख �पये 

जनता के खजाने म� द�गे। …(�यवधान) सरकार इसका जवाब दे, नह� तो जनता इनको कठघर ेम� 

खड़ा करगेी।…(�यवधान) 

माननीय अ�य�: डॉ. कुलमिण सामल, �ी राजेश रजंन, �ी रवी�� कुमार जेना, �ी धनंजय 

महाडीक, कुमारी सिु�मता देव एव ं�ी राजीव सातव को �ी �ी �योितरािद�य माधवराव िसंिधया 

�ारा उठाए गए िवषय के साथ सबं� करने क� अनमुित �दान क� जाती है। 

�ी किपल मोर�ेर पाटील (िभवंडी): ध�यवाद अ�य� महोदया। 

 हमार ेदेश म� कैरोसीन क� दर�, घरलूे उपयोग और औ�ोिगक उपयोग के िलए अलग-अलग 

ह�। इसी धरती पर महारा�� सरकार ने 27.11.2017 को क� � सरकार के अ�न व परुवठा मं�ालय 

को एक ��ताव भेजा है िक िजस तरह कैरोसीन क� दर� अलग-अलग ह�, उसी धरती पर चीनी क� 

दर�, घरेलू उपयोग और औ�ोिगक उपयोग के िलए अलग-अलग ह�। यह ��ताव महारा�� सरकार 

ने भेजा है।  

 म� आपके मा�यम से सरकार से िवनती करता ह� ं िक ज�द से ज�द वह इस ��ताव को 

मा�यता दे। ध�यवाद। 

माननीय अ�य�: कँुवर प�ुपे�� िसंह च�देल एव ं�ी भैर� �साद िम� को �ी किपल मोर�ेर पाटील 

�ारा उठाए गए िवषय के साथ सबं� करने क� अनमुित �दान क� जाती है। 
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�ीमती सतंोष अहलावत (झु�झुनू): आदरणीय अ�य� महोदया, आपने मझेु एक अ�यंत 

मह�वपूण� िवषय पर बोलने का मौका िदया, इसके िलए म� आपका आभार �य� करना चाहती ह�ं। 

 महोदया, मेर ेससंदीय �े� म� रा�� िहत का एक स�ंथान - िहंद�ुतान कॉपर िलिमटेड चल 

रहा है, जहा ंका ताबंा सव��कृ� �वॉिलटी का है। गत वष� सरकार ने उसको िनजी हाथ� म� दे िदया 

था। 15 िदन� से वहा ंके जो बेचार ेिदहाड़ी मजदूर ह�, जो अ�प वेतन भोगी लोग ह�, उनको हड़ताल 

पर बैठने के िलए मजबूर होना पड़ा है। न उनको वेतन िमल रहा है, न उनको िचिकि�सक�य 

सिुवधाए ंउपल�ध हो रही ह�। 

 म� आपके मा�यम स े सरकार से कहना चाहती ह� ं िक वह इस मामले म� ह�त�ेप कर।े 

मजदूर� के िहत� का सरं�ण करना भी हमारा काम है। वे छोटे लोग ह�। कंपनी को जो सिुवधाए ंदेनी 

चािहए, उनको वे सिुवधाए ं िदलवाने म� आप मेरी मदद कर�। म� आपका आभार �य� करती ह�।ं 

ध�यवाद। 

माननीय अ�य�: कँुवर प�ुपे�� िसंह च�देल, �ी भैर� �साद िम� एव ं�ी च�� �काश जोशी को 

�ीमती सतंोष अहलावत �ारा उठाए गए िवषय के साथ सबं� करने क� अनमुित �दान क� जाती 

है। 

डॉ. सुनील बलीराम गायकवाड़ (लातूर): माननीय अ�य� महोदया, ध�यवाद। 

 म� आपके मा�यम से सदन का �यान एक बह�त ही मह�वपूण� िवषय क� ओर आकृिषत 

करना चाहता ह�।ं मेर ेलोक सभा �े� लातूर से लातूर रोड - नादेंड़ क� नई रले लाइन मंजूर हो गई है 

और उसका सव� भी ह�आ है। अभी तक वहा ं��य� काम क� श�ुआत होना बाक� है।  

 म� आपके मा�यम से माननीय रले मं�ी जी से िनवेदन करता ह�ं िक वहा ंइस नई रले लाइन 

का काम ज�द से ज�द श�ु कराया जाए। माननीय रले मं�ी जी ने लातूर को मे�ो बोगी का 

कारखाना िदया है, इसके िलए म� उनको बह�त-बह�त ध�यवाद देता ह� ंऔर उसका भी ज�द से 

ज�द काम श�ु करवाने क� उनसे मांग करता ह�।ं बह�त-बह�त ध�यवाद। 
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माननीय अ�य�: कँुवर प�ुपे�� िसंह च�देल को डॉ. सनुील बलीराम गायकवाड़ �ारा उठाए गए 

िवषय के साथ सबं� करने क� अनमुित �दान क� जाती है। 

 �ी सशुील कुमार िसंह। सशुील कुमार िसंह नह� आए ह� �या?  

 �ी सखुबीर िसंह जौनाप�ुरया। 

�ी सुखबीर िसहं जौनापु�रया (ट�क-सवाई माधोपुर): महोदया, राज�थान के ट�क िजले म� 

बन�थली िनवाई ज�ंशन पर दूरगामी �ेन� का ठहराव करने क� �र�वे�ट म� आपके मा�यम से 

करना चाहता ह�ं। 

 अ�य� महोदया, ट�क के िलए रले मंजूर क� गयी थी। उसके सव� का काम भी हो गया है, 

लेिकन उसके बाद से काम आगे नह� बढ़ पाया है। म� आपके मा�यम से एक बात और कहना चाहता 

ह�ं िक िपछले शासन म� भूिम अिध�हण िबल लागू ह�आ था। यह एक ऐसा काला कानून पैदा ह�आ है 

िक जब तक 80 परस�ट क� �वीकृित न हो तब तक कोई काम नह� हो सकता है। िपछले साढ़े चार 

साल से कोई नई इंड��ी इसके कारण से नह� लग पा रही है।  

महोदया, ट�क िजला म�ुयालय सिहत आस-पास के िजल� के लाख� िव�ाथ� वन�थली 

िव�ापीठ जाने के िलए रले क� या�ा करते ह�। िनवाई म� वन�थली िव�ापीठ देश का �िस� 

बािलका िव�िव�ालय है, जहा ंदेश भर क� करीब 15 हजार छा�ाए ंिश�ा �ा� कर रही ह�। िनवाई 

तथा ट�क म� रा�य �तरीय कपड़ा म�डी है। िजसके िलए �यापा�रय� को सूरत, म�ुबई, ब�गल�ु 

आिद �े�� म� आना-जाना पड़ता है। इस रलेवे �टेशन से अनेक दूरगामी �ेन� िनकलती ह�, िजनका 

ठहराव िनवाई �टेशन पर न रहने के कारण �े� के �यापा�रय�, छा�ाओ ंऔर याि�य� को जयपरु 

जाकर या�ा करनी पड़ती है। इस ि�थित म� �ेन� का ठहराव न होने के कारण �े� के लोग� को 

काफ� नकुसान भगुतना पड़ रहा है। मेरा आपके मा�यम से मं�ी जी से िनवेदन है िक जयपरु से 

म�ुबई, जयपरु से बां�ा, जयपरु से इंदौर, जयपरु से चे�नई, जयपरु से कोय�बटूर, जयपरु से 

एना�कूलम और जयपरु से ब�गल�ु क� सात �मखु रले हमार ेयहां �टेशन पर �क जाए ंतो जो 15 
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हजार बािलकाए ंपढ़ रही ह�, उनको भी जयपरु तक जाने म� सिुवधा होगी और वहा ंके �यापा�रय� को 

भी सिुवधा िमलेगी। 

माननीय अ�य�: �ी च�� �काश जोशी, �ी भैर� �साद िम� और कँुवर प�ुपे�� िसंह च�देल को 

�ी सखुबीर िसंह जौनाप�ुरया �ारा उठाए गए िवषय के साथ सबं� करने क� अनमुित �दान क� 

जाती है। 

�ी भैर� �साद िम� (बादंा) : महोदया, म� आपके मा�यम से सदन का एक बह�त ही मह�वपूण� 

सम�या क� ओर �यान आकिष�त करना चाहता ह�।ं मेर े संसदीय �े� के बगल से बाड�र पर 

ललहोली के पास एक मह�वपूण� राजमाग� है जो बांदा से कानपरु को जाता है। वह बांदा, फतेहपरु, 

कानपरु के िलए �मखु माग� है। यह माग� म�य �देश को जोड़ता है। यह बह�त ही �य�त माग� है। 

लेिकन यह माग� चार िकलोमीटर तक बह�त ही खराब हालत म� है। यह पांच वष� से खराब हालत म� 

है। इसके िलए हम लगातार मांग करते रहे ह�। परुानी रा�य सरकार न ेतो इस पर �यान नह� िदया। 

नयी सरकार भी कहती है िक वह रा��ीय राजमाग� बनेगा। लेिकन उसके िलए अभी तक ��ताव 

नह� गया है। इस समय बरसात का सीजन है और इतने बड़े गड्ढे हो गए ह� िक पानी भरने के बाद वे 

िदखाई नह� पड़ते ह�, िजससे वहा ंदघु�टनाए ंहो रही ह�। वहा ंलगातार जाम लग रहा है। म� आपके 

मा�यम से सरकार से मागं करना चाहता ह� ं िक रा��ीय राजमाग� क� उसक� मांग बह�त िदन� से 

प�िडंग है। इस मह�वपूण� बांदा-कानपरु राजमाग� को रा��ीय राजमाग� म� लेकर उसको बनवाया जाए। 

लेिकन जब तक वह रा��ीय राजमाग� नह� बन जाता है, तब तक रा�य सरकार से बात करके 

यथाशी� उसको कम से कम मोटराइज़ करवा िदया जाए। िजससे लोग� क� सम�या का िनदान हो 

सके।  

माननीय अ�य�: कँुवर प�ुपे�� िसंह च�देल को �ी भैर� �साद िम� �ारा उठाए गए िवषय के साथ 

सबं� करने क� अनमुित �दान क� जाती है। 

डॉ. उिदत राज (उ�र-पि�म िद�ली): अ�य� महोदया, मेरा ससंदीय �े� उ�र पि�म िद�ली है। 

मेर े�े� म� काफ� �ामीण ए�रया है। वष� 2014 के चनुाव के पहले नरलेा तक मे�ो के िलए वहा ंबह�त 
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बड़ा आंदोलन ह�आ था। उनका यह कहना है िक गािजयाबाद, पलवल, फरीदाबाद, गड़ुगांव तक 

मे�ो जा रही है, लेिकन िद�ली के गांव म� जो लोग रह रहे ह�, �या उ�ह�ने िद�ली के गांव म� पैदा 

होकर कोई अपराध िकया है िक िद�ली म� ही मे�ो नह� पह�ंच रही है और पड़ोसी रा�य� के िजल� म� 

पह�ंच रही है? आपके मा�यम से मेरी यही �ाथ�ना है िक नरलेा तक मे�ो पह�ंचाने का काम ज�द 

श�ु हो। यूडी िमिन��ी और िद�ली सरकार क� इसक� िज�मेदारी बनती है। दभुा��य क� बात है िक 

िद�ली सरकार का कोऑपरशेन नह� है। 

 इसके अित�र� अिदित महािव�ालय कॉलेज बवाना म� ि�थत है। �ामीण �े� म� ग�स� के 

िलए कोई िड�ी कॉलेज या यूिनविस�टी नह� है। इस कॉलेज क� िबि�डंग नह� है, जबिक पास म� 

लै�ड उपल�ध है। उस लै�ड को लेकर वहा ंमहािव�ालय बनाने क� आव�यकता है।  

माननीय अ�य�: शू�य काल म� केवल एक िवषय उठाया जाता है। 

�ी दीप�े� िसंह ह�ड्डा, �ी शरद ि�पाठी और कँुवर प�ुपे�� िसंह च�देल को डॉ॰ उिदत 

राज �ारा उठाए गए िवषय के साथ सबं� करने क� अनमुित �दान क� जाती है।  

SHRI ANANDRAO ADSUL (AMRAVATI): Madam Speaker, I would like to draw 

the kind attention of the hon. Minister of Commerce and Industry regarding 

problems being faced by the Meindwal Community in Vidharbha Region of 

Maharashtra due to delay in starting of export of sheep and goats. 

Vidharbha has a large population of cattle rearing community.  Sheep 

and goats are being reared in this area by Meindwal Community which is fully 

dependent on this profession for their livelihood.  The farmers and cattle-

rearing community are not getting their due and are being over-burdened with 

loans and as a result, they are committing suicide. 

 The people of Vidharbha saw a silver lining in the decision of the 

Government to export sheep and goats from Nagpur Airport.  This export was 



01-08-2018                                               66 
 

to commence from 30th June, 2018.  It is very unfortunate that due to protest by 

some people belonging to a minority community, this export could not be 

started. 

 Madam, all leaders, including the Union Minister of Road and Transport, 

the Chief Minister of Maharashtra State and Minister of Commerce and 

Industry, were supposed to be there for commissioning of this scheme.  They 

had already been invited.  However, it went in vain due to the sabotage made 

by those who never intend to see the welfare of the Charward/Meindwal 

community whose sole bread comes from this profession only.  Rearing of 

sheep and goats is an age-old profession in India.  Even the great King, 

Chandragupta Maurya, was born in this community. 

 A great initiative was taken through the dream Scheme, namely, Make in 

India under the aegis of the our Prime Minister. 

 Keeping in view the above, I urge upon the Union Government to take 

care of the feelings of the Meindwal Community so that this Scheme of export 

of sheep and goats can be started without further delay so that further suicides 

by farmers and cattle rearers can be minimized to a great extent. 

HON. SPEAKER: Shri Bhairon Prasad Mishra, Kunwar Pushpendra Singh 

Chandel, Dr. Kulmani Samal are permitted to associate with the issue raised 

by Shri Anandrao Adsul. 

�ी एम. बी. राजेश (पाल�काड) : अ�य� महोदया, ध�यवाद। आज म� रा��भाषा म� बोलना 

चाहता ह�,ं इसिलए मझेु आप एक िमनट का बोनस �दान क�रए। पाल�काड कोच फै�टरी मेर े�े� 

का िवषय है। म�ने इस सदन इस िवषय को 23 बार उठाया है। पाल�काड कोच फै�टरी क� घोषणा 
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2008 के रले बजट म� ह�ई थी। 2012 म� उसके िलए जमीन का अिध�हण करने के बाद फै�टरी का 

िशला�यास भी िकया गया, लेिकन िपछले छः साल� म� िशला�यास के अलावा कुछ नह� ह�आ है। 

आज पाल�काड म� हजार� लोग एक बड़ी �ूमन चैन का आयोजन करकर, उसम� कोच फै�टरी के 

िलए मांग कर रहे ह�। इसिलए म�न ेआज के िदन पनुः इस िवषय को उठा रहा ह�।ं  

माननीय अ�य�: डॉ. ए. स�पत, एडवोकेट जोएस जॉज�, �ी इ�नोसे�ट और �ी पी. के. िबजू को 

�ी एम. बी. राजेश �ारा उठाए गए िवषय के साथ सबं� करने क� अनमुित �दान क� जाती है। आप 

अ�छा बोल रहे ह�।  

�ी एम. बी. राजेश : िपछले छः वष� म� रलेवे ने कुछ नह� िकया और दो महीने पहले मझेु माननीय 

रले मं�ी जी का एक प� �ा� ह�आ िक भारतीय रले को नए कोच� क� ज�रत नह� है इसिलए कोच 

फै�टरी �ोजे�� क� श�ुआत अभी नह� क� जा सकती है। यह केवल पाल�काड क� ही नह� 

बि�क पूरे केरल क� 36 साल परुानी मांग है िक सन् 1982 म� पाल�काड कोच फै�टरी का वादा 

िकया गया था लेिकन 36 साल बाद भी कुछ नह� िकया गया। जब यू.पी.ए. क� सरकार थी तो 

उ�ह�ने हमको 10 साल तक इससे विंचत रखा था और अभी ए.डी.ए. क� सरकार भी वही काम 

कर रही है। म� इस पर अपना आ�ोश �कट करता ह�।ं अतः आपके मा�यम से मेरी के�� सरकार 

और रले मं�ी जी से मांग है िक पाल�काड कोच फै�टरी को बनाने का वादा ज�दी से ज�दी पूरा 

िकया जाए।  

�ी िव�ुत वरण महतो (जमशेदपुर): अ�य� महोदया, ध�यवाद िक आपन े मझेु एक बह�त ही 

मह�वपूण� िवषय इस सदन म� उठाने का अवसर �दान िकया। म� आपका �यान एक अित मह�वपूण� 

िवषय क� ओर आकृ� कराना चाहता ह� ं िक भारत सरकार ने िदनांक 29.03.2018 को एक 

अिधसूचना के मा�यम से पेयम�ट ऑफ �े�यटुी ए�ट म� सशंोधन िकया है। इस सशंोधन के मा�यम 

से �े�यटुी भगुतान के िलए करम�ु सीमा बीस लाख �पए तक बढ़ाई गई है।  

इस अिधिनयम से सबंंिधत �े�यटुी िनयमावली म� अभी तक सशंोधन नह� ह�आ है, िजसके 

कारण टाटा सिहत िनजी �े� क� अनेक कंपिनय� के कम�चारी इसके लाभ से विंचत ह�। इस सबंंध 
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म� मेर ेससंदीय �े� जमशेदपरु के अतंग�त ि�थत टाटा कंपनी के टाटा वस�स यूिनयन के साथ-साथ 

कई मजदूर सगंठन� ने िमलकर �े�यटुी �ल म� सशंोधन करने हेत ुअनरुोध िकया है।  

 अतः आपके मा�यम से म� माननीय मं�ी जी से मांग करता ह� ंिक इन कम�चा�रय� के िहत म� 

�े�यटुी िनयमावली म� यथाशी� सशंोधन िकया जाए, तािक इसका लाभ सबंंिधत �े�� के कामगार� 

को िमल सके। ध�यवाद।  

HON. SPEAKER: Shri Bhairon Prasad Mishra, Shri Sharad Tripathi, Kunwar 

Pushpendra Singh Chandel and Shri Rabindra Kumar Jena are permitted to 

associate with the issue raised by Shri Bidyut Baran Mahato. 

�ी राजीव सातव (िहगंोली): अ�य� महोदय, म� महारा�� के िकसान� क� बात सदन म� रखना 

चाहता ह�।ं चार-पांच महीने पहले महारा�� म� तूर दाल और चने क� खरीद का िडिसजन सरकार ने 

िलया। अब सरकार ने िडिसजन तो िलया, लेिकन 70 से 80 �ितशत िकसान इससे विंचत रहे। 80 

�ितशत िकसान� का माल भी माक� ट कमेटी म� नह� जा पाया और सरकार क� �क�म का कोई 

फायदा नह� ह�आ। तब सरकार ने यह आ��त िकया था िक िज�ह�ने भी माक� ट कमेटी म� 

रिज��ेशन िकया है, उनको हजार �पये पर ि�वटंल सरकार अनदुान देगी। लेिकन इसके बार ेम� भी 

कोई िडिसजन सरकार क� तरफ से नह� आया है।  

 इसिलए मेरी सरकार से मागं है िक महारा�� म� िकसान� के �ारा क� जाने आ�मह�याओ ंका 

�माण बढ़ता जा रहा है। जो माल सरकार ने खरीद िलया और जो माक� ट कमेटी ए�ट है, उसके 

अनसुार 24 घंटे के अदंर िकसान को पेमे�ट देनी चािहए। परतं ुचार-पांच महीने हो गए, िकसान� को 

न पेम�ट िमल रहा है और न कोई �याज िमल रहा है। अतः मेरी मांग है िक उनका पेम�ट िमले और 

�याज भी िमले और िजनका माल िलया नह� है, उनको हजार �पये �ित ि�वंटल के िहसाब से, जो 

हजार �पये अनदुान जािहर िकया है, वह देने क� कृपा कर।े ध�यवाद। 

HON. SPEAKER: Shrimati Supriya Sule is permitted to associate with the 

issue raised by Shri Rajeev Satav. 
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�ी रामदास सी. तडस (वधा�): अ�य� महोदय, म� आपके मा�यम से माननीय गहृ मं�ी जी का 

�यान सामािजक काय�कता� आचाय� िवनोबा भावे जी क� अखडं पद या�ा क� ओर आकृ� करते ह�ए 

कहना चाहता ह� ंिक मेर ेससंदीय �े� म� वधा� सेवा�ाम से 7 माच�, 1951 म� िवनोबा जी न ेपदया�ा 

श�ु क� थी, जो आं� �देश के िशवरामप�ली तक, जो आज के अनसुार तेलंगाना रा�य के 

नालग�डा िजले के पोचमप�ली गांव तक भूदान के िलए या�ा क� थी। जो एक �ािंतकारी एव ं

साहिसक कदम था। आचाय� िवनोबा जी ने इसी गावं म� सब भूिम गोपाला क� घोषणा करते ह�ए 

जम�दार� से जमीन दान क� मांग क� थी। आचाय� जी न े40 हजार मील क� पदया�ा क�, िजसके 

फल�व�प उ�ह�ने 22.90 लाख जमीन दान म� स�ंह क�। इस जमीन म� से 16.66 लाख एकड़ 

जमीन ज�रतमंद और भूिमहीन� म� बांटी गई, लेिकन बाक� जमीन भूिम मािफया, कालेज आिद के 

लोग� ने अपने क�जे म� कर ली है।  

 मेरी आपके मा�यम से के�� सरकार से मांग है िक इस सारी जमीन क� सी.बी.आई से 

चौकशी लगाई जाए, तािक गरीब लोग� को यह भूिम िमल सके। ध�यवाद। 

HON. SPEAKER: Shri Bhairon Prasad Mishra and Shri Sharad Tripathi are 

permitted to associate with the issue raised by Shri Ramdas C. Tadas. 

SHRI M. UDHAYAKUMAR (DINDIGUL):  Thank you, Madam Speaker. I am 

constrained to say that although Dindigul is industrially and commercially a 

much-developed district in the State of Tamil Nadu. But, as far as railways are 

concerned, it is a backward and neglected one, resulting into inconvenience to 

rail users of Dindigul and Theni Districts who are dependent on Dindigul 

Railway Station. It has been a demand to have direct train between Dindigul 

and Chennai and a train for Tirunelveli from here in day time. The Chennai 

bound passengers from Dindigul are not able to board trains from Dindigul as 

the trains coming from Southern districts of Tamil Nadu are already 
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overcrowded. So, it has been a demand to attach two unreserved coaches in 

trains bound for Chennai from Dindigul. 

 Kodaikanal and Palani are two important places in Tamil Nadu 

attracting tourists and devotees from all over the country and abroad. 

Therefore, through you, Madam Speaker, I urge upon the hon. Minister of 

Railways to implement these genuine demands of the people of Theni and 

Dindigul districts for commencement of new trains and addition of unreserved 

coaches in trains at the earliest.  

Moreover, the long pending demand and scheme of two States- Kerala 

and Tamil Nadu is the Sabarimala Scheme. This Scheme has been 

announced by the hon. Minister of Railways for the new railway line between 

Dindigul and Sabarimala. A meagre amount of Rs. 30 lakh has been allocated 

for conducting the feasibility inspection survey.  

 So, I would request the Ministry of Railways to give special attention to 

this scheme and allocate more funds for conducting the Feasibility Survey. I 

would also request the Railway Ministry to expedite the scheme and complete 

it at the earliest. 

HON. SPEAKER: Dr. A. Sampath and Shri P.R. Sundaram are permitted to 

associate with the issue raised by Shri M. Udhayakumar. 

SHRI K.H. MUNIYAPPA (KOLAR): Madam Speaker, I would like to raise a 

very important matter of urgent public importance and invite the attention of the 

Government towards the problems being faced by the workers of Bharat Gold 

Mines Limited. 
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 Madam, I would like to bring to the notice of the Government that the 

world-famous Bharat Gold Mines is situated in my constituency. This was 

closed in 2002 and so, more than 15,000 workers are suffering without any 

work. The houses which have been given to them are 130 years old. The 

workers are suffering. I have raised this issue with the hon. Minister 

repeatedly. 

 The arrears due to the workers have not been paid. A new Mining Policy 

has come now under which except zinc and coal, all other mining activities 

come under the States. The State Government is willing to take over the land. 

More than 12,000 acres of land is available with the Government of India. The 

Government of Karnataka is planning to start National Investment and 

Manufacturing Zone in that area. So, if the Government of India hands over the 

land to the State Government, the State Government is willing to start mining 

activities or set up other industries so that these 15,000 families can earn 

livelihood. 

 Another important issue is that these workers are living in huts. But only 

3,000 workers have been allotted huts and nearly 10,000 workers are yet to be 

allotted huts. I would request these workers may also be allotted huts at the 

earliest. 

डॉ. करण िसहं यादव (अलवर): माननीय अ�य� महोदया, राज�थान के अलवर िजले म� रा��ीय 

राजमाग� स�ंया-8 पर ि�थत शाहजहांपरु के आस-पास के 10 गांव� क� भूिम िद�ली-मुंबई 

इंडि��यल कॉ�रडोर हेत ुअिध�हीत क� गई थी। हाल ही म� इस योजना म� एक करोड़ �पये �ित 
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बीघा क� दर वाले शाहजहांपरु, गूगलकोटा, चौबारा, जौनायचा खदु� व बावद को इसिलए अिध�हण 

से म�ु िकया गया �य�िक यहां सरकार को िकसान� को अिधक मआुवजा देना पड़ता था। 

 लेिकन इ�ह� गांव� से सटे ह�ए, उ�ह� क� सीमा से जड़ेु ह�ए �ाम पलावा, बीरोद, िमजा�परु, 

लामचपरु, एव ंमानका गांव� क� भूिम क� जमीन बह�त कम दर पर, दस लाख �पये �ित बीघा क� 

दर पर अिध�हीत क� जा रही है।  

 इन गांव� क� जमीन भी उतनी ही उपजाऊ है, िजतनी पूव�वत� गांव� क� थी। ह�रयाणा क� 

सीमा से सटे एनसीआर के इन पांच� गांव� के िकसान� क� मांग है िक इन गांव� को या तो अिध�हण 

से म�ु िकया जाए या मआुवजा रािश क� दर इन गरीब िकसान� को उतनी ही दी जाए, िजतनी 

पड़ोस के गांव� के िलए उ�ह�ने रखी थी। सरकार से अनरुोध है िक पलावा, बीरोद, िमजा�परु, 

लामचपरु एव ंमानका के िकसान� क� जायज़ मांग� पर सहानभूुित से िवचार कर�।  

महोदया, यहा ंजो गांव अपनी भूिम देना चाहते ह�, उसको सरकार लेना नह� चाहती है और 

जो नह� देना चाहते ह�, उनक� जमीन स�ते दाम� पर लेना चाहती है। म� आपके मा�यम से िनवेदन 

क�ंगा िक सरकार इस पर पनुिव�चार कर�।  

SHRIMATI RITA TARAI (JAJPUR) : Respected Speaker Madam, the issue is 

that there is a need to construct a flyover at Jaraka & cleaning of the road 

drainage system.   

Respected Speaker Madam a lot of road users are facing difficulties 

and a lot of accidents are taking places on NH16 at Jaraka daily.  There is an 

urgent need to construct a flyover there.  Similarly the cleaning of roads by a 

proper drainage system in also necessary.  Hence I urge upon the Minister of 

Surface Transport & National Highways to give priority to our case.  People of 

                                    
 English translation of this part of this speech was originally delivered in Odiya. 
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the region are suffering more during raining reason as flood water is entering 

their houses.  Please do the needful urgently.* 

Thank you. 

डॉ. रमेश पोख�रयाल िनशंक (ह�र�ार) : महोदया, दो-दो िवदेशी सीमाओ ंसे िघरा उ�राख�ड 

देव भूिम के साथ-साथ वीर भूिम है। यहा ँऔसतन एक प�रवार से एक �यि� सेना म� भत� होकर 

जहा ँरा�� क� सीमाओ ंपर अपनी कुबा�नी देता है, वह� दूसरी पिं� म� उसक� मा,ँ बहन� भी सैिनक 

क� ही तरह देशभि� और रा��भि� का �माण देती ह�। चाहे देश क� आज़ादी से पहले हो, चाहे देश 

क� आज़ादी के बाद, चाहे च��शेखर आजाद ह�, चाहे सभुाष च�� बोस, उनके कै�प हमेशा लगा 

करते थे और हर प�रवार से एक �यि� सेना म� भत� होकर रा�� क� सीमाओ ंपर अपनी कुबा�नी 

देता है।  

 महोदया, पेशावर का�ड का महानायक वीर चं� िसंह गढ़वाली हो, चाहे वष� 1962, वष� 

1965, वष� 1971 का य�ु हो, चाह े कारिगल का य�ु हो, चाहे मुबंई के ताज होटल पर 

आतंकवािदय� का िनशाना हो, चाहे गजुरात के अ�रधाम मंिदर का िवषय हो, चाह ेदतेंवाड़ा का 

�करण हो, चाहे ससंद पर आतंक� हमले का िवषय हो, पहली पिं� म� खड़े होकर के उ�राख�ड 

के सपूत� ने अपनी कुबा�नी देकर के अपनी �े�ता दज� क� है।  

 महोदया, अभी कुछ िदन पहले म� यूरोपीय देश� क� या�ा पर था। नायक दरबान िसंह नेगी 

एव ंराइफलमैन ग�बर िसहं नेगी को �ांस म� अ�तु वीरता के िलए िव�टो�रया �ास से स�मािनत 

िकया गया। इतना ही नह� मेजर सोमनाथ शमा� और मेजर शैतान िसंह को परमवीर च� से 

स�मािनत िकया गया। म�ने अभी बेि�जयम म� देखा िक वहा ँ�थम िव� य�ु का जो गेट/�मारक है, 

वहा ँहमार ेभारतीय और उ�राख�ड के वीर सैिनक� क� वीरता क� गाथा दज� है।  

 महोदया, मेरा यह कहना है िक िजस �े� म� ऐसे सपूत ह�, िजनक� धमिनय� म� देशभि� का 

खून बहता हो, जो यह कहते ह� िक: 
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यगु�-यगु� से यही हमारी बनी ह�ई प�रपाटी है, 
खून िदया है, मगर नह� दी कभी देश क� माटी है। 

 
 पूरे िहमालय �े� म� ऐसे वीर प�ुष� को सेना और अ��सैिनक बल� म� िन:श�ुक �िश�ण हर 

हालत म� िदया जाना चािहए। म� सरकार से परुजोर मागँ करता ह� ँिक उ�राख�ड और िहमालय �े� 

के िजतने भी ऐसे वीर नौजवान ह�, उनको उ�ह� �थान� पर �िश�ण िदया जाए। इससे बेराजगारी 

दूर होगी, वहा ँगावँ खाली हो रहे ह�, उनसे पलायन �केगा और रा�� को ऐसे रा��भ� नौजवान 

िमल�गे, जो वीरता को िशखरता तक पह�चँाय�गे। म� आपके मा�यम से सरकार से यही मागँ करता ह�।ँ 

ध�यवाद। 

माननीय अ�य�: �ी शरद ि�पाठी, �ी अजय िम�ा टेनी, �ी भैर� �साद िम�, कँुवर प�ुपे�� िसंह 

च�देल और �ी रवी�� कुमार जेना को डॉ. रमेश पोख�रयाल िनशंक �ारा उठाए गए िवषय के साथ 

सबं� करने क� अनमुित �दान क� जाती है। 

�ी राजीव �ताप �डी (सारण) : महोदया, हम सब इस देश के सिंवधान पर िव�ास रखते ह� और 

उसी के तहत पूर ेभारतवष� म� जो रा��ीय सेवाए ंह�, जैसे यू.पी.एस.सी., ब�िकंग सिव�सेज आिद के 

तहत िनयिु�या ँहोती ह�। म� एक �सगं आपके सामने रख रहा ह�।ँ कुछ ब�चे हमसे िमलने के िलए 

िबहार म� आए। उनक� बात सनुकर म� थोड़ा सा िचंितत भी ह�आ, चिकत भी ह�आ, �य�िक इस 

�कार क� बात� देश म� औसतन सनुने को नह� िमलती ह�। लगभग 40 ब�च� का एक बैच था, िजसम� 

असम, गजुरात, महारा��, केरल, झारख�ड, िबहार के ब�चे ह�। कई रा�य� के ब�चे उसम� ह�। जो 

ब�िकंग क� रा��ीय परी�ा होती है, ये सभी ब�चे उसम� उ�ीण� ह�ए ह�। परी�ा म� उ�ीण� होने के बाद 

उनक� जाचँ-पड़ताल ह�ई और ब�िकंग सिव�सेज बोड� ने उ�ह� िनयिु� का प� भी दे िदया। िनयिु�-प� 

देने के बाद िनयिु� क� ितिथ भी तय कर दी िक िनयिु�-प� म� िलखी तारीख को आकर आप 

मेघालय �ामीण ब�क म� �वाइन क�िजए। मेघालय �ामीण ब�क म� िनयिु� के िलए इन 40 ब�च� को 

िनयिु�-प� दे िदया। आज पूरा एक साल हो गया है, लेिकन इन सभी ब�च� को, जो पूर ेभारतवष� 

के ब�चे ह�, उनको वहा ँपर अभी तक िनयिु� नह� दी जा रही है। उन लोग� ने भारत सरकार म� 
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मंि�य� से िमलने का बह�त �यास िकया, अ�य लोग� से िमलने का �यास िकया। एक वष� बीत गया 

है और अब अगले वष� क� भी वैक� सीज आ गई ह�। अगर िकसी रा�य को इस �कार क� आपि� त है 

िक अ�य रा�य� के ब�च� को हम अपने रा�य म� नौकरी नह� द�गे तो िफर उनके िनयिु�-प� म� 

प�रवत�न कराकर उन ब�च� को दूसर ेरा�य� म� नौकरी के िलए िनयिु�-प� देना होगा। म� भी इसके 

िलए लगातार �य�नशील रहा ह�।ँ यह सवाल सिंवधान का है। अगर देश के सिंवधान म�, देश क� 

रा��ीय सेवाओ ं म� उ�ीण� होकर, आई.ए.एस. क� परी�ा पास करके िबहार, िहमाचल �देश, 

उ�राख�ड का ब�चा तिमलनाडु और केरल म� काम करता है, तो आिखर देश क� बाक� ऑल 

इंिडया सिव�सेज म� िकसी रा�य म� उनक� िनयिु� पर कैसे रोक लग सकती है? यह एक बड़ा 

सवैंधािनक िवषय है।  

 महोदया, म� आपके मा�यम से सरकार से आ�ह क�ँगा िक ऑल इंिडया ब�िकंग सिव�सेज म� 

िजन ब�च� को मेघालय �ामीण ब�क म� िनयिु�-प� जारी करने के बाद रोजगार नह� िमला है, उ�ह� 

अिवल�ब वहा ँपर �वाइन करने क� अनमुित िदलवायी जाए। 

माननीय अ�य�: �ी शरद ि�पाठी, �ी भैर� �साद िम�, कँुवर प�ुपे�� िसंह च�देल और �ी 

रवी�� कुमार जेना को �ी राजीव �ताप �डी �ारा उठाए गए िवषय के साथ सबं� करने क� 

अनमुित �दान क� जाती है। 

�ी अरिवदं सावतं (म�ुबई दि�ण): महोदया, आपने मझेु शू�य काल म� बोलने का मौका िदया, 

इसके िलए आपका ध�यवाद। आज लोकमा�य बाल गंगाधर ितलक जी क� प�ुयितिथ है, सव��थम 

म� उ�ह� अिभवादन करता ह�।ँ म� आज मुंबई क� परुानी इमारत� का िवषय उठाना चाहता ह�।ँ कल 

हमार ेनाना शंकरशेट जी क� प�ुयितिथ थी, िज�ह� आ�: िश�पकार कहा जाता है, िज�ह�ने मुंबई 

शहर को बसाया।  

उ�ह�ने ही देश म� नई रले श�ु क� थी। आज इस म�ुबई शहर क� अव�था इतनी बरुी है िक 

30 हजार से �यादा इमारत� िगरने वाली ह�, वे बह�त ही दरुाव�था म� ह�। 16 हजार इमारत� तो इतनी 

बरुी हालत म� ह� िक वे कभी भी ढह सकती ह�। इस िवषय को लेकर म� बार-बार सदन म� बोलता 
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आया ह�।ँ म�ने हाल ही म� माननीय �धानम�ंी जी को भी लेटर िलखा और कहा िक आपने गरीब� के 

िलए प�के घर का वादा िकया है। यह अ�छी बात है। लेिकन जो लोग कल तक प�के घर� म� थे, हो 

सकता है िक कल तक वािपस रा�ते पर आ जाए।ं सरकार क� तरफ से उनको सरु�ा देने क� 

आव�यकता है।  

 अ�य� महोदया, उसम� दो िवषय ह�-  एक िवषय है िक परुानी इमारत� को ठीक िकया जाए 

और जो दूसरा िवषय है, उसम� कुछ इमारत� के�� सरकार, पोट�  ��ट, रलेवे तथा एनटीसी क� 

जमीन पर है और एलआईसी क� भी खदु क� िबि�डंग है। ये उ�ह� पनुिव�कास क� अनमुित नह� देते 

और खदु भी �रपेयर नह� करते ह�। वहा ँिबि�डं�स ढह सकते ह�। पोट�  ��ट तथा रले क� जमीन पर 

झ�ुगी-झोपिड़या ँ ह�, लेिकन उनके िलए सरकार क� कोई नीित नह� है। हम गरीब� के िलए प�के 

मकान का वादा कर रहे ह�, लेिकन हम उनको कैसे घर द�गे? वहा ँ हमारे पास एक �लम 

�रहैिबिलटेशन अथॉ�रटी है, वह रा�य सरकार क� जमीन पर मकान बना सकती है, लेिकन के�� 

सरकार क� जमीन पर मकान नह� बना सकती है।  

 इसिलए, म� आपके मा�यम से िफर दोबारा सरकार का �यान आकिष�त करना चाहता ह�।ं म� 

कहता ह� ंिक म�ुबई शहर आपको इनकम टै�स तथा अ�य टै�स के �प म� सबसे �यादा आमदनी 

देता है। म� सरकार से िनवेदन करना चाहता ह� ंिक �यादा से �यादा धन देकर इनको सरु�ा �दान 

कर�। ध�यवाद। 

माननीय अ�य�: कँुवर प�ुपे�� िसंह च�देल, �ी �ीरगं आ�पा बारण,े �ी गजानन क�ित�कर, डॉ. 

�ीकांत एकनाथ िशंद,े �ी भैर� �साद िम�, �ी गोपाल शे�ी तथा �ी राह�ल शेवाले को �ी अरिवंद 

सावंत �ारा उठाए गए िवषय के साथ सबं� करने क� अनमुित �दान क� जाती है। 

�ी सुशील कुमार िसहं (औरगंाबाद): ध�यवाद, अ�य� महोदया। अगर आपक� अनमुित हो तो म� 

यह� से बोलंू। 

माननीय अ�य�: हा,ँ आप बोिलए। आप कहा ँगए थे? म�ने आपका नाम िलया था। 
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�ी सुशील कुमार िसहं : अ�य� महोदया, िबहार म� एक जाित है िजसको हम ‘लोहार’ के नाम से 

पकुारते ह�। यह जाित सामािजक, आिथ�क तथा शै�िणक �ि�कोण से अ�यंत िपछड़ी ह�ई है। 

 म� आपके मा�यम से इस जाित क� एक बह�त मह�वपूण� सम�या क� ओर सरकार का �यान 

आकृ� कराना चाहता ह�।ं ‘लोहार’ जाित क� आर�ण अ�ेंजी और िह�दी अनवुाद म� उलझ कर रह 

गई है। अनसूुिचत जाित जनजाित आदेश सशंोधन अिधिनयम 1976 के तहत �माकं 22 पर दज� 

Lohara, Lohra का िह�दी ‘लोहारा’ तथा ‘लोहरा’ अिंकत िकया गया है। वष� 2006 म� त�कालीन 

का�ेंस के नेत�ृव वाली यूपीए सरकार के काय�काल म� इसके �थान पर ‘लोहारा’ तथा ‘लोहरा’ 

�ित�थािपत कर िदया गया। इस सशंोधन (Act 48 of 2006) क� वजह से मामला और उलझ 

गया। रा�य सरकार ने इस खामी को दूर करने के इराद ेसे िविभ�न सगंठन� से परामश� िकया तथा 

सामािजक स�ंथान� से (Ethnographic) �रपोट�  भी तैयार कराई और के�� सरकार को भेजा। इस 

�रपोट�  पर कोई िनण�य हो, इसके पहले ही सरकार ने 9 मई, 2016 को यािन मोदी जी के नेत�ृव म� 

एनडीए सरकार �ारा जारी गजट अिधसूचना म� 292 परुाने कानून�, सशंोधन िवधयेक� म� से 290 

को िनर�त कर िदया। इसी म� वष� 2006 का वह सशंोधन िवधयेक भी था, िजसम� िबहार क� 

‘लोहार’ जाित को अनसूुिचत जनजाित का दजा� अमा�य और ‘लोहार’ ‘लोहरा’ जाित को ही 

अनसूुिचत जनजाित माना गया था। वष� 2006 का सशंोधन, अनसूुिचत जनजाितया ं आदेश 

(सशंोधन) अिधिनयम -1976 म� िकया गया था, िजसम� अ�ंेजी के Lohara का िह�दी �ांसलेशन 

‘लोहार’ दज़� है। जैसे िबहार म� बोलचाल क� भाषा म� ‘लोहार’ जाित के िलए ‘लोहरा’ श�द का भी 

�योग िकया जाता है, उसी तरह  अ�ंेजी के श�द Surendra को िह�दी म� सरु�े� कहते ह�, न क� 

सरु�े�ा? 

 पूव� क� सरकार� ने जाितगत राजनीित के चलते ऐसा िकया। इस समाज को देश के 

�धानमं�ी आदरणीय �ी नर�े� मोदी जी के नेत�ृव वाली वत�मान सरकार म� बह�त आ�था है और 

लोग� का भरोसा भी है।…(�यवधान) महोदया, म� अपनी मागँ रख रहा ह�।ँ…(�यवधान)  

माननीय अ�य�: ठीक है, अपनी मागँ रखो। लेिकन आप इतना लंबा भाषण पढ़ रहे हो।  
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�ी सुशील कुमार िसहं : महोदया, सदन के मा�यम स ेसरकार से मेरा िनवेदन होगा िक वष� 2016 

म� िनर�त िकए गए वष� 2006 के कानून के आलोक म� एक �प� अिधसूचना जारी हो। िबहार के 

‘लोहार’ जाित को अनसूुिचत जनजाित क� �ेणी म� शािमल िकया जाए, यही मेरी मागँ है। 

माननीय अ�य�: कँुवर प�ुपे�� िसंह च�देल, �ी राजेश रजंन तथा �ी भैर� �साद िम� को �ी 

सशुील कुमार िसंह �ारा उठाए गए िवषय के साथ सबं� करने क� अनमुित �दान क� जाती है। 

 �ी दशरथ ितक� (अलीपुर�ारस): माननीय अ�य� महोदया, आपने मझेु शू�य काल म� बोलने 

का अवसर िदया, इसके िलए म� आपको ध�यवाद देता ह�।ं आज बह�त िदन� के बाद म� चांस पाया ह�,ं 

इसके िलए बह�त-बह�त ध�यवाद। 

 म� वािण� य मं�ालय का �यान आकिष�त करना चाहता ह�।ं मेरा ससंदीय �े�   चाय बागान 

इलाका से है। करीब-करीब पौने तीन सौ चाय बागान वहा ंपर ह�। इनम� करीब 15-16 चाय बागान 

बंद ह�। वष� 2016 म� हमार ेमाननीय �धान मं�ी जी वहा ंगए थे। उस दौर ेम� उ�ह�ने यह आ�ासन 

िदया था िक आप लोग हम� वोट दीिजए और आपके �े� के िजतने चाय बागान ह�, उनको म� खलुवा 

दूगंा। उसके प�ात हमारी भूतपूव� वािण�य मं�ी स�माननीया सीतारमण जी भी गई ह�ई थ�, उ�ह�ने 

भी यह आ�ासन िदया था िक डंक�स क�पनी के बंद ये सात चाय बागान हम लोग टी-बोड� के 

अधीन�थ कर�गे। यह द:ुख क� बात है िक अभी तक कुछ भी नह� ह�आ। हमारी माननीय म�ुय मं�ी 

ममता बनज� क� परचे�ा से करीब 4-5 बागान अभी खलेु ह�ए ह�।   

म� वािण�य मं�ालय से अनरुोध करता ह� ंिक ये चाय बागान दूर�थ ह�, इनको कैसे सिुवधा 

दी जाए और कैसे खोला जाए, इसके िलए म� आ�ह करता ह�।ं ध�यवाद। 

�ी गणेश िसहं (सतना): अ�य� महोदया, म� आपके मा�यम से माननीय �वा��य मं�ी जी का 

�यान आकृ� कराना चाहता ह� ं िक नॉन �ैि�टिसंग एलांउस आधिुनक िचिक�सक�, दतं 

िचिक�सक�, पश ुिचिक�सक�, आयवु�द और हो�योपैथी को िदया जा रहा है, यहां तक िक नस� को 

भी निस�ग एलाउंस िदया जा रहा है। भौितक और �यावसाियक िश�क� को काशी िव�ालय सिहत 

तमाम के��ीय िव�िव�ालय� और शै�िणक स�ंथान� म� नॉन �ैि� टिसगं एलाउंस नह� िदया जा रहा 
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है, जबिक वे िद�यांगजन� और पैरािलिसस इ�यािद से पीिड़त अ�म मरीज� को उनके घर जाकर 

सेवा देते ह�। वे ओपीडी वाड� तथा आईसीयू म� दािखल मरीज� क� भी िफिजयोथेरपेी करते ह�।  

मेरा माननीय �वा��य मं�ी जी से िवशेष आ�ह है िक काशी िव�िव�ालजय सिहत तमाम 

के��ीय िव�िव�ालय� और शै�िणक स�ंथान� म� काय�रत भौितक और � यावसाियक िचिक�सा 

िश�क� को उनक� �यूनतम यो�यता यूजीसी के िदशा-िनद�श� के अन�ुप परा�नातक ह�, उनको 

समान अिधकार िदलाने हेत ुनॉन �ैि�टिसगं एलाउंस िदया जाए। …( �यवधान) 

माननीय अ�य� : �ी शरद ि�पाठी, कंुॅवर प�ुपे�� िसंह च�देल और �ी भैर� �साद िम� को �ी 

गणशे िसंह �ारा उठाए गए िवषय के साथ सबं� करने क� अनमुित �दान क� जाती है। 

�ीमती अिप�ता घोष (बालूरघाट): मैडम, आपको मालूम होगा िक जॉज� ओरवेल नाम के एक बह�त 

फेमस नॉवेिल�ट थे। उ�ह�ने 1984 नाम क� एक नॉवेल िलखी थी। उसम� जो �टेट थी, उस �टेट म� 

ऐसा था िक लोग� के ऊपर �टेट नजर रख रही थी और कुछ लोग� को देश से नॉन आइड�िटफाई 

कर रहे थे। अभी हमार ेदेश क� ऐसी हालत है िक आधार के बेस पर हमार ेऊपर नजर रखी जा रही 

है। असम म� एनआरसी चालू ह�आ है। लोग� को देश स ेिनकालने का बंदोब�त कर रहे ह�। यह हमार े

िलए बह�त बड़ा इ�यू है। हम आपके मा�यम से �र�वै�ट करना चाहते ह�, गवन�म�ट यह …  बंद कर,े 

इसको रोके। …( �यवधान) 

माननीय अ�य� :  …*  नह� होता है। 

…(�यवधान)  

�ीमती अिप�ता घोष : नह� तो आगे चलकर देश बह�त खराब ि�थित म� आ जाएगा। …( �यवधान)  

SHRI MUTHAMSETTI SRINIVASA RAO (AVANTHI) (ANAKAPALLI): Thank 

you, Madam Speaker, for giving me an opportunity to raise the issue of 

creating a new Railway Zone with headquarters at Visakhapatnam. 

                                    
 Not recorded 
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 I would like to bring to the kind notice of the Government that Waltair 

Division of the East Coast Railway contributes the highest revenue to the 

Indian Railways.  The Division has been discriminated in getting its dues in 

terms of train services, passenger amenities, development of railway stations 

etc., in proportion to its contribution to the total revenue accruals of the East 

Coast Railway Zone, as a result, there has been a growing demand from 

public, public representatives, intellectuals and other sections of the society for 

creation of a separate Railway Zone and its Headquarters at Visakhapatnam.  

It is to be noted that Visakhapatnam has all wherewithal to become the 

Headquarters of an independent Railway Zone.  Considering its importance as 

a major industrial, educational and financial hub, it is the long-cherished 

dream, desire and demand of the people of Uttarandhra to have a separate 

Railway Zone. 

 While bifurcating the State of Andhra Pradesh, the then Government had 

promised in the A.P. Reorganisation Act that a separate Railway Zone would 

be created in Andhra Pradesh, apart from other promises.  Last week, in the 

other House, while replying to the Short Duration Discussion initiated by our 

leader, Shri Sujana Chowdhury, Shri Rajnath Singh, hon. Home Minister 

promised that the Railway Zone would be created in Andhra Pradesh State.  

But the Government filed an affidavit in the Supreme Court that it was not 

possible to create a separate Railway Zone in Andhra Pradesh. 

 I am unable to understand the dual statements being made by the 

representatives of the Government.  Which one is correct?  Therefore, I would 
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request the Government of India to announce the creation of a new Railway 

Zone well in advance, probably before the next General Elections, 2019.  

Thank you, Madam.   

�ी शेर िसहं गुबाया (िफरोजपुर): अ�य� महोदया, आपने मझेु एक बह�त ही से�सेिटव इ�यू पर 

बोलने का मौका िदया, ध�यवाद। पजंाब म� एक जानलेवा बीमारी िजसका नाम सनुते ही पेश�ट मौत 

क� तरफ दौड़ने लगता है। क� सर का रोग पजंाब म� बह�त फैल चकुा है। खासकर मालवा ए�रया के 

हर गांव म� पांच-दस पेश�ट क� सर के िमलते ह�। भिटंडा से बीकानेर एक �ेन जाती है, उसका नाम ही 

क� सर �ेन रखा गया है। म� आपके मा�यम से यह बताना चाहता ह� ंिक �धान मं�ी �रलीफ फंड िमल 

रहा है, उससे काफ� लोग� को फायदा ह�आ है। एक महीने म� दो केस िनकलते ह�। मेरा आपसे 

िनवेदन है िक िजतनी भी क� सर के पेश�ट क� फाइल क�पलीट होकर आती है, उनको इिमिडएटली 

फंड �रलीज िकया जाए �य�िक फंड हॉ�पीटल को जाना है न िक पेश�ट के पास जाना है। मेरा इस 

पर िनवेदन है िक इस पर गौर करके इन पेस�ट� को पूरा फंड िदया जाए।  

माननीय अ�य�: �ी भैर� �साद िम� को �ी शेर िसंह गबुाया  �ारा उठाए गए िवषय के साथ 

सबं� करने क� अनमुित �दान क� जाती है। 

�ी धम� वीर गाधंी (पिटयाला): अ�य� महोदया, पजंाब म� हजार� दिलत छा� है, उनका वजीफा 

या छा�विृ� �क� ह�ई है। इसका कारण यह है िक पजंाब सरकार अपना िह�सा नह� डाल रही है 

और के�� सरकार पैसा रोक कर बैठी है। मेरी िवनती है िक दिलत� को दी जाने वाली छा�विृ� है, 

उसका के��-रा�य के साथ एक बंधन िकया ह�आ है उस बंधन को तोड़ा जाए, के�� अपना िह�सा 

दे और उसके बाद रा�य सरकार भी बा�य होगी िक वह अपना िह�सा द ेतािक दिलत ब�च� क� 

िश�ा पर असर न पड़े।  

�ी िनन�ग इ�रगं (अ�णाचल पूव�): अ�य� महोदया, म� एक बह�त ही गंभीर आपदा के िवषय म� 

बोलना चाहता ह�।ं म� िपछली बार भी इस िवषय को सदन म� उठाया था। िसयागं नदी है, उसका कम 

से कम दस या प��ह फ�ट वॉटर लेवल राइज हो गया। अभी िड�ूगढ़ और धीमाजी के दो�त यहां 
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बैठे है। िसफ�  अ�णाचल �देश ही नह� बि�क पूरा असम और अ�णाचल �देश इससे न� हो 

जाएगा। रा��ीय आपदा रािश है, या चीन से भी इसक� रािश मांगनी पड़ेगी। म� सदन से छु�ी लेकर 

गया था। िपछली बार छह लोग� को नदी से अपने �र�क पर डूबने से बचा कर लाया जबिक म� डूबने 

वाला था। इस नदी से बह�त खतरा होगा। अभी अ�णाचल �देश और असम म� बा�रश नह� ह�ई है। 

इस बार जब पानी आएगा तो सब ख�म हो जाएगा, �वसं हो जाएगा।   

SHRI M.K.  RAGHAVAN (KOZHIKODE): Thank you Madam for giving me this 

opportunity to raise a very important issue affecting lakhs of NRIs from Kerala.  

 Madam, the airfare is increasing everytime including budget carrier 

which has upset the travel plans of Keralites especially those connected with 

the Gulf countries. Today, a Kozhikode-Riyadh flight ticket charge is Rs. 

43,000 and Kozhikode-Sharjah is Rs. 55,715 against the normal fare of Rs. 

4,000 – 12,000 range.  

 The coming months are flooded with educational institutions vacations in 

the GCC, Bakrid and Onam festivals.  

 This exorbitant hike has hit workers, especially on blue collar workers, 

who depend on the budget carriers.  Apparently, the lifting of the curbs by the 

DGCA has led to this hike.   

 Madam, my humble submission is this. There is an immediate 

intervention required by the Government of India because this is happening 

especially for Kerala based travels while fares are very low from Chennai and 

Mumbai.  
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 My humble submission before you is that there is an immediate 

intervention required by the Government of India to bring the air fares to 

normalcy for which a permanent regulatory authority is required.  

माननीय अ�य�: �ी म�ुलाप�ली रामच��न और एडवोकेट जोएस जॉज� को �ी एम.के. राघवन 

�ारा उठाए गए िवषय के साथ सबं� करने क� अनमुित �दान क� जाती है। 

�ी अजय िम�ा टेनी (खीरी): अ�य� महोदया, हमारी सरकार ने जीएसटी �रफाम� को लागू िकया 

था, इससे पूर े देश को बह�त लाभ ह�आ है। जीएसटी लागू होने के बाद जहा ंडॉयर�ेट और इन 

डॉयर�ेट टै�स ढांचा बढ़ने के साथ ही करदाताओ ंक� स�ंया म� भी बढ़ो�री ह�ई है। वह� भारतीय 

अथ��यव�था के िवषय म� कई नई जानका�रया ंऔर आंकड़े भी उपल�ध ह�ए ह�, जो नीितगत फैसले 

लेने म� मददगार सािबत हो सकते ह�। मेरी याद म� जीएसटी लागू होने के बाद पहली बार रा�य� क� 

िह�सेदारी का आकलन ह�आ है। यह पहली बार जानकारी सामने आई है िक भारत के कुल िनया�त 

का 70 �ितशत केवल पांच रा�य� स ेमहारा��, गजुरात, कनाट�क, तमिलनाडु और तेलंगाना करते 

ह�। यह भी जानकारी आई है िक जहा ंअंतरा��यीय �यापार व िनया�त अिधक है वहा ंका जीवन �तर 

अ�छा है।  

13 00 hrs 
 िनया�त क� �यापक सभंावनाए ं�म व साधन क� उपल�धता है, म� आपके मा�यम से िव� 

मं�ी जी से अनरुोध करता ह� ंिक जैसे उ�र �देश, म�य �देश, िबहार और राज�थान आिद रा�य� 

म� भौगोिलक व अ�य कारण� से िनया�त कम है, को िनया�त �यापार म� जीएसटी म� छूट देने क� कृपा 

कर�।  

माननीय अ�य�: �ी भैर� �साद िम�, �ी शरद ि�पाठी और कंुवर प�ुपे�� िसंह च�देल को �ी 

अजय िम�ा टेनी �ारा उठाए गए िवषय के साथ सबं� करने क� अनुमित �दान क� जाती है। 

�ी अधीर रजंन चौधरी (बहरामपुर): माननीय अ�य� जी, सरकार क� लापरवाही के चलते 

नाग�रक पजंीकरण को लेकर अिन�त वातावरण पैदा ह�आ है, वह थमने का नाम नह� ले रहा है। 
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…. (�यवधान) माननीय गहृ मं�ी कह रहे ह� िक फौज और पिुलस तैनात कर चकेु ह�। गहृ मं�ी जी 

कहते ह� िक कोई अगर पजंीकरण म� छूट जाए तो उसे फॉरने ि��यनुल म� मौका िमलेगा। 

आरजीआई कहते ह� िक 31 िदसबंर तक मौका िमलेगा, BSP पाट� के President कहते ह� िक 

हम म� िह�मत है इसिलए हमने यह एनआरसी चालू क� है, former  चीफ िमिन�टर of Congress 

Party  कहते ह� िक हमारा बेबी है।…. (�यवधान) 

माननीय अ�य�: गवन�म�ट जो कहती है, फाइनल है। 

…. (�यवधान) 

�ी अधीर रजंन चौधरी : इसी म�ुे को लेकर िहंद�ुतान म� �वुीकरण क� िसयासत हो रही है, 

�े�ीयकरण क� िसयासत हो रही है। आम लोग� को सरु�ा देने म� सरकार नाकामयाब ह�ई है। 

मेघालय म� बंगाली लोग� पर हमला हो रहा है। इनक� र�ा होना चािहए।…. (�यवधान) 

KUMARI SUSHMITA DEV (SILCHAR): Madam, I just want to bring to the 

notice of the august House that today when people are crossing from Assam to 

Meghalaya, they are being asked if they are citizens. Today I want to request 

the hon. Home Minister of India that the Central Forces are there to ensure 

that peace is maintained. We want peace in Assam. At least, people crossing 

from Assam to Meghalaya border should not be subjected to local people 

policing them and beating them. They are from my constituency. I seek 

protection of this Government against such violent acts and illegal action 

against people crossing from Assam to Meghalaya. Thank you, Madam. 

�ी �हलाद िसहं पटेल (दमोह): माननीय अ�य� जी, म� तीसरी बार इस िवषय को उठा रहा 

ह�ं।124 साल परुानी मदृंग स�ाट नाना साहेब पानसे जी क� ग�ु पूिण�मा देश क� सबस ेलंबी दूसरी 

�कार क� परपंरा है। उनक� सगंीत शैली उनके ही नाम पर जानी जाती है।  
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 म�ने पहले भी भारत सरकार से आ�ह िकया था, अतंरा���ीय ग�ु पूिण�मा का अवसर उनका 

प�रवार और उनके प�रजन ही मनाते ह�, लेिकन अभी तक वहा ंसरकार क� तरफ से कोई ���चर 

नह� है। वे �वयं अ�ेंज� के िखलाफ लड़े थे, मगुल� के िखलाफ लड़े थे, हो�कर� के पास रहकर, 

नौकरी करके इस िवधा को िदया। उनक� सगंीत क� िवधा बकायन शैली है। 

 म� आपके मा�यम से भारत सरकार से आ�ह करना चाहता ह� ं िक जो �ोजे�ट आया है, 

उसे द� तािक अतंरा���ीय �तर पर कलाकार, जो गांव म� �कते ह�, उनको सिुवधा िमल सके। 

माननीय अ�य�: �ी भैर� �साद िम� को �ी �हलाद िसंह पटेल �ारा उठाए गए िवषय के साथ 

सबं� करने क� अनमुित �दान क� जाती है। 

�ी हरीश मीना (दौसा):  माननीय अ�य� जी, म� दौसा िनवा�चन �े� से आता ह�,ं यहां िपछड़े और 

गरीब लोग िनवास करते ह�। यहां पीने के पानी क� सम�या है। राज�थान म� सबस े�यादा पानी म� 

�लोराइड दौसा म� है। इसके फल�व�प लोग� को तरह-तरह क� बीमा�रया ंहोती ह�।  

 म� आपके मा�यम से भारत सरकार से आ�ह करता ह� ंिक इस इलाके का सव� कराए ंऔर 

यहां के लोग� को जो मेिडकल राहत चािहए, महैुया कराए।ं 

माननीय अ�य�: �ी भैर� �साद िम� को �ी हरीश मीणा �ारा उठाए गए िवषय के साथ सबं� 

करने क� अनमुित �दान क� जाती है। 

… (�यवधान) 

माननीय अ�य�: सदन दो बजकर पांच िमनट तक �थिगत िकया जाता है। 

13 03 hrs 

The Lok Sabha then adjourned for Lunch till Five Minutes 
 past Fourteen of the Clock. 

 

 

 



01-08-2018                                               86 
 

14 08 hrs 

The Lok Sabha re-assembled after Lunch at 
 Eight Minutes past Fourteen of the Clock. 

 

(Hon. Deputy-Speaker in the Chair) 

 

MATTERS UNDER RULE 377  

 

HON. DEPUTY SPEAKER: Hon. Members, the Matters under Rule 377 shall 

be laid on the Table of the House.  Members, who have been permitted to 

raise matters under Rule 377 today and are desirous of laying them, may 

personally hand over slips at the Table of the House within 20 minutes.   

 Only those matters shall be treated as laid for which slips have been 

received at the Table within the stipulated time and the rest will be treated as 

lapsed. 

  

                                    
 Treated as laid on the Table 
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(i) Regarding Flood problem in Assam 

SHRI RAMEN DEKA (MANGALDAI): The flood creates havoc in Assam year 

after year. Devastating flood claims human lives, Livestock and damages 

crops. Further, it causes erosion. But successive governments both at Centre 

and State has not drawn comprehensive plan to control flood and erosion 

which is a major cause of under-development of the state. 

 In view of this, I earnestly request the Government to take concrete 

steps to address the problem. Therefore, I request the Government to release 

sufficient fund to tackle the present situation of flood in Assam. 
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(ii) Need to provide adequate relief package and alternative land to 
people displaced by wildlife sanctuaries in the country 

 

�ी फ�गन िसंह कुल�ते (मडंला): म� पया�वरण वन एव ंजलवाय ुप�रव�तन मं�ी का �यान देश भर म� 

अभयार�य� क� ओर िदलाना चाहता ह�।ं देश म� रा��ीय उ�ान� क� स�ंया िदन �ित िदन बढ़ रही 

है। इन अभयार�य� के अ�दर लाख� लोग िनवास करते ह�। िवशेषकर व�य अभयार�य� के लगे बफर 

जोन �े� म� रहने वाले लाख� नाग�रक� के पनु�वास के िलए आव�यक नीित बनाई जाए। इन �े�� म� 

यह लोग कई वष� से अपना जीवन यापन कर रहे ह�। अभयार�य� क� स�ंया बढ़ रही है, वहा ँसे इन 

लोग� को हटाया जा रहा है। जबिक इससे हजार� गाव ं�भािवत हो रहे ह�, और इन हजार� �ामीण� 

के पनु�वास िलए कुछ नह� िकया गया है। म� सरकार से अनरुोध करता ह� ंिक वन अभयार�य� म� रहने 

वाले �ामीण� का राहत पैकेज िदया जाये तथा इ�ह� जमीन के बदले जमीन दी जाये। िजससे ये 

�ामीण लोग अपनी खेती कर जीवन यापन कर सक� । 
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(iii) Need to extend benefits of Government welfare schemes to all the 
villagers under Bilaspur Parliamentary Constituency, Chhattisgarh 

 

�ी लखन लाल साह� (िबलासपुर): भारतवष� के जनगणना 2011 के समय छ�ीसगढ़ रा�य के 

10 िजले-वार कुछ गांव छूट गए ह�, उनके नाम सूची म� सि�मिलत नह� होने के कारण उन गरीब 

प�रवार व कमजोर वग� िहत�ािहय� को क� �, रा�य सरकार क� मह�वाकां�ी योजनाओ ंका लाभ 

नह� िमल पा रहा है, जैसे िक �धानमं�ी आवास योजना, उ��वला योजना, जन-धन योजना, 

�वा��य योजना, अटल प�शन योजना, दीनदयाल उपा�याय योजना, सरु�ा बीमा योजना, सौभा�य 

योजना, �धानमं�ी सकु�या योजना, बेरोजगारी भ�ा आिद, िजस कारण से गांव� के लोग� म� 

आ�ोश �या� है। 

 मेर ेससंदीय �े� िबलासपरु िजला िबलासपरु म� उसलापरु और हाफा तथा मुंगेली िजला के 

रामगढ़ सेमरकोना और औराबांधा गांव सि�मिलत ह� िजस ओर अितआव�यक �प से म� सरकार 

का �यान आकृ� कराना चाहता ह�,ं िजससे छ�ीसगढ़ रा�य म� छूटे ह�ए गांव के िहत�ािहय� का क� � 

सरकार के उपरो� योजनाओ ं का लाभ िमल सके और शासन क� योजनाओ ं का सही ढ़ग से 

ि�या�वयन िकया जा सके। 

 म� मांग करता ह� ंिक पूव� �चिलत सन् 2000 क� जनगणना सूची के आधार पर ही उपरो� 

�ाम� को सरकार क� योजनाओ ंका लाभ देने के िलए आव�यक पहल करते ह�ए अितशी� जारी 

िकए जाने क� कृपा क� कर�। 
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(iv)  Compensation to farmers of Siddharthnagar district, Uttar Pradesh 
 

�ी जगदि�बका पाल (डुम�रयागजं): उ�र �देश म� िनमा�ण म� इ�डो-नेपाल बाड�र सड़क 

प�रयोजना म� िकसान� क� भूिम �य करने क� दर� म� काफ� अिनयिमतताए ंपायी गयी है। उ�र 

�देश के िस�ाथ�नगर जनपद म� �ामीण िकसान� क� भूिम �ामीण �े�� म� परुाने सिक� ल रटे का तीन 

गनुा एव ंशहरी �े�� म� परुाने सिक� ल रटे का डेढ़ गनुा क� दर स ेभूिम �य क� गयी जबिक उ�र 

�देश सरकार ने एल.ए. ए�ट 2013 (भूिम अिध�हण िनयम-2013) को �वीकार करते ह�ए 1 

जनवरी, 2014 को लागू कर िदया िजसके अंतग�त �ामीण का�तकार� को �ामीण �े� म� वत�मान 

सिक� ल रटे या बाजार दर म� जो अिधक हो का चार गनुा शहरी �े�� म� दो गनुा क� दर से भूिम �य 

करने का िदशा-िनद�श िदया गया। उ�र �देश के जनपद िस�ाथ�नगर के इ�डो-नेपाल बाड�र 

�ाजे�ट म� कुछ भूिम का �य 2014 म� एवं कुछ 2016 म� परुाने सिक� ल रटे से �य िकया गया। 

उसके बाद िजलािधकारी, िस�ाथ�नगर के �ारा परुाने सिक� ल रटे से बनाये गये ��ताव को �वीकार 

कर िलया गया िजससे �ामीण �े� के का�तकार� का काफ� नकुसान ह�आ, िजसके कारण जनता म� 

काफ� आ�ोश है। अतः भारत सरकार से उ� मामले पर तरु�त काय�वाही क� मांग करता ह�।ं 
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(v) Need to set up a petroleum research Institute in Dibrugarh, Assam 

 

SHRI RAMESHWAR TELI (DIBRUGARH): My constituency Dibrugarh is 

famous for mineral wealth. Natural gas, oil, coal etc. are found in abundance in 

the district of Dibrugarh. Digboi oil refinery which is the oldest refinery in Asia is 

located here. Oil India Limited (OIL) company’s Operational Headquarters is 

also situated in Dibrugarh district. Several oil fields where oil explorations are 

taking place exist in this mineral rich area. But despite being blessed with such 

rich mineral resources, my constituency does not have an institute to carry out 

research and development in the field of petroleum and petroleum products. 

Setting up of a petroleum research institute in this petroleum rich area will 

benefit not only our country, but it will also benefit other petroleum producing 

countries of the world. I, therefore, request the government to set up a 

petroleum research institute in Dibrugarh at the earliest. 
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(vi) Need to construct under-bridges on National Highway  
No. 79 in Bhilwara Parliamentary Constituency, Rajasthan 

 

�ी सभुाष च�� बहेिड़या (भीलवाड़ा): रा��रीय राजमाग� स�ंया 79 पर िस�सलेन का काय� 

िकशनगढ़ से िच�ौड़गढ़ ख�ड म� चल रहा है। यह रा��ीय राजमाग� मेर ेलोकसभा �े� भीलवाड़ा 

(राज.) स ेगजुर रहा है। म�ने समय-समय पर आव�यकतानसुार अ�डरि�ज बनाने का आ�ह िकया 

है। चंूिक अनेक गांव� को यह सड़क िवभािजत कर रही है िकसान� के खेत हाइवे के दूसरी तरफ आ 

गये ह�। इसिलए आमजन एव ंपशधुन का भी सड़क के उस पार आना-जाना रहता है। इस सदंभ� म� 

कुछ मह�वपूण� अ�डरि�ज िजनको बनाया जाना आव�यक है उसम� CH 91.670 त�वा�रया 

चौराहा, CH 110+290 िलरिड़या खेड़ा चौराहा, CH 105+110 सनोिदया गांव, व भीलवाड़ा 

शहर से नजदीक फुिटया चौराहा अड�डरि�ज एवं आ�म चौराहा (मंगलपरुा हाथीभाटा वाड� नं.-1 

भीलवाड़ा) अ�डरि�ज का िनमा�ण िकया जाना अित आव�यक है। 

 म� आ�ह करता ह� ंिक इस िदशा म� शी� िनद�श देने क� काय�वाही सड़क एव ंप�रवहन मं�ी 

महोदय �ारा क� जाए। 
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(vii) Regarding Customer services in Garhwa post office in Palamu  
Parliamentary Constituency, Jharkhand 

 

�ी िव�णु दयाल राम (पलामू): म� सरकार का �यान एक अित मह�वपूण� िवषय क� ओर आकृ� 

कराना चाहता ह� ंिक मेर ेससंदीय �े� पलामू झारखडं के गढ़वा िजला के रा��ीय बचत अिभकता� 

सघं के सद�य� ने अपनी िविभ�न सम�याओ ंसे अवगत कराते ह�ए बताया है िक गढ़वा डाकघर को 

िलंक से जोड़ने क� समुिचत �यव�था के साथ-साथ कम�चा�रय� क� स�ंया बढ़ाने एव ंअिभकता�ओ ं

के िलए दो नये काउंटर खोलने क� आव�यकता है िजससे खाताधारक� को कोई असिुवधा न हो। 

खाताधारक� का काय� समय पर नह� हाने के कारण �ाहक� का �झान �ाईवेट ब�को क� ओर बढ़ 

रहा है िजससे सरकार के राज�व क� हािन होने क� सभंावना बढ़ रही है। इसिलए जमाकता�ओ ंक� 

स�ंया एव ंिनवेश के आधार पर कम�चा�रय� क� �यव�था सिुनि�त िकया जाना उिचत होगा। 

 म� माननीय मं�ी सचंार िवभाग से मांग करता ह� ंिक उपरो� मांग� को जनिहत म� देखते ह�ए 

पूण� कराने क� कृपा क� जाए। 
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(viii) Need to set up a Medical college in Korba, Chhattisgarh 

 

डॉ. बशंीलाल महतो (कोरबा): वष� 2018-19 के बजट म� माननीय िव� मं�ी जी ने रा�य� के 3 

लोक सभा �े�� को िमलाकर एक मेिडकल कॉलेज �ारभं िकए जाने का �ावधान िकया था। मेर े

लोकसभा �े� कोरबा एवं इससे सटे जांजगीर-चांपा और महासमुंद लोकसभा म� एक भी मेिडकल 

कॉलेज नह� ह�। अतः मेरा सझुाव है िक तीन� लोकसभा के अतंग�त कोरबा म� मेिडकल कॉलेज 

�ारभं िकया जाना सव�था उिचत होगा। 

कोरबा �े� �ाकृितक ससंाधन� से प�रपूण� है। यहा ँकोयले के भंडार है। जल क� कमी नह� 

है। अनेक िव�तु प�रयोजनाऍ ंचल रही है। िमिनमाता हसदवे-बांगो बांध, हसदवे नदी तथा अनेक 

जल�पात ह�। कोरबा शहर रले माग� से जड़ुा ह�आ है तथा कोरबा को छ�ीसगढ़ क� ऊजा�धानी भी 

कहा जाता है। साऊथ ई�टन� को�डफ��ड िलिमटेड (एसईसीएल), भारत एलिुमिनयम कंपनी 

(बालको), एनटीपीसी, सीएसईबी सिहत अनेक कंपिनया ंकाय� कर रही है। अतः मेिडकल कॉलेज 

को साव�जिनक-िनजी भागीदारी (पीपीपी) से भी �ारभं िकया जा सकता है। 

अतः म� सरकार से आ�ह करता ह� ं िक उ� �ावधान के अतंग�त कोरबा म� शी� मेिडकल 

कॉलेज �ारभं करने क� िदशा म� आव�यक कार�वाई क� जाये। 
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(ix) Regarding development projects in Dahanu Taluka in Maharashtra 

 

�ी गोपाल शे�ी (म�ुबई उ�र): के��ीय पया�वरण, वन एव ंजलवाय ुप�रवत�न मं�ालय ने महारा�� 

रा�य म� डहाण ु�ादेिशक योजना िदनांक 21.09.2015 म� कुछ शत� के साथ �वीकृित �दान क� 

है। रा�य सरकार ने डहाण ु�ादेिशक योजना से सबंिधत अंितम अिधसूचना को शी� जारी िकए 

जाने हेत ुअनरुोध िकया है। लेिकन के�� सरकार ने अब तक इस सबंंध म� अिंतम अिधसूचना जारी 

नह� क� है। 

इस सबंंध म� यह भी अवगत कराना है िक महारा�� रा�य के अब�न डेवलपम�ट िवभाग के 

डहाण ुतालकुा जो पया�वरण क� �ि� से अ�यिधक सवेंदनशील है, से संबंिधत भी िवकास योजना 

का ��ताव िदनाकं 05.01.2017 म� के��ीय पया�वरण, वन एव ं जलवाय ु प�रवत�न मं�ालय को 

�ेिषत िकया है, जो अभी तक लंिबत है। 

मेरा के�� सरकार से अनरुोध है िक वह डहाण ु �ादेिशक योजना से सबंंिधत अिंतम 

अिधसूचना शी� जारी िकए जाने के साथ-साथ डहाण ुतालकुा, जो पया�वरण क� �ि� स ेअ�यिधक 

सवेंदनशील है, से सबंंिधत िवकास योजना और डहाण ु िवकास योजना से िनकले ह�ए िह�से को 

शी� �वीकृित �दान करने का क� कर�। 
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(x)  Regarding Extension of services of Latur Express train 

DR. SUNIL BALIRAM GAIKWAD (LATUR): Latur Express that runs from 

Mumbai to Latur has been extended up to Bidar in Maharashtra. Earlier this 

train used to ply between Mumbai and Latur only. But after the extension of its 

operation up to Bidar, the passengers coming from Mumbai to my constituency 

Latur have been facing a lot of hardship as the train gets overcrowded with 

hundreds of passengers coming to Bidar. The congestion inside the 

compartments causes serious inconveniences to the railway commuters who 

travel to Latur from Mumbai daily. I, therefore, urge upon the Hon’ble Minster 

for Railways to take appropriate steps so that the Mumbai-Latur Express is 

extended up to Udgir only which falls under my constituency Latur and not to 

Bidar so as to ensure comfortable travel of railway passengers. 
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(xi) Need to include banana under Pradhan Mantri Fasal Bima Yojana 
 

�ी �भुभाई नागरभाई वसावा (बारदौली): दिुनया म� केले के सबसे बड़े उ� पादक के �प म� भारत 

कुल वैि� वक उ� पादन म� लगभग 23 �ितशत योगदान देता है। गजुरात केले के सबसे बड़े उ� पादक� 

म� से एक है िजसम� मेरा संसदीय �े� बारडोली लोकसभा िजला सूरत गजुरात भी शािमल है। यहां 

केले क� खतेी काफ� � यादा मा�ा म� होती है। इस जगह का केला दशे के अनेक रा� य� म� जाता है 

और दिुनया के कई देश� म� िनया�त होता है। कभी-कभी �ितकूल मौसम होने के कारण केले का 

उ� पादन �भािवत होता है। इससे छोटे और बड़े िकसान� को अपना जीवनयापन करने म� बड़ी 

िद� कत होती है तथा अनेक सम� याओ ंका सामना करना पड़ता है।  

इसिलए मेरा माननीय म�ंी जी से आ�ह है िक गजुरात क� �मखु फसल� म� से एक केले क� 

फसल को भी �धानम�ंी कृिष बीमा योजना म� सि� मिलत िकया जाये। 
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(xii) Need to formulate a comprehensive plan to address water-logging  
problem in cities during rainy season 

 

�ी शरद ि�पाठी (सतं कबीर नगर): बरसात का मौसम श�ु होते ही अिनयंि�त और अिनयोिजत 

शहरीकरण का द�ु �भाव नजर आने लगता है जो िक जल भराव और जमीन धसने के �प म� सामने 

आने लगता है। पूर ेदेश म� जल िनकासी एक गंभीर सम� या के �प म� सामने आ रही है। थोड़ी-सी 

ही बरसात म� रा� त� पर भारी जल जमाव क� ि� थित उ� प� न हो जाती है। आए िदन जल जमाव से 

दघु�टनाओ ंक� सूचना िमलती रहती है। इस सदंभ� म� म� सरकार से मागं करता ह� ँिक देश के सभी 

शहर� म� जल िनकासी क� � यापक � तर पर योजना बनाई जाए और यह सिुनि� चत िकया जाए िक 

वषा� का जल लोग� क� परशेानी का सबब बनने के बजाए जल सम� या दूर करने के काम म� आए। 
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(xiii) Regarding Inclusion of two temples of Karnataka under PRASAD 
Scheme 

 

SHRI R. DHRUVANARAYANA (CHAMARAJANAGAR):  I would like to draw 

the kind attention of the House towards the fact that in my Constituency, there 

are two important pilgrimage Temples ie., one is Sri Malai Mahadeshwara 

Temple at Malai Mahadeshwara Hills of Kollegal Taluk, Chamarajanagar 

District and another is Sri Srikanteshwara Temple at Nanjangud, Mysore 

District of Karnataka State. More than lakh devotees per month from all over 

the Country are visiting these Temples.  These pilgrimage places need 

infrastructure facilities for tourists. Hence, I hereby urge the Union Government 

to grant sanction to both the temples under PRASAD — National Mission on 

Pilgrimage Rejuvenation and Spiritual Augmentation Scheme under Ministry of 

Tourism for the purpose of providing infrastructure facilities to tourists. 
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(xiv)  Need to check illegal sale of private data of people 

SHRI M.I. SHANAVAS (WAYANAD): I would like to draw the attention of the 

Central Government towards the fact that a serious economic offence is being 

committed by fraudulent elements in the name of data transfer of citizens.  This 

sale of data is spreading rapidly in Indian cities.  First an SMS is sent to an 

individual stating that if they would pay Rs.1500, full personal details like age, 

date of birth, account number, email ID etc. of 30 crore people will be revealed.  

They also provide details of doctors, engineers, bank account number, PAN 

card numbers etc. 

Here, the right to privacy is being shattered for Rs.1500.  Government 

should take immediate steps against this unlawful activity. 
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(xv)  Regarding acquisition of land for Delhi-Mumbai Industrial Corridor 

 

डॉ. करण िसहं यादव (अलवर): राज� थान के अलवर िजले म� रा� �ीय राजमाग� स�ं या-8 पर 

ि� थत शाहजहांपरु के आस-पास के 10 गांव� क� भूिम डी.एम.आई.सी. (दहेली-म�ु बई इंड� �ीयल 

को�रडोर) हेत ुअिध�िहत क� गई थी।  

शाहजहांपरु, गूगलकोटा, चौबारा, जोणायचा खदु�, बावद, पलावा, बीरोद, लामचपरु, 

िमजा�परु एवम ्मानका नामक गांव� क� भूिम अिध�हण हेत ुलगभग 400 करोड़ क� रािश आविंटत 

क� गई है।  

हाल ही म� इस योजना म� एक करोड़ �पये �ित बीघा क� दर वाले शाहजहांपुर, गूगल 

कोटा, चौबरा, जौनायचा खदु� व बावद को इसिलए अिध�हण से म�ु त िकया तािक सरकारा को 

िकसान� को अिधक मआुवजा न देना पड़े।  

इ� ह� गांव� से सटे ह�ए �ाम पलावा, बीरोद, िमजा�परु, लामचपरु, एवम् मानका गांव� क� 

जमीन बह�त कम दर (10 लाख �पये �ित बीघा) पर अिध�िहत क� जा रही है।  

यह िकसान� क� नेशनल केपीटल रीजन म� अ�यंत उपजाऊ भूिम है, ह�रयाणा से िब� कूल 

सटे ह�ए इन �ाम� के लोग आंदोलनरत  है। सरकार इनक� जमीन को कौिड़़य� के भाव पर 

अिध�िहत करके इनके साथ अ� याय कर रही है।  

मेरी सरकार से �ाथ�ना है िक इस अित उपजाऊ जमीन को अिध�हण से म�ु त रखे अथवा 

इ� ह� भी अिध�हण से म�ु त िकये गावं� क� दर पर भगुतान िकया जावे। 
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(xvi)  Regarding inclusion of Madurai in Bilateral Air Service Agreements 
(BASA) with Middle East and Far East countries 

SHRI T.  RADHAKRISHNAN (VIRUDHUNAGAR): When Britishers ruled India 

they sent Indians to different countries to work in rubber, tea, palm & 

sugarcane plantations. 80% of these people are from Tamil Nadu & 50% 

belong to 8 southern districts of Tamil Nadu. After Independence Tamilians 

migrated to different parts of the world. At present over 2 million Indian Tamil 

people are working in various Gulf countries. All together 10 million Tamil Nadu 

people living overseas and it is the highest NRI from India. About 50% are from 

eight Southern districts of Tamil Nadu for which Madurai is the centre. Madurai 

being a major tourist destination and emerging medical tourism centre, the 

much deserved customs airport became a reality very lately. 

Since Madurai is the major centre, all the eight southern districts depend 

on Madurai airports for their needs. Now Madurai has got a Custom clearance 

facility at the airport which handles over one million passengers per year. 

However, it has no international carriers operating to other countries except Sri 

Lankan airlines since Madurai is not included in Bilateral Air Service 

Agreements (BASA). It’s being said that Madurai airport is not included in 

BASA of various Middle East and Far east nations which is being a barrier to 

introduce direct International flights from Madurai to much needed Dubai, 

Singapore, Kuala Lampur (Malaysia), Saudi Arabia, Abu Dhabi and Muscat by 

the foreign airlines. It is high time for the Ministry of Civil Aviation to consider 

the plea of 8 districts of Southern Tamil Nadu and take necessary measures to 
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include Madurai airport in the Bilateral treaties of various Middle East and Far 

East nations as earlier as possible so that the foreign airlines can introduce 

direct services from Madurai to these nations.  

Currently passengers in south Tamil Nadu have to travel to metros like 

Bangalore, Chennai or Trivandrum for affordable flights. Madurai is located at 

the southern of the state, this facilitates passenger to get better connectivity. 

By including Madurai under BASA, international carriers would be able to 

provide their services to different countries at an affordable cost. Presently 

international flights are being operated by the SpiceJet & Air India Express with 

good load factor. Madurai airport is having full infrastructure to meet the 

requirement of additional flights. 

Beyond everything, the backward districts of Southern Tamil Nadu 

including Madurai district completely depend on Madurai airport for its 

Industrial and economic growth. The move enabling direct International flights 

from Madurai to Middle east and Far East nations, will boost up the Tourism, 

Medical, Tourism, Industrialization and Information Technology sector growth 

in the region.  I urge upon the government to include Madurai in Bilateral Air 

Service Agreement so that foreign airlines can operate to and fro from Madurai 

Airport.  
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(xvii) Regarding making Villupuram Junction a model station in Tamil 
Nadu 

 

SHRI S.  RAJENDRAN (VILUPPURAM): Viluppuram in Tamil Nadu is a 

Municipality and the administrative headquarters of Viluppuram district, the 

largest district in the state of Tamil Nadu. It is well connected by rail to all the 

important cities in Tamil Nadu. The city serves as a major railway junction, and 

National Highway 45 passes through it. As per the Government of India 2014 

data, Viluppuram had a population of 96253.  

Viluppuram is a prominent railway junction in Tamil Nadu and serves as 

the distribution point of rail traffic from Chennai, the state capital of Tamil 

Nadu, towards the southern parts of the state like Tiruvannamalai, 

Kumbakonam, Thanjavur, Pondicherry, Trichy, Madurai and Kanyakurnari. It is 

the second largest junction in terms  of branch lines in Tamil Nadu. It is one of 

the top 5 junctions of Southern Railways which has earned the status of an A 

Grade train station in Tamil Nadu.  

But if you visit the Viluppuram Junction, you find the infrastructure very 

poor and not up to the mark. A lot of improvement needs to be done keeping in 

view the number of trains passing through day and night, and the number of 

railway passengers using Viluppuram Junction.  

Hence, I strongly urge the Railway Minister and the Government of India 

to provide Viluppuram Junction a status of pride and make it as a Model 
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Station, by improving the infrastructure and upgrading the existing facilities to 

world class befitting its location and status.  
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(xviii)  Need to complete construction of platform at Chandkhali Halt 
Station in West Bengal 

SHRIMATI PRATIMA MONDAL (JAYANAGAR): I would like to draw the kind 

attention of the Hon’ble Railway Minister towards the fact that under my 

Parliamentary Constituency, there is a halt station named Chandkhali on 

Sealdah-Canning line which has not yet started functioning due to non-

completion of one side of the platform. In the year 2014, I personally requested 

to the then railway minister and submitted a letter to him to take necessary 

action to complete the said pending work. In this context, I also contacted the 

General Manager, Eastern Railway several times. However, despite all my 

efforts, I always received the same reply that “the work will be completed in the 

coming dry season as water logging is the main problem in the monsoon 

season.” 

 I would like to request the Hon’ble Railway Minister to intervene in the 

matter and instruct officials to complete the said railway station platform 

without any further delay. It has been more than 5 years since people in my 

constituency have been waiting for something that can easily be accomplished 

in a few months.  
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(xix) Regarding Construction of a bypass on National Highway No. 26 at 
Bolangir in Odisha 

SHRI KALIKESH N. SINGH DEO (BOLANGIR): In the year 2013, the NH 26 

bypass to Bolangir was sanctioned for construction. 5 years hence, the revised 

cost of DPR has not been sanctioned to date. The project cost has also surged 

owing to the increase in land valuation and acquisition cost over the years.  

The citizens of Bolangir face traffic issues caused by trucks that pass 

through the city every day. There is no alternative pathway for these trucks as 

the roads passing through the city are the sole link between NH 26 and NH 57. 

The flow of traffic is further disrupted as these heavy vehicles are not allowed 

to pass through the city from 8 am to 10pm as per rule.  

Construction of bypass will ease out city traffic and will save on financial 

losses due to obstruction in the flow of traffic. Hence, I request the Ministry to 

avoid any procedural delay and sanction the revised amount at the earliest. 
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(xx)  Need to rename 'Bombay Hight Court' as 'Mumbai High Court' 
 

�ी िवनायक भाऊराव राऊत (र� नािगरी-िसधंुदुग�): िपछले कई वष� से के� � सरकार के पास 

म�ु बई उ� च � यायालय का नाम प�रवत�न करने का िवषय लंिबत है। बॉ� बे हाईकोट�  क� जगह पर 

म�ु बई उ� च � यायालय नाम प�रवित�त करने का �� ताव महारा� � सरकार ने कई वष� पहले के� � 

सरकार के पास भेज िदया था। हम सब सांसद माननीय �धानम�ंी जी भी िमले थे और माननीय 

�धानमं�ी जी से िमलने के बाद यह िवषय कैिबनेट म� भी आया था और इससे संबिंधत िवधेयक 

िपछले वष� सदन म� पनु: � थािपत भी िकया गया था। मगर अभी तक इसको पा�रत करने के िलए 

सरकार �ारा कोई कदम नह� उठाए गए ह�।  

 अत: म� के� � सरकार से िवनती करना चाहता ह� ँिक महारा� � क� जनता क� भावनाओ ंका 

आदर करते ह�ए बॉ� बे हाईकोट�  का नाम प�रवित�त कर म�ु बई हाईकोट�  िकए जाने का िवधेयक 

ज� दी से ज� दी सदन म� लाने क� कृपा कर�। 
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(xxi) Need to set up a bench of Bombay High Court in Kolhapur, 
Maharashtra 

 

�ी धनजंय महाडीक (को� हापुर): � यायालय म� � याय पाना सभी लोग� का मौिलक अिधकार है 

इसके िलए यह आव� यक है िक उ� च � यायालय� का काम िवक� �ीकृत हो, यानी रा� य� म� अिधक 

ब�च � थािपत िकए जाए।  

उ� च � यायालय म� लंिबत मामल� क� बड़ी स�ं या पि� चम महारा� � म� है और इस �े� के 

लोग � याय तलाशने के िलए औरगंाबाद, नागपरु और मुबंई या�ा करते ह�। लंबे समय तक को� हापरु 

म� उ� च � यायालय के ब�च क� मागं लोग� �ारा क� जा रही है। मई 2015 मे महरा� � सरकार ने 

को� हापरु म� उ� च � यायालय क� एक खडंपीठ क� � थापना के िलए को� हापरु म� उ� च � यायालय 

क� ब�च � थापना के िलए अनकूुल �रपोट�  भी दी गई � य�िक को� हापरु ब�च 200 िकलोमीटर क� 

ि�� या म� नह� होगा। महारा� � सरकार ने ब�च � थािपत करने के िलए बॉ� बे कोट�  से अनरुोध िकया 

ह।ै रा� य सरकार ने यह भी आ� वासन िदया है िक को� हापरु म� ब�च क� � थापना के िलए बॉ� ब े

उ� च � यायालय के �ीन िस� नल के उपरा� त ज� द ही 100 करोड़ �पये आविंटत िकये जाएगं।े 

को� हापरु म� उ� च � यायालय क� खडंपीठ क� � थापना के िलए म� माननीय कानून म�ंी से 

अनरुोध करना चाहता ह� ँिक इस मामले म� � यि� तगत �प स ेह� त�ेप कर�।  
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(xxii) Need to include development works executed by Zila Panchayat 
authority under Mahatma Gandhi National Rural Employment Guarantee 

Scheme 
 

�ी शैलेश कुमार (भागलपुर): देश म� � यूनतम दर पर मजदूरी करने वाले मजदूर� क� स�ं या बह�त 

ही � यादा है। � यूनतम दर पर वष� म� कम से कम 100 िदन रोजगार महैुया करने के िलए सरकार के 

�ारा चलाए जाने वाले महा� मा गांधी रा� �ीय रोजगार योजना के अतंग�त पजंीकृत सभी लोग� को 

100 िदन का भी रोजगार नह� िमल पा रहा है, इसक� मु� य वजह महा� मा गांधी रा� �ीय रोजगार 

गार� टी योजना के अतंग�त सीिमत �े� म� ही रोजगार देने क� � यव� था का होना है। जब इस योजना 

क� श�ुआत क� गई तब �ामीण �े� म� कुछ ही िवकास काय� म� लोग� को रोजगार िमल पाता था, 

लेिकन धीर-ेधीर ेकई िवभाग� से भी इसे जोड़ा गया है, िफर भी लोग� को पूण� �प से रोजगार 

उपल� ध नह� हो पा रहा है। इस प�रि� थित म� भारत सरकार को इस योजना के तहत रोजगार 

उपल� ध करने के िलए कई � तर पर इस योजना को जोड़़े जाने क� आव� यकता है।  

 भारत सरकार स े मेरी मांग है िक देश भर म� िजला पचंायत/िजला प�रषद के तहत होने 

वाली िवकास योजनाओ ंसे भी महा� मा गांधी रा� �ीय रोजगार गारटंी योजना को जोड़ा जाए तािक 

िजस भी �े� म� िवकास योजनाओ ंको महा� मा गांधी रा� �ीय रोजगार गारटंी योजना से जोड़ा गया 

है उस काय� योजना म� हर पंजीकृत � यि� त को 100 िदन का रोजगार िमलना सिुनि� चत हो सके। 
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(xxiii) Regarding Releasing funds to Channelise Sawan Nadi in Punjab 

SHRI PREM SINGH CHANDUMAJRA (ANANDPUR SAHIB): There is a 

famous sub-river known as Sawan Nadi  which comes from Una side of 

Himachal Pradesh and joins Punjab area of Anandpur Sahib sub—division and 

also merges in Satluj River at the starting point of Ropar sub-division which 

covers about 30 kms area of Punjab. This Swan Nadi has been channelise in 

Himachal Pradesh region. As a result, water flows at a speed inundating and 

causing the destruction of fertile land, roads, crops, houses, businesses and 

posing threat to lives every year during Monsoon season.  

I would urge upon the Government of India to release Funds to 

channelise the said Sawan Nadi. The project has already been sanctioned by 

the Ministry of Water Resources. In this regard, lift irrigation project has already 

been submitted by the then Badal Government to irrigate the land and supply 

of drinking water for sub—mountain area of my constituency known as 

Changer and Beet area in Anandpur Sahib and Garh Shanker Sub Division. I 

request the Central Government also to release the fund for the above area.         
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(xxiv) Regarding reservation of Limboo-Tamang communities of Sikkim 
in the State Legislative Assembly 

 

SHRI PREM DAS RAI (SIKKIM): The attention of the House is drawn towards 

the demand of reservation for the Limboo-Tamang communities to the Sikkim 

State Legislative Assembly. The Limboo-Tamang communities, notified as 

Scheduled Tribes in 2003, constitute a sizeable portion of the State’s 

population. However, they have been deprived of their Constitutional 

entitlement to reservation of seats in the Sikkim State Legislative Assembly 

ensured under the Article 332.  

The Government of Sikkim through a process of consultation submitted 

to the Union Home Ministry the formula through which this pending demand 

could be met in an equitable manner and justice done to all the communities 

and Tribes of Sikkim. Therefore, there is a long-standing demand to increase 

the number of seats in the Assembly from 32 to 40, so as to accommodate 5 

seats for the two communities as per the Constitution of India.  

The Ministry of Home Affairs has taken the proposal under 

consideration, but with the state elections due next year, there is an urgent 

need to amend the relevant Acts which require Parliament’s approval.  

I request the Government to expedite the process and grant the due 

rights to the people of the State of Sikkim, so that 'Sabka Saath, Sahka Vikaas'  

is possible. Also this matter is to be taken up expeditiously as per the Supreme 

Court directive received in January 2016.  
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(xxv) Regarding Handing over of land owned by Department of Posts to 
Thrissur Municipal Corporation in Kerala 

 

SHRI C. N.  JAYADEVAN (THRISSUR): The matter regarding the shifting of 

Thrissur town post office and transfer of land between the Postal department 

and Thrissur Corporation for the purpose of widening of Pattalam Road in the 

heart of Thrissur town was initiated in the year 2014. After a series of meetings 

between the Corporation and Chief Post Master General, Kerala Circle and a 

meeting with the then Union Minister of Communications an agreement was 

executed between Postal department and Thrissur Corporation on 19-10-2015. 

Finally, the Union Cabinet decided to hand over the land to the Municipal 

Corporation by the end of last year. l3ut in the process of implementing the 

order, the Post Master General, Trivandrum has submitted a new M.O.U draft 

to the Corporation including a provision that prior to the construction of the new 

building on the land provided by the Corporation, “the First Party (Corporation) 

shall deposit the amount as arrived by the Department of Posts (for the 

proposed project in the form of a bank guarantee for Rs. 1,69,45,500/- 

(Rupees one crore sixty nine lakh forty five thousand and five hundred only) for 

one year as indemnity”. As the Municipal Corporation, as per act, cannot make 

a bank guarantee, their humble request is that the MoU condition for bank 

guarantee may be waived. So, I urge upon the government to instruct the 

Postal Department in Kerala to waive this provision in the new MoU, so that 
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the long pending demand of the Corporation and the people for a wide road to 

untie the traffic knot in the town is realized.   
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14 09 hrs 
STATUTORY RESOLUTION RE: DISAPPROVAL OF COMMERCIAL 
COURTS, COMMERCIAL DIVISION AND COMMERCIAL APPELATE 
DIVISION OF HIGH COURTS(AMENDMENT) ORDINANCE, 2018 

AND 
COMMERCIAL COURTS, COMMERCIAL DIVISION AND COMMERCIAL 
APPELATE DIVISION OF HIGH COURTS(AMENDMENT) BILL, 2018 
 
HON. DEPUTY SPEAKER: Now, let us take up Item Nos.13 and 14 together. 

Shri N.K. Premachandran. 

SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I beg to move: 

“That this House disapproves of the Commercial Courts, Commercial 

Division and Commercial Appellate Division of High Courts 

(Amendment) Ordinance, 2018 (No. 3 of 2018) promulgated by the 

President on 3rd May, 2018.” 
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THE MINISTER OF LAW AND JUSTICE AND MINISTER OF ELECTRONICS 

AND INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): Sir, I 

beg to move: 

“That the Bill to amend the Commercial Courts, Commercial Division and 

Commercial Appellate Division of High Courts Act, 2015, be taken into 

consideration.” 

 Sir, today is a very historic day when I am moving the Commercial 

Courts, Commercial Division and Commercial Appellate Division of High 

Courts (Amendment) Bill, 2018. This Bill is a larger narrative pursuant to 

ensuring India’s performance in ‘ease of doing business’, ensuring quicker 

adjudication of commercial disputes. Most importantly, a proper pre-litigation 

mediation is being involved in doing this.  

 First of all, I would like to share with this hon. House the importance of 

‘ease of doing business’. Ease of Doing Business is the ranking given by the 

World Bank based on what type of criteria you have for enforcing contract, for 

tax compliance, for regulatory compliance etc. I am very happy to share with 

the House that when we had come to power, we were at 142nd place in the 

ranking and now, we have jumped 42 points and India today is at 100th rank as 

far as ‘ease of doing business’ is concerned.   Everything has been done with 

the cooperation of the House, reform measures taken, good governance and 

transparent governance.  

 Sir, we had come with the Commercial Courts, Commercial Division and 

Commercial Appellate Division of High Courts Bill in 2015. When this Act came 
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into being, we had given an exception. What was the exception? We have two 

systems. Delhi High Court has original jurisdiction and so has the Bombay 

High Court, Madras High Court, Calcutta High Court and Himachal Pradesh 

High Court. Therefore, they were given exemption. The suit had to be filed 

there in the Commercial Appellate Division. In the rest of the country, as you 

know, whether it is in Patna, Raipur or Bhubaneshwar, a suit even of Rs. 5,000 

crore will be filed in the district court. Then, it goes to the High Court.  

 Sir, we had kept the original pecuniary jurisdiction at rupees one crore in 

the High Court and, say, in Mumbai, it was Rs. 50 lakh and somewhere else, it 

was Rs. 25 lakh and like that. Now, a question arose whether we are 

discriminating between a small commercial dispute and giving fast track 

adjudication only to the big commercial disputes. India is a huge country and in 

this huge country, we must have adequate space for fast track adjudication of 

commercial disputes so that the person can take a call to remain there or not 

to remain there.  

 Sir, kindly see the whole issue of partnership disputes. It is, again, a 

commercial dispute. Supply is a services’ dispute. They keep on lingering and 

lingering. It also impacts the financial health of the country. I only need to 

share with this House that India today is becoming one of the topmost 

economies of the world. As per the World Bank and the IMF, the largest 

amount of FDI has come into India. India today is being toasted as an 

important economic engine of the overall global economic narrative.  
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 Good governance is also an important component of an economy. Good 

governance is not only of ordinary civil disputes, criminal disputes, which must 

be given a focus, but also of commercial disputes.  

 Sir, if you see the original Act, we have given a very expansive definition 

of what a commercial dispute is all about. After I hear my distinguished friends, 

hon. Members of this House, I will elaborate that by way of an initial comment.  

 When we came with this amendment, we said ‘….bring it to rupees three 

lakh from rupees one crore, but we must give latitude to the State Government 

and the High Court to take a call so that the amount of rupees three lakh 

should not become completely a base parameter for that.’ For instance, in 

Uttar Pradesh, Agra can have more litigation of commercial nature. Maybe, 

Badaun may not have. The State Government may take up a proposal to club 

three or four districts together. In Tamil Nadu, there are many areas which are 

commercially very viable. There will be a higher number of commercial 

disputes in some areas while in some other areas, they may be in a smaller 

number.  

 In case of Maharashtra, Pune area has more commercial disputes than 

other areas. Then we came to the conclusion that a State Government, in 

consultation with the High Court, can create commercial courts as required.  

 I thought, I must convey to this House the total number of Commercial 

Courts. Sir, at present, there are 214 Commercial Courts in the country and 

there are 25 Commercial Appellate Divisions in 16 High Courts; 12 commercial 
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divisions are there in other High Courts.  A total number of 2164 cases of the 

value of Rs.1 crore and above are pending.   

 When we were drafting the law, there was a question. Suppose, there is 

a commercial dispute of Rs.5 lakhs, should we go to the High Court for 

appeal? In this law, what we have done is that there will be an Appellate 

Division at the district level for a smaller dispute.  

 The most important thing I would like to share with this House is that we 

must promote pre-mediation resolution of disputes. Suppose, two partners 

have fallen out.  If, by the intervention of mediators, the disputes can be 

resolved, we must give a chance for pre-mediation resolution of disputes. 

  Sir, one thing I would like to share with this House is that this is the most 

important commercial law initiative perhaps in the entire world where pre-

mediation initiative has been given a very important focus.  Suppose one 

partner has run away with all the profits. Then we need interim protection from 

the court. Therefore, the law says, ‘except in the case of urgent interim relief, 

every commercial dispute must go to the mediation first’. Three months’ period 

has been prescribed. First, you should use it. If you are not able to resolve, 

then come to the court. Therefore, pre-mediation litigation resolution is an 

important milestone.   

 Sir, one thing I would like to share with this hon. House is that I am not 

creating any new mechanism of mediation.  Under National Legal Service 

Authority, mediators are there all over the country. We are making use of their 

services.  
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 Sir, I only want to inform this House that there are 408 Alternative 

Dispute Resolution Centres in the country.  There are 577 Mediation Centres; 

11027 mediators are there. There are 4588 judicial officers as mediators. 

Therefore, a huge number of trained mediators are available.  

 We have also a provision of 48 hours training of new mediators.  I want 

to share my experience with this House.  Suppose, some retired Secretaries of 

India want to become mediators, let us use their services.  Some retired CEOs 

of banks want to become mediators. Suppose a public man, for example, 

Members of Parliament wants to become a mediator as pro bono, we should 

welcome it. They can go to the crux of the matter because of their vast 

experience and ask the parties to resolve the dispute.   

 Therefore, in commercial disputes, this enormous focus on use of 

alternative dispute mechanism forum is a very important component of this Bill.   

But I would like to dwell upon the larger narrative/perspective behind all 

these things.  A speedy resolution of dispute is also a part of good governance. 

If we have to have good governance, we must have mechanism for speedy 

disposal.   

Sir, in the morning, I had an occasion to address the first question on the 

issue of access to justice and alternative dispute mechanism.  We are also 

doing a lot of things in this regard. I would like to share with this House my 

opening comment on this.  Let us take the case of appointment of High Court 

judges. We have increased the number. You were the hon. Deputy Speaker 

during 2014-15. Due to NJAC, the entire formula had been stayed except a 
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few.  We have our reservation with that.  But once that decision came about, 

what did we do? We appointed 126 High Court judges which was the highest 

in the last 30 years.   

In 2017, we had appointed 115 High Court judges. In 2018, we have 

appointed 34 High Court judges; we have sent 126 judges to the Supreme 

Court Collegium for appointing as judges. Sir, by this year’s end, by God’s 

willing, we will cross the highest number of appointments of High Court Judges 

ever in one year. The judges of Supreme Court have been appointed. About 

300 to 400 judges have been confirmed.  

Sir, I can anticipate the questions of my distinguished friends about 

subordinate judiciary.  There also, we have given infrastructure where about 

5,000 vacancies are there. Many of the persons present here are aware of it as 

I had mentioned it. While debating this issue on Commercial Court, I am going 

to urge the High Courts and the Supreme Court of India to ensure that these 

5,000 vacancies of the Subordinate Judiciary are also filled at the earliest. I am 

saying this because we do not have any power nor the State Governments 

have any power in it. Many High Courts conduct their examination themselves 

or upon their recommendations the State Public Service Commission does it.  

But what I said in the morning, I will say the same thing in my concluding 

comment while moving this Bill. If we need to have access to justice, then we 

must have competent judges -- well trained judges. Today, the National Law 

School is producing a good number of advocates, but my Government is 

equally committed to the deprived sections of India, namely, the SCs, STs, 
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OBCs and minorities who also must get proper exposure in judiciary and 

proper training.  

I think that the Subordinate Judiciary is the best place for this. Let there 

be a centralized examination. But what is important is that we want to 

showcase to the world that even in small disputes of commercial nature legal 

system is available to fast-track that proceedings.  

This is how the whole architecture is there. I suppose that the entire 

House will support this Bill fully. Sir, I am grateful for this opportunity. 
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SHRI N.K. PREMACHANDRAN : Sir, I rise to oppose the Commercial Courts, 

Commercial Division & Commercial Appellate Division of High Courts 

(Amendment) Ordinance 2018. … (Interruptions) 

SHRI RAVI SHANKAR PRASAD : Sir, can I say something on a lighter note? 

Mr. Premachandran is a very good friend of mine. 

HON. DEPUTY SPEAKER: He is a good lawyer. 

… (Interruptions) 

SHRI RAVI SHANKAR PRASAD : He has been together with me in the other 

House also. But I learnt to my dismay that in the last four years he has not 

supported any Bill. I think that for this Bill he should make an exception. 

SHRI N.K. PREMACHANDRAN : I fully agree with the hon. Minister, but I am 

strongly opposing the Ordinance route of legislation. I have not spoken about 

the Bill. I will come to it at a later stage. 

 In this Monsoon Session, this august House is discussing the fifth 

Ordinance, and Statutory Resolution has been moved against all these five 

Ordinances. 

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF WATER 

RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION 

(SHRI ARJUN RAM MEGHWAL): One more is remaining to be discussed. 

SHRI N.K. PREMACHANDRAN : Yes, the National Sports University Bill is 

remaining, which is also listed for discussion today.  
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As the hon. Minister, Shri Ravi Shankar Prasad, has rightly stated in this 

House that I had the fortune to move four Statutory Resolutions out of five. I 

cannot understand the logical reasoning of the Government regarding the 

promulgation of Ordinance one after the other. What is the emergency or 

exigency or urgency in issuing this Ordinance under Article 123 of the 

Constitution?  

The hon. Minister, in his opening remarks, has stated or has made 

observations regarding the contents of the Bill. But I would like to know this 

from the hon. Minister, and that is the main point that I want to highlight in this 

august House. What is the urgency, exigency or necessity or what are the 

compelling circumstances, which prompted the Government to promulgate an 

Ordinance using the office of His Excellency the President of India?  

I know that it is unfair on my part to say about the significance and 

ingredients of Article 123 or under what circumstances an Ordinance can be 

promulgated since the hon. Minister is the best legal luminary, and he is well 

aware of the provisions of the Constitution than anyone in this House. So, I 

need not explain it here as it will be unfair on my part if I am explaining it to 

him. Since he is fully conversant about the Constitutional provisions and the 

fact that Article 123 can be applied only in the case of extraordinary 

circumstances when the House is not in Session and some urgent action is 

required, then only this weapon shall / can be used.  

If we go through the Statement of Objects and Reasons, paragraph 

three states that : 
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“As Parliament was not in session and immediate action was required to 
be taken to make necessary amendments in the Commercial Courts, 
Commercial Division and Commercial Appellate Division of High Courts 
Act, 2015, to further improve India's ranking in the 'Doing Business 
Report', the President promulgated the Commercial Courts, Commercial 
Division and Commercial Appellate Division of High Courts 
(Amendment) Ordinance, 2018 on 3rd May, 2018.”. 

 

 So, I would like to get a clarification from the hon. Minister as to what 

was the urgency to promulgate this Ordinance. That is my question. 

 Sir, regarding the nomenclature of the Bill, I would also like to suggest 

the hon. Minister that the long title and the short title of the Bill should also be 

changed. It is very difficult to pronounce it even in the court of law. If we want 

to quote the Sections of a particular provision of the Commercial Courts, 

Commercial Divisions, Commercial Appellate Division of the High Courts Act, it 

is very difficult to pronounce. The nomenclature of this Bill should be changed.  

I would like to pronounce it as Commercial Courts Act.  

 The original Act is Commercial Courts Act itself which was brought 

through an Ordinance. This was brought into public domain through an 

Ordinance on 23rd October, 2015. Yesterday also, the same point was raised. 

The other Bill which we discussed yesterday also came into public domain as 

an Ordinance. Subsequently, if an Act has come into existence in the public 

domain through the Ordinance route of legislation, again and again, the 

amendments would also be brought through the route of Ordinance. It is not a 

good practice of parliamentary democracy. I would like to say that the 
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Government is systematically undermining the parliamentary system of our 

country. This is quite unnecessary to opt for the route of Ordinance Legislation. 

 Let us examine the urgency of the Ordinance. I fully agree with the hon. 

Minister. He has already explained that the entire purpose of the original Act is 

to bring a fast-track mechanism for disposal of commercial disputes for which a 

commercial court is established at the level of district judge which is mentioned 

in the original Act and a provision of separate division is there in the High 

Court. Third, a Commercial Appellate Division in the High Court has to be 

constituted. These are the original provisions of the original Act. The 

Ordinance is now promulgated to amend the existing Act of 2015.  

 Sir, there are four important proposals or amendments which have been 

brought in the Ordinance. First is to reduce the specified value of commercial 

dispute from Rs. 1 crore to Rs. 3 lakhs and the parties to the dispute can 

approach the lowest level of subordinate courts for speedy resolution of 

commercial disputes. So, two intentions are there. First one is that a specified 

value of the commercial dispute which is reduced to Rs. 3 lakhs from Rs. 1 

crore and the lowest subordinate judiciary can also act since the value has 

been decreased to Rs. 3 lakhs.  

Second is about enabling the State Governments to constitute 

commercial courts at the level of district judge in respect of High Courts having 

original civil jurisdiction. As the hon. Minister has rightly pointed out, Delhi, 

Mumbai and Chennai High Courts have original civil jurisdiction. At the level of 
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district judge, commercial appellate jurisdiction is given. That is also a good 

suggestion.  

 Third is about enabling the State Governments to constitute designated 

commercial appellate courts at the level of district judge to exercise the 

appellate jurisdiction over the commercial courts below the level of district 

judge. That means for all the commercial disputes coming before the 

subordinate courts of the district court, appellate authority will be the district 

judge for which this Amendment has been brought.  

 The fourth one is to provide compulsory mediation before institution of a 

suit. I fully agree, this is the positive outcome of the Bill. The best thing that the 

Government has done in this Bill is the last one, i.e. chapter 3A, that is an 

amended chapter incorporating Section 12(a) by which the mediation before 

the institution of a suit is a welcoming step. 

 Sir, I would like to know from the hon. Minister as to what is the urgency 

in giving effect to these four amendments. Was there any urgency or any 

compelling situation prevailing so as to promulgate the Ordinance? Is it in 

order to give effect to these four Amendments from 31st May, 2017? What are 

the instances which have happened after 31st May, 2018 till the 

commencement of this Session? 

 Sir, regarding the Bill, I have certain reservations and I am seeking some 

clarification from the hon. Minister because I am not fully aware of the impact 

of this Bill. When the commercial courts are being constituted, what would be 
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their impact? It is not very clear as far as I am concerned. I am not opposing 

the Bill in toto but I have some reservations regarding the spirit of the Bill.  

 Today morning the hon. Minister answered a question about the 

pendency of cases before the Supreme Court and in subordinate courts. 

Arrears Committees have been constituted to reduce the number of pending 

cases. In 24 High Courts, Arrears Committees have been constituted. The 

Government is also trying and initiating action to minimise the pendency of 

suits and litigations before the courts of law. When we are making complaints 

regarding pendency of suits in various courts, we the Parliament and the 

Government have to keep in mind that we are further overburdening the 

judiciary by making enactments one after the other. While we are making new 

legislations and making new areas of litigation, we are not creating the 

proportionate judicial infrastructure. New courts are not being constituted. At a 

time when courts are overburdened with pending litigations regarding civil, 

criminal and many other cases, we are designating our courts as Commercial 

Courts, Commercial Divisions and Commercial Appellate Divisions of High 

Courts. Giving preference to these cases will definitely adversely affect the 

other pending cases. That is the first reservation which I would place before 

the hon. Minister. Particular courts are being designated as Commercial Courts 

and certain Divisions of High Courts will be designated as Commercial 

Divisions and certain High Court Benches will be designated as Commercial 

Appellate Divisions of the High Courts. When you are doing all this, what will 

happen is that the courts have to give preferential treatment to these cases. It 
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will then definitely adversely affect the other cases which are pending before 

the court and the pendency of the litigation will increase. That is the first 

reservation that I have. 

 Crime is an offence against the State. Commercial disputes are also 

there. My apprehension is that when a criminal appeal which is being tried 

before a High Court Division or High Court, what will happen to the criminal 

appeals when such a High Court has been designated as a Commercial Court 

of Appellate Jurisdiction? When there is a long pendency of criminal appeals 

under High Court jurisdiction, at the same time we are designating that 

particular court as a court of appellate jurisdiction for commercial disputes, 

definitely the pendency of cases will be more. That is why I would like to say 

that indirectly it is affecting all other pending cases because you are giving 

preferential treatment to the cases of commercial disputes on the ground that 

ease of doing business is the prime motto of the Government. On that basis 

the Government is doing this. On that I would like the Minister to clarify.  

 Mr. Deputy Speaker, Sir, you may kindly see that there are so many 

special courts. Day before yesterday we were discussing the issue of 

trafficking of women and children. There also it was said that special courts will 

be constituted. We are actually not creating special courts, we are only 

designating the existing courts which are trying the offences, as special courts. 

That is the problem. That is why I say that whenever the Government comes 

with a legislation as a result of which there is possibility of increase in 

litigations, proportionate increase in judicial infrastructure has to be made.  The 
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number of courts, the number of judges, etc., should also be increased 

proportionately. Otherwise it will be affecting the other pending cases 

adversely and those cases will be the cases of the poor people in the country. 

We have the juvenile courts of justice, SC/ST atrocities courts, family courts 

and many other courts.  

 Sir, the Government is reducing the specified value of a commercial 

dispute from Rs.1 crore to Rs. 3 lakh. I would like to ask the hon. Minister 

whether he has conducted any impact study on this. Suppose Rs. One crore is 

the specified value of the commercial dispute, you are decreasing it to Rs. 

Three lakh. In section 2(c), there are 22 items which are relating to the 

commercial disputes. Supposing all these 22 items of disputes in which the 

quantum of the specified value of the commercial dispute comes to Rs. Three 

lakh, our courts will be flooded with petitions of commercial disputes. What will 

be the fate of other civil cases?  

This commercial dispute, according to me, is just like a civil dispute. 

What is the significance of it? If the value is Rs one crore and above, we can 

understand because the pecuniary jurisdiction will be increasing. Here in this 

case, what will be the impact? Suppose if it is being done, to my knowledge 

even a munsif court or even a magistrate court, subject to the pecuniary 

jurisdiction, can be declared or designated as a commercial court because of 

which other cases will suffer. When the specified value of the dispute comes to 

Rs. Three lakh, almost all the disputes relating to the commerce will be within 

the purview of the definition in clause 2(c) that is commercial dispute. Courts 
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will be flooded with commercial disputes and thereby all other cases and 

disputes relating to various subjects will be insignificant or irrelevant in a court 

of law. So, I could not understand the logic of reducing the specified value of a 

commercial dispute to Rs. Three lakh. The hon. Minister has just stated that by 

doing this, poor petitioners will be able to file their petitions. For this, civil 

remedy is there. They can very well approach the munsif court or the 

concerned court so as to redress their grievance. Suppose A is having an 

agreement with B and there is a violation of agreement and the specified 

quantum is Rs. 3 or 4 lakh, he is getting a preferential treatment to go to a 

commercial court and get the redressal at the earliest. What about other 

individual transactions of civil nature? The preference which is being given is 

illogical and there is no reasonable justification to have this preferential 

treatment to this particular commercial dispute.  

 I fully agree and accept the new proposal of pre-institution mediation and 

settlement for which a new chapter has also been brought in. I fully agree to it 

and I congratulate the Minister. This is the best course of action because we 

are having the Legal Services Authorities Act and it is functioning very well. So, 

the pendency of litigations can be reduced.  

 When all these amendments and enactments are being done to achieve 

the goal of ease of doing business and to accelerate the economic growth and 

improve the Indian justice delivery system, my humble submission to the hon. 

Minister is that acceleration of economic growth should not be at the cost of 

the common man. When you are giving preferential treatment in the 
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adjudication of commercial disputes that is the disputes of business people, 

delivery of speedy and effective justice to other sections of the society should 

not be compromised or should not be suffer. Since there is no urgency in 

issuing an Ordinance of this nature, I oppose the promulgation of Ordinance 

and I support the Bill subject to the reservations and apprehensions which I 

have already made and for which I am seeking clarification. With this, I 

conclude.  

HON. DEPUTY SPEAKER: Motions moved: 

“That this House disapproves of the Commercial Courts, Commercial 
Division and Commercial Appellate Division of High Courts 
(Amendment) Ordinance, 2018 (No. 3 of 2018) promulgated by the 
President on 3rd May, 2018.” 

and 

“That the Bill to amend the Commercial Courts, Commercial Division and 
Commercial Appellate Division of High Courts Act, 2015, be taken into 
consideration.” 
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�ीमती मीना�ी लेखी (नई िद�ली) : आदरणीय उपा�य� जी, बह�त-बह�त ध�यवाद िक आपने 

मझेु �यावसाियक अदालत�, उ�च �यायालय क� �यावसाियक िडिवज़न और �यावसाियक एपेलेट 

िडिवज़न (सशंोधन) अिधिनयम, 2018 पर बोलने का मौका िदया। … (Interruptions) 

SHRI MALLIKARJUN KHARGE (GULBARGA): Hon. Deputy Speaker Sir, this 

is the privilege of the Opposition. You should give chance to the Member from 

Opposition to initiate the debate; he is ready. Every day, the initiation goes to 

the ruling party. The concerned Minister has already made his comments. 

They can wait. At least you can give the chance to the Opposition. Always this 

has been done and you are doing it. I don’t know why you are doing it. Since 

yesterday, this has changed.  

SHRI ARJUN RAM MEGHWAL: Sir, there is a mention here that item Nos. 13 

and 14 may be discussed together. … (Interruptions) 

SHRI MALLIKARJUN KHARGE: We are not objecting to that. When the hon. 

Deputy Speaker said that, we kept quiet. … (Interruptions) 

 Our submission is that the initiation should come from this side. … 

(Interruptions) 

HON. DEPUTY SPEAKER: You raised this yesterday also. So, I want to say 

something regarding this. 

 

… (Interruptions) 

  



01-08-2018                                               134 
 

14 42 hrs 

OBSERVATION BY THE DEPUTY SPEAKER 
Procedure to be followed during combined 

discussion on Statutory Resolution disapproving 
Ordinance and Bill replacing Ordinance 

HON. DEPUTY SPEAKER: Hon. Members would recall that during the 

combined discussion on the Statutory Resolution and the Insolvency and 

Bankruptcy Code (Second Amendment) Bill, 2018 yesterday, Shri Mallikarjun 

Kharge raised a point stating, “After the Minister introduces the Bill and 

speaks, it is the prerogative of the opposition party to initiate the discussion. 

This is a wrong precedent. It is my request that it should not be clubbed like 

this”. Shri Kharge also submitted, “It is the right of the main opposition party to 

initiate the discussion. We are not given that opportunity and Members from 

other parties have been allowed to speak in between. It is not a good thing.” 

That is what you said. 

 In this regard, I would like to inform the House that the subject matter of 

the Statutory Resolution for disapproval of the Ordinance and the Ordinance 

replacing Bill is similar in nature. Therefore, it would not be appropriate to 

discuss both the items separately. 

 Accordingly, as per well-established practice, the Statutory Resolution 

seeking disapproval of the Ordinance and the Bill seeking to replace the 

Ordinance are discussed together to save the time of the House. The practice 

of listing both the items for combined discussion has stood the test of time and 

therefore does not seem to require any change. 
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 The procedure being followed in such cases is that first the Member in 

whose name the Statutory Resolution is listed moves the Resolution and 

thereafter the Minister-in-charge of the Bill moves the motion for consideration 

of the Bill and speaks. After the speech of the Minister, the mover of the 

Statutory Resolution is allowed to speak on the Ordinance as well as the Bill 

because he cannot be given a second chance to speak on the Bill separately. 

After the speech of the mover of the Statutory Resolution, Members from 

various parties are called to speak as usual on the basis of party strength. 

 Therefore, Shri Mallikarjun Kharge, this is what I am suggesting since 

we follow a practice like this. We will be giving sufficient time as we gave 

yesterday also. 

… (Interruptions) 

SHRI MALLIKARJUN KHARGE (GULBARGA): Sir, we are not begging but 

asking for our right. … (Interruptions) 

HON. DEPUTY SPEAKER: It is your right; I am not denying that. 

… (Interruptions) 

SHRI MALLIKARJUN KHARGE : They should give us the chance. Why should 

the Ruling Party initiate the discussion? The Ruling Party can always discuss it 

in the party meetings also. … (Interruptions) 

HON. DEPUTY SPEAKER:  It is not like that. 

SHRI MALLIKARJUN KHARGE : This is the only forum for the opposition 

parties to take the initiative and highlight their grievances. 
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HON. DEPUTY SPEAKER: Shri Premachandran is also from the opposition. It 

is your group which is a combined group; not any other group. 

… (Interruptions) 

SHRI MALLIKARJUN KHARGE : It is a matter of prerogative; it is a matter of 

our right. … (Interruptions) 

 You do not want to honour our right. It is left to you. … (Interruptions) 

HON. DEPUTY SPEAKER: That is not the intention. 

… (Interruptions) 

ससंदीय काय� म�ंालय म� रा� य म�ंी तथा जल संसाधन, नदी िवकास और गगंा सरं�ण 

म�ंालय म� रा� य मं�ी (�ी अजु�न राम मेघवाल) : महोदय, अगर यह �टेट्यूटरी रज़ेो�यूशन नह� 

होता तो का�ेंस पाट� के मे�बर को ही पहले बोलने का अवसर िमलता। �ेमच��न जी ने रज़ेो�यूशन 

िदया और उसको माना गया, इसिलए उनको बोलने का मौका िमला। …( �यवधान) 

HON. DEPUTY SPEAKER: Anyway, I have called her. 

… (Interruptions) 

SHRI MALLIKARJUN KHARGE: You can suspend the rules. You are the 

supreme authority. … (Interruptions) 

HON. DEPUTY SPEAKER: The House is the supreme authority; I am not the 

supreme authority. Whatever way you guide me, I will follow that. 

… (Interruptions) 

SHRI MALLIKARJUN KHARGE: You can suspend the rules. … (Interruptions) 

SHRIMATI MEENAKASHI LEKHI (NEW DELHI): Sir, I think we are wasting 

time now. … (Interruptions) 
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HON. DEPUTY SPEAKER: If all of you want to suspend, I will suspend; but all 

of you have to accept. 

… (Interruptions) 

SHRI MALLIKARJUN KHARGE : We have authorised you in the rules. … 

(Interruptions) 
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14 44 hrs 

STATUTORY RESOLUTION RE: DISAPPORVAL OF COMMERCIAL 
COURTS, COMMERCIAL DIVISION AND COMMERCIAL APPELLATE 
DIVISION OF HIGH COURTS (AMENDMENT) ORDINANCE, 2018 

AND 
COMMERCIAL COURTS, COMMERCIAL DIVISION AND COMMERCIAL 
APPELLATE DIVISION OF HIGH COURTS (AMENDMENT) BILL, 
2018....Contd. 
 
HON. DEPUTY SPEAKER: Smt. Meenakashi Lekhi, you may continue now. 

�ीमती मीना�ी लेखी (नई िद�ली) : उपा�य� महोदय, यह कानून अदालत क� �यव�था और 

�यापा�रक गितिविधय� के बीच म� सामंज�य बैठाने क� एक कोिशश है। िद�ली �यापार का के�� है। 

मझेु लगता है िक यह म�ुा �यापा�रय� के िहत� और �यव�था से जड़ुा ह�आ है। जहा ं�यापार है, वहा ं

िववाद है। जैसे-जैसे उ�ोग और �यापार बढ़ेगा तो यह एक सामा�य �ि�या है िक वहा-ंवहा ंिववाद 

भी बढ़ेगा। उन सब िववाद� का हम सही तरीके से िनपटारा कर सक� ,  इसक� �यव�था भी हम� देश 

म� खड़ी करनी होगी। 

अतंरा���ीय �तर पर भी अगर दो देश� के बीच म� कोई झगड़ा होता है, तो व�ड� �ेड 

ऑग�नाइजेशन (ड��यू.टी.ओ) के �प म� वहा ंपर �यव�थाए ंबनी ह�ई ह�, िजसके ज�रए उन िववाद� 

को सलुझाया जा सकता है। घरलूे �तर पर जब �यापा�रय� के बीच अगर सरकार के साथ या 

आपस म� कोई भी झगड़ा होगा या िकसी भी िक�म के िववाद उ�प�न ह�ग ेतब ऐसी �यव�था को 

ठीक करने के िलए हम� एक समुिचत �यव�था बनानी है। हाल िफलहाल म� कई ऐसे कानून देश म� 

बदले गए, चाहे वह �पेिसिफक �रिलफ ए�ट हो या ऑिब��ेशन ए�ट हो, तमाम ऐसी चीज� को 

बदला गया तािक देश म� �यापार क� �यव�था ठीक हो सके। उसी �यापा�रक �यव�था को ठीक 

करने के िलए 2015 म� एक कानून आया, िजसको कॉमिश�यल कोट्�स, कॉमिश�यल िडवीजन एडं 

कॉमिश�यल ए�पेलेट िडवीजन ऑफ हाई कोट्�स के ए�ट के नाम से िदया गया। उसके अदंर हाई 
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कोट्�स म� और िजला �तर पर �यावसाियक अदालत� क� �थापना करने क� �यव�था थी। कुछ 

चाट�र हाई कोट्�स ऐसे ह�, िजनके पास ओ�रिजनल �यू�रिड�शन है जैसे िद�ली हाई कोट�  और कई 

ऐसी हाई कोट्�स ह� जहा ंपर ये �यू�रिड�शन उपल�ध नह� ह�। इसी �यव�था को ठीक करने और 

तेजी से इन िववाद� को समा� करने के िलए इस कानून का �ावधान िकया गया है। देश म� िवदशेी 

िनवेश बढ़ रहा है। FDI is on the high. कामिश�यल िलिटगेशन भी बढ़ रही है और �यापा�रक 

लेनदेन म� भी विृ� हो रही है। इसी के चलते िवदशेी िनवेशक� को हमारी �यूिडशरी और हमार े

लीगल िस�टम क� एक सकारा�मक छिव िमले, उस िदशा म� यह एक अ�छा कदम है। हाई कोट्�स 

म� �यावसाियक िडवीजन उसी के आधार पर बनाई गई है। �यावसाियक िडवीजन और अपीलीय 

िडवीजन के म�य म� मई के महीन े म� 2018 म� इस आिड�न�स को लाया गया था, लेिकन इस 

सशंोधन का मूल है िक �यवसाय को कैसे आसानी से िकया जा सके। मं�ी साहब ने यह बात पहले 

कही है िक हम� ईज ऑफ डूइंग िबजनेस क� र�िकंग म� सधुार करना है। 130व� र�िकग से हम 100व� 

र�िकंग पर पह�ंचे ह�, लेिकन अिधक से अिधक हमारी र�िकंग और बढ़े, ऐसा सदेंश हम पूरी दिुनया म� 

दे सक� । ईज ऑफ डूइंग िबजनेस क� हम� र�िकग बढ़ानी है और व�ड� ब�क के जो �वॉइंिटफाइबल 

पैरामीटस� ह�, उन पैरीमीटस� के तहत यह एक कदम है।  

Repeatedly, Shri Premachandran has asked as to why the jurisdiction 

has been brought down to Rs.3 lakh instead of Rs.1 crore.  The answer to that 

is, when a study was made - it nearly takes about four years, 1420 days, to 

resolve any smallest commercial litigation - as per 2013 record, 32,656 civil 

cases were pending in various High Courts and 52 per cent were commercial 

disputes.  When he is talking about reduction in the number of cases and 

benefit to common man, traders, small traders are also common people.  They 

also help in the growth of GDP.  Their pain needs to be resolved so that the 

circulation of money is increased.  Premachandran ji asked as to whether there 
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is any study made.  I would like to say that yes, there is a study and as per that 

study in 2013, 32,656 cases are pending and 52 per cent of that litigation 

happens to be the commercial disputes.  Most commercial disputes, especially 

of high value, have an impact on the financial investment and economic activity 

in the country. 

Sir, the Law Commission in its 253rd Report, submitted in 2015, also 

recommended quick disposal of commercial cases and commercial disputes 

which require special expertise.  There are lawyers who can practice on all 

sides.  But, you get trained in certain format and under this particular aspect 

the commercial courts have been separated.  This Act of 2015 was enacted to 

fast track the disposal of high value commercial disputes by establishing 

Commercial Courts at the district level and Commercial Divisions and 

Commercial Appellate Divisions at the High Court to adjudicate upon 

commercial disputes such as disputes relating to construction and building 

contracts and goods and services as well. 

Now, what really has transpired in December 2017? As has already 

been mentioned by the hon. Minister, in December, 2017, the Government had 

established a total of 247 commercial courts across the country. But, the non-

exhausted list of 22 disputes, termed as commercial disputes, has also been 

brought in. To increase the efficiency of the system, there are still many 

enactments and many things which we need to correct and this is just one part 

of the correction to improve the ease of doing business. By bringing the 

jurisdiction to three lakhs, we will actually be bringing judicial accessibility to a 
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wider audience and to a larger number of people. By making it available to a 

larger number of people, we will be resolving a larger number of disputes. It is 

in this context that the jurisdiction has been reduced after studying the data in 

detail.  

This particular amendment has been brought in with the specific value 

which was determined under Section 2 (1) (i), where the minimum pecuniary 

jurisdiction is mentioned, which was one crore earlier before the Ordinance, 

now it has been brought to three lakhs. This jurisdiction will initiate more such 

disputes to have a faster disposal.  

As I have mentioned earlier, under the Charter, there are Charterered 

High Courts and non-Chartered High Courts. So, certain original jurisdictions 

are vested with certain High Courts and not with every High Court. This was 

one impediment in establishing commercial divisions. So, there was a bar of 

some sort. To do away with the bar, this particular enactment has been 

brought in and this is another major change which has been brought in through 

this particular Bill. 

The third aspect of the commercial appellate court is that normally at the 

District Level, either a District Judge or a Judge below the level of District 

Judge, will be notified as the Commercial Court Judge. Then the appeal need 

not go to the High Court. The appeal can go to the District Judge. That is also 

a part of this particular enactment. 

Now, I come to mediation. A completely new chapter has been added. I 

think we must welcome this particular aspect. The most pre-litigation 
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mediation, which was non-existent and specially keeping the commercial 

disputes in mind, I think, this is a leaf we have taken out of the Italian 

Jurisdiction. In Italy, there has been a study that the efficacy of the system has 

been maintained and we have tried to replicate that by introducing this 

particular chapter in the entire Act. This chapter makes a couple of changes. 

First, it puts a time limit on the mediation. It is in three months in which a 

mediation process has to end. Second, in case where both sides agree and 

where both sides are in agreement, the mediation period can be extended by 

two months and that also has to be in writing. Third, whatever is decided in this 

particular mediation process, will be treated. Otherwise we have to move to the 

court in suit to make that particular order as a compromise and an agreement 

between the parties. Now automatically, a mediation order, whichever is 

passed between the parties, becomes a certified order and becomes an 

arbitral award. That change has also been brought in to the arbitration act 

which reduces the burden.  

 So, again I am answering the question asked by Shri N.K. 

Premachandran that as to why it has been brought down to three lakh rupees. 

The moment we make it three lakh, more and more number and a larger 

population will be able to access this methodology. Through mediation, we can 

end half of litigation. What everyone wants is some interest variation and a 

kind of dispute which can be resolved. So, after resolution, the order in the 

mediation cell achieves finality and is accorded the status of an arbitral award, 

which is fantastic. The present amendment Bill intends to do the same. 
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Now, I come to the issue of transfer of counter claims. There was a 

problem in transferring the counter claims. Now, with this, we have even 

resolved that particular issue. Earlier, if a civil suit was involving at least Rs. 1 

crore, it could not be transferred. But, it can now be transferred if a person 

specifically wants the case to be transferred to the commercial division.  

 I am again going back to ease of doing business. The ease of doing 

business is a global indicator where a quantitative mechanism by the World 

Bank has been established. It prepares a very credible and widely accepted 

nation’s ranking on the index.  This ranking is based on 10 sub-indices which 

contains qualitative measures of regulation for starting a business, dealing with 

construction permits, employing workers, registering property, getting credit, 

protecting investors, taxes, trading across borders, and enforcing contracts 

which is the primary purpose of this enactment.  Earlier, we made that 

amendment even in the Specific Relief Act in 2018 itself.   

As regards getting an electricity connection and closing a business, now 

this is very pertinent.  India enjoys the disrepute for its ability to handle 

insolvency cases.  We have improved from 136 to 103.  So, we have jumped 

30 ranks.  This contributed the top most help which India needed to change its 

fortune.  It is because the World Bank Ease of Doing Business ranking was low 

for a long time.  The country enacted to fasten the process of winding up losing 

businesses.   

What is happening is that when you start a business which is not making 

money and is actually a dead business,  it needs to be shut down.  Now 
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because of so many litigations and other such things, the winding up of 

business itself was becoming a problem.  The Insolvency Act which has been 

brought in recently and all the changes which have been brought in will add to 

that.  Then successful reforms are being carried out to improve India’s ranking 

worldwide so that we can get more and more FDI; we can showcase our 

economy; and we can jump the rank.  We have replaced France by becoming 

the sixth largest economy.  In coming times, we would want to improve our 

place in the world ranking and we would like to be No. 1 in the world rankings. 

All I can say that, saaf niyat and sahi vikas that is what the country is 

working towards and that is what we have done in four years.  It is with saaf 

niyat and sahi vikas that these changes, as a composite package, have been 

brought in. 

इस सदन म� बैठे अपने सभी सािथय� को म� यही बताना चाहती हूॅं िक जहा ंसाफ नीयत है, 

बरकत वह� है। िवप� म� बैठे अपने सभी सािथय� – �ेमच��न जी और तमाम सािथय� से कहना 

चाहूॅंगी िक हौसले म� अगर पाक�ज़गी होगी और नीयत म� स�चाई होगी तो इंसान कुछ भी कर 

सकता है। चार साल के बेिमसाल काय�काल म� आपने देखा होगा िक चाहे मोह�बत हो या इबादत, 

चाहे िसयासत हो या ितज़ारत हम तो हर जगह साफ नीयत रखते ह� और पाक�ज़ा िफतरत रखते 

ह�। तभी रा��ीय पटल हो या अतंरा���ीय पटल, हर तरफ िवकास का डंका बज रहा है और सबको 

सनुाई देता है। अत: म� इस सशंोधन िवधयेक का समथ�न करती हूॅ ंऔर सदन म� बैठे अपने सभी 

सािथय� से आ�ह करती हूॅ,ं िवनती करती हूॅ ंिक इस िवधयेक का समथ�न कर के मोदी सरकार क� 

िनरतंर बढ़ती िवकास या�ा म� अपना अमू�य योगदान द� तािक देश क� �गित म� हम सब लोग 

भागीदार बन सक� ।  

 ध�यवाद। 
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SHRI S.P. MUDDAHANUME GOWDA (TUMKUR): Sir, I may be permitted to 

speak from this place. 

14 58 hrs    (Shri K.H. Muniyappa in the Chair) 

 Sir, at the cost of repetition, I would like to subscribe my views to the 

views expressed by my senior colleague, Shri Premachandran Ji, with regard 

to promulgation of this Ordinance and also the amendments. 

 The word ‘Ordinance’ has got its own seriousness.  In Kannada, we use 

the word sugrivaghne which shows the seriousness of the word.  In the rarest 

of the rare cases, we do adopt the measure of bringing legislation through 

Ordinances but here I would request the hon. Law Minister who himself is a 

legal luminary to convince us, explain to this House and let the country know 

what was the imminent urgency he had in bringing this legislation through the 

Ordinance route.  The other Bill which is listed today, that has also been 

brought through the Ordinance route.  If such a provision is used every now 

and then, definitely the seriousness of this provision will erode.  If it is 

repeatedly and unnecessarily used, it will lose its seriousness.  That is why, I 

have my own reservations in this regard. 

15 00 hrs 

 Sir, the reasons assigned by the hon. Minister in the Statement of 

Objects and Reasons are to attract business at the international level and also 

ease of doing business and speedy disposal of commercial disputes for 

bringing forward this legislation. If the intention of the Government is to attract 

business at the international level, then why does the Government propose to 
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reduce the pecuniary jurisdiction of the quantum from Rs. 2 crore to Rs. 3 

lakh?  

In Section 2(c) 22 items have been mentioned. Almost every alternate 

litigation that is pending in the civil courts is a commercial dispute including a 

commercial dispute of ordinary transactions of merchants, bankers, financiers, 

traders etc. If that is the case when the Government is bringing forward a 

special legislation to form commercial courts, then it should have some 

seriousness.  

 Today in the morning itself the hon. Minister conceded to the pendency 

of cases in the courts in the country, including civil and criminal cases. 

Reduction of the pecuniary jurisdiction of the quantum from Rs. 3 crore to Rs. 

2 lakh to bring cases within the ambit of this legislation dilutes the importance 

of the legislation. The Government proposes to form commercial courts 

specifically with an intention to attract business at the global level. My 

observation is that by reduction of the quantum of pecuniary jurisdiction to Rs. 

3 lakh takes away the seriousness of this legislation.  

 Sir, the intention of the Government is `ease of doing business’ and also 

speedy settlement of commercial disputes. If that is so, then what measures 

have the Government taken, under this Act, to create more infrastructure. 

Speedy disposal of cases requires abundant infrastructure. If the Government 

seeks to have speedy disposal of cases with the same infrastructure, I do not 

think the purpose of the Government would be served.  
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 Sir, in the morning itself, from the reply of the hon. Minister himself what 

we could infer is that even in criminal cases where the punishment is supposed 

to be for a period of three years, there are many cases and instances where 

there are under-trial prisoners who have been languishing in prisons for than 

four to five years. Due to lack of speedy disposal of cases even the prisoners 

are lying in the prison and are serving more period than the punishment that 

they are meant for. Forget about the fate of the civil litigants. Such cases of 

civil litigation are pending for more than 25 to 30 years in the civil courts. If that 

is the case, then how can the Government think of getting speedy disposal of 

cases without making any provision with regard to creation of additional 

infrastructure? In this Bill we do not find any provision for creation of additional 

infrastructure. For example, in the Commercial Appellate Division Court the 

Government proposes to appoint a sitting High Court Judge. The State 

Government shall, with the concurrence of the Chief Justice of High Court, 

appoint one or more persons having experience in dealing with commercial 

disputes to be the judge/judges of a commercial court from amongst the cadre 

of higher Judicial Services. Likewise, the Chief Justice of the High Court 

nominates such judges of the High Court who have experience in dealing with 

commercial disputes to be the judges of the Commercial Appellate Division. 

So, through the provision of the Bill, the Government seeks to extract 

manpower which is already working and the manpower which is already over-

burdened resulting in the inordinate delay in disposal of criminal, civil and other 

matters.  
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If that is the case, unless you create more infrastructure, unless you 

appoint more judges and ease out the burden of the sitting judges both in the 

subordinate judiciary as well as the higher judiciary, the purpose of this 

legislation will not be meted out.  That is the situation. Why I am mentioning 

this is, in the morning and now also, you have fairly conceded to the fact that 

there is shortage of more than 5500 subordinate judicial officers. There are 

vacancies of nearly 50 per cent of the High Court judges.  In this situation, 

unless more judges are appointed, more courts are created and more 

infrastructure is created, the very purpose of bringing this legislation will be 

defeated. 

 You are bringing the provision of pre-institutional mediation and 

settlement. This is a new chapter which you are bringing in here.  What 

purpose are you serving by bringing this legislation? Here, you want to create 

authorities under the Legal Services Authorities Act for pre-mediation and 

settlement. You are making pre-mediation settlement as a mandatory thing. In 

every case, it is made mandatory.  Even if it is a matter of Rs. 3 lakhs, it should 

be referred to under this provision.  

 There is also a provision created for a litigant. To avoid this provision, if 

he makes an interim application, then the matter is taken away from this 

provision.  If any interim application is there seeking an order of injunction or 

some such order, then that matter is being taken away from this provision.  

Mere filing of an application is sufficient. Otherwise, where is the provision for it 

and who is going to decide whether this is a case that should be referred to 
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pre-institutional mediation and settlement or not? Here they can save five 

months of time. That is why, anybody can file an interim application and file a 

petition before the commercial court.  Absolutely, there is a scope for that.  

 Finally, I would like to place a problem regarding my own State.  In the 

morning, my leader, Shri Kharge, raised a very important and pertinent issue 

which has been making a very big news in our State.   

This August House was kind enough to give special status to 

Hyderabad-Karnataka under article 371J of the Constitution.  That provision 

was given keeping in mind the backwardness of that area. Six districts are 

included in it, namely, Gulbarga, Bidar, Yadgir, Koppal, Raichur and Bellary.  

These districts come under Hyderabad-Karnataka area. Special status was 

awarded under Article 371J keeping in view the fact that the area requires 

further development.  Fortunately, three Benches were created in Karnataka.  

One is in Bengaluru, the second one is in Hubli-Dharwad and the third one is in 

Gulbarga. If the benefit of article 371J is to be given to all the six districts, then 

geographically also, it should be kept intact.   

 What happened is, out of the six districts, two districts are taken away 

from the territorial jurisdiction of this court and are given to the High Court at 

Hubli-Dharwad.  Suppose a litigation is filed under the provisions of article 

371J at Hubli-Dharwad, any order that is going to be passed there affects the 

whole Hyderabad-Karanataka Region.  That is why, my humble request to the 

Government of India is to please see that these two districts are kept intact in 
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the territorial jurisdiction of Gulbarga High Court so as to see a real meaning in 

the special status given to Hyderabad-Karnataka under article 371J.  

 With these words, I conclude my speech and I thank you for having 

given me an opportunity to participate in the discussion.  

            

SHRI J.J.T. NATTERJEE (THOOTHUKUDI): Thank you hon. Chairman Sir. 

The Commercial Courts, Commercial Division and Commercial Appellate 

Division of High Courts (Amendment) Bill, 2018 amends the Commercial 

Courts Act, 2015 which provides for Commercial Courts and Commercial 

Divisions of High Courts to adjudicate commercial disputes with a value of at 

least one crore rupees. The Bill reduces this limit to three lakh rupees.  

 Sir, the pecuniary jurisdiction of Commercial Courts reduced from one 

crore rupees to three lakh rupees will lead to the transfer of all commercial 

disputes above three lakh rupees. It may over-burden the Commercial Courts 

and defeat the objective with which they were established. The courts in India 

are over-burdened with high pendency of cases. 

 As of April 2018, there are over three crore cases pending across the 

Supreme Court, the High Courts, and the Subordinate Courts including District 

Courts. Between 2006 and April 2018, there has been an 8.6 per cent rise in 

the pendency of cases across all courts.  

 Increase in the pendency of cases for long periods has resulted in the 

increase of under trials in prisons. There were about 5 lakh prisoners in jails. 
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Of these, two-thirds were under trials and the remaining one-third were 

convicts. The Government should take necessary steps to address this issue.  

 The Bill also allows the State Governments to establish commercial 

courts at the district level, even in territories where high courts have ordinary 

original civil jurisdiction.  

 In areas where High Courts do not have original jurisdiction, State 

Governments may set up Commercial Appellate Courts at the district level to 

consider appeals from Commercial Courts below the level of a district judge. 

The Bill does not clarify whether the cost of setting up of new commercial 

courts will be borne by the Union Government or by the State Governments or 

both. 

 Sir, I would like to record in this august House that the overall vacancies 

of judges have increased across all courts from 23 per cent in 2006 to 35 per 

cent in 2018. In the Supreme Court, it has increased from 8 per cent to 23 per 

cent; in the High Courts from 16 per cent to 38 per cent; and in the 

Subordinate Courts from 19 per cent to 26 per cent. The establishment of more 

Commercial Courts would require more judges and the Government should 

consider this issue and provide the courts with adequate number of judges.  

 Sir, the intention of the Government is very clear. It aims to transfer large 

number of already pending cases and new cases of pecuniary jurisdiction of 

Commercial Courts from courts. At the same time, it is the prime duty of the 

Government to provide adequate number of judges and to provide necessary 
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infrastructure facilities for the newly established Commercial Courts in the 

country and should not burden the State Governments. Thank you, Sir. 
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 SHRI IDRIS ALI (BASIRHAT): Thank you, Sir. I am deeply grateful to your 

honour for giving me the scope to say on this important Bill. 

 At the same time, I am also highly grateful to one of the great National 

Leaders, the Chief Minister of West Bengal, Ms. Mamata Banerjee who is also 

known as the second Mother Teresa because without her blessings, I would 

not have become a Member of Parliament.  

 Hon. Chairman, Sir, the Government on May 3, 2018 promulgated an 

Ordinance amending the Commercial Courts, Commercial Division and 

Commercial Appellate Division of High Courts Act, 2015. Sir, this Bill seeks to 

amend the Commercial Courts, Commercial Division and Commercial 

Appellate Division of High courts Act, 2015, and also seeks to replace the 

Commercial Courts, Commercial Division and Commercial Appellate Division 

of High Courts (Amendment) Ordinance, 2018. 

 There are many cases pending in courts. This is really a cause of 

concern for the common man. Setting up of commercial courts would certainly 

give some relief to the people. But the Government has to appoint suitable 

judges for the purpose and they should also be provided training in micro 

economics. 

 As on date, the Judiciary is burdened with more than three crore 

pending cases in the Supreme Court, the High Courts and the Subordinate 

Courts. In the High Courts, 23 per cent of the cases have been pending for 

over 10 years. Further, over 29 per cent of all cases have been pending 

between two and five years. In the Subordinate courts, over eight per cent 
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cases have been pending for over 10 years. The maximum number of cases 

have been pending in the Subordinate Courts for less than two years and that 

comes to 47 per cent. 

 Sir, the increase in the pendency of cases for long periods, over the 

years, has resulted in an increase in the number of under trials in prisons. As 

of 2015, there were over four lakh prisoners in jails. Of these, two-thirds were 

under trials and the remaining one-third were convicts. This is the reason as to 

why most of the people do not want to go to courts and get their disputes 

resolved outside courts. 

 We all know that there is a huge backlog and a large number of 

vacancies exist in courts. Unless those vacancies are filled early, any number 

of creating additional machineries may not solve the problem of accumulation 

of cases. Overall, vacancies in the country have increased across all courts 

from 23 per cent in 2006 to 35 per cent till April, 2018. In the Supreme Court, it 

has increased from eight per cent to 23 per cent; in the High Courts, it has 

increased from 16 per cent to 38 per cent and in the Subordinate courts, it has 

increased from 19 per cent to 26 per cent. As of April, 2018, the High Courts 

have a vacancy of 406 posts of judges against the sanctioned strength of 

1,079 judges. In the Subordinate Courts, the vacancies of judges have 

increased from 19 per cent to 26 per cent between 2006 and 2017. In West 

Bengal, there is a vacancy of 40 posts of judges and Andhra Pradesh has a 

vacancy of 66 posts of judges. 
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SHRI IDRIS ALI : Sir, I would take only three minutes more to conclude 

because West Bengal should not be deprived. The hon. Law Minister is 

present here. 

HON. CHAIRPERSON : No. Please conclude within a minute. 

SHRI IDRIS ALI : Sir, one of the most critical changes  introduced in this Bill is 

with respect to the appointment of Judges of Commercial Courts.  Earlier, the 

State Governments could appoint those Judges only with the concurrence of 

the Chief Justice of the High Court whereas after the amendment, the State 

Government has the power to appoint such Judges even without the 

concurrent of the Chief Justice of the High Court.  Unless all the vacancies of 

the Judges  are filled up in the regular courts, the problem of disposal of cases 

will never get solved. 

 Sir, according to the Commercial Courts, Commercial Division and 

Commercial Appellate Division of High Courts Act, 2015, herein referred to as 

the Principal Act under the provisions of Sections 19 and 20 of the Bill cast an 

obligation on the State Governments to provide infrastructural facilities. 

Considering the financial conditions of the States, the Centre should provide 

substantial funds for the establishment of these infrastructural facilities. In 

order to fulfil the objective of quick disposal of pending cases, the vacancies in 

the Judiciary at all levels should be filled up; and for that reason or purpose for 

the  fulfilment of the Objects and Reasons, the Central Government should 

come up with sufficient financial support to the State Governments. 

HON. CHAIRPERSON: Please conclude, now. 
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SHRI IDRIS ALI : Sir, give me just one minute.  The hon. Law Minister is here, 

and I am duly obliged to him that  he is noting down our points. 

 Mr. Law Minister, it is a fact that you have  created Commercial Courts 

but for that purpose you have not created new posts of Judges to deal with the 

commercial matters.  In effect, a Judge, who is taking up the criminal matters, 

is also becoming a Judge for commercial matters.  

 Sir, the hon. Law Minister  is an eminent lawyer and he knows 

everything. 

 Lastly, I would urge upon the Government to make sure that  a poor 

person gets justice  at his doorsteps at all levels.  So, necessary   steps may 

be initiated without further loss of time. 

HON. CHAIRPERSON: Now, Dr. Shrikant Eknath Shinde. 

SHRI IDRIS ALI : Sir,  one minute … (Interruptions) 

Let me conclude my speech by adding one sentence in Bangla. I am 

thankful to our  Chief Minister of West Bengal who is not only the most 

charismatic leader of this country but also a great revolutionary leader of West 

Bengal.     

With these words, I conclude. Thank you.               
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DR. SHRIKANT EKNATH SHINDE (KALYAN): Hon. Chairman, Sir, I am 

thankful to you for giving me this opportunity to speak.  Today, we are 

discussing  the Commercial Courts, Commercial Division and Commercial 

Appellate Division of High Courts (Amendment) Bill, 2018. 

 The pecuniary jurisdiction of the Commercial Courts will be brought 

down from  present Rs. 1 crore to just Rs 3 lakh with this amendment. 

 At the same time, there will be  provisions whereby the State 

Governments will be able to establish Commercial Courts where the High 

Courts have ordinary original civil jurisdiction. 

 There is no such provision in the present Act of 2015 and such High 

Courts, namely, Mumbai High Court, Delhi High Court, Chennai High Court, 

Kolkata High Court and Himachal High Court to establish Commercial 

Divisions to resolve the commercial disputes. 

 Hon. Chairman, Sir, the original law was enacted for the speedy 

resolution of commercial disputes. 

 Pendency of cases is a major challenge in front of our Judiciary. As on 

today, more than three crore cases are pending in various courts across the 

country. 

 Sir, commercial disputes need to be resolved speedily because it affects 

the investment in the country  and the overall economy. 

 Foreign investors are interested in India’s growth story but they might be 

put off if our redressal system is not expeditious. 
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 Therefore, the speedy resolution of commercial cases is important for 

ease of doing business. Therefore, this Parliament had enacted this law in 

2015 under which the pecuniary jurisdiction of the Commercial Courts was 

minimum of  Rs. 1 crore. Now, with this amendment, the jurisdiction will be 

brought down to Rs. 3 lakh.   

 Sir, I appreciate the Government’s concerns for the speedy resolution of 

commercial disputes.  With job market slowing and the growing 

unemployment, we need more and more investments in manufacturing as well 

as in service sectors to create more job opportunities. Therefore, the speedy 

recovery of commercial disputes may go a long way in assuring and comforting 

investors. I appreciate Government’s concern.  We have seen in many cases 

like Vodafone’s tax issue or in Tata versus DoCoMo to name a few.  Therefore, 

one cannot deny the necessity of a robust judicial framework for the speedy 

recovery. However, at the same time, we must also ask ourselves whether we 

have necessary infrastructure to bring about these changes.  

 It is widely believed that lowering the pecuniary jurisdiction of these 

courts will increase their work load tremendously.  As on today, more than 

39,000 cases are pending in commercial courts, which have risen by 123 per 

cent in just two years when the minimum limit was Rs. 1 crore.  It means, we 

have just moved to the point of bottleneck from one court to another. Just 

imagine the number of additional cases these courts will be flooded with if we 

lower the minimum level to just Rs. 3 lakh.   
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 The vacancy of judges is the major reason behind these large 

pendencies.  As on today, 41 per cent of the approved strength of judges in 

High Courts and 23 per cent in subordinate courts are vacant. The Standing 

Committee on Law and Justice had clearly stated in its Report in 2015 that 

without filling up of these vacancies, the very purpose of creating commercial 

courts would be defeated. That is what we are experiencing with more than 

100 per cent increase in pending cases in commercial courts.  

Various measures were suggested to overcome this problem.  One of 

them was doubling of judges’ strength and appointing retired judges on an ad-

hoc basis for one year.  Unfortunately, the Government has not yet made any 

move in this direction. The Standing Committee on Law and Justice has been 

consistently urging to fill up these vacancies.  Even in a recently submitted 

Report of this Committee, it has expressed concerns about the large number of 

vacancies.   

It has also recommended to increase the retirement age of Supreme 

Court Judges from 65 years to 67 years and of High Court Judges from 62 

years to 65 years. The UPA Government has brought the Bill to increase the 

age limit of High Court Judges from 62 years to 65 years but, unfortunately, it 

was lapsed after the dissolution of the 15th Lok Sabha in 2014. More than 400 

posts of judges are vacant in 24 High Courts of this country.   

Therefore, I urge upon the Government to consider this recommendation 

and bring a Bill to increase the retirement age of Supreme Court and High 

Court Judges.  While plugging one loophole, we cannot let the other loophole 
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remain open, otherwise, the whole exercise of bringing down the specified 

value of commercial disputes from Rs. 1 crore each to Rs. 3 lakh would prove 

futile.   

I welcome the Government’s steps in this direction. The Government’s 

intention is very good of bringing down the specified value of commercial 

disputes from Rs. 1 crore each to Rs. 3 lakh.  It will encourage investors to 

invest and bring more investment but at the same time, the infrastructure 

should also be improved.  I request the Government to consider all these 

suggestions.  

With this, I support this Bill.  
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DR. A. SAMPATH (ATTINGAL): Chairman, Sir, I respect a lot the hon. 

Minister.  I had an opportunity for the first time to be with him on a television 

debate on the Italian marines case.  I hope, the hon. Minister may remember 

that English TV channel discussion we had during the time of the 15th Lok 

Sabha.  We were in the same line regarding the United Nations Convention on 

Law of the Sea.   

 Here, Sir, I would like to invite the attention of the hon. Minister towards 

my request.  He is an eminent lawyer of the Supreme Court.  I bow my head 

before him as he is my learned senior. He may also accept my view if he was 

on this side along with me.  It is because my Party will be on this side because 

we are from the Left and CPM is always on the left side of the Chair. 

 Sir, I would like to know whether we are having an Ordinance raj.  This 

House is the supreme legislative body of this nation.  We are the largest multi-

party democracy in the world.  We have adopted our bicameral legislative 

system.  Regarding this exercise of law making by Ordinance, I hope, even the 

senior lawyer may disagree with the path undertaken by his own Government.   

Here what happens in this House is this.  Even in previous discussions also, 

some of our eminent Members of Parliament – I also associated with them – 

have pointed out this matter. If a legislation has to be initiated in the House, the 

proper methods is this.  That should be put to study including discussion with 

various stakeholders and also taking of evidences by the Departmentally 

Related Standing Committee of the Parliament.  In this House, unfortunately, 

during the tenure of the Sixteenth Lok Sabha, if you see, the Standing 
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Committees have become just like the…  It is for namesake.  Many of the 

Standing Committees do not meet at all.   

THE MINISTER OF LAW AND JUSTICE AND MINISTER OF ELECTRONICS 

AND INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): My 

very distinguished friend Sampath, …* will not be a right word for a Standing 

Committee.  I leave it to you. 

DR. A. SAMPATH : I do not want to stick on to the word.  Any word that my 

learned senior may suggest, I will take with both hands.  It is only for 

namesake, we have the Departmentally Related Standing Committees. It is 

because, it is a new invention that our Parliament has put forth to the whole 

Parliamentary democracy of other nations also.   Now, I am a member of the 

Parliamentary Standing Committee on Personnel, Public Grievances, Law and 

Justice for quite a long time.  It does not meet at all.  I have had my service in 

the Standing Committee on Defence during the time of the Eleventh Lok 

Sabha.  Then I was in the Standing Committee on Finance along with Shri 

Yashwant Sinha ji, when he was the Chairman.  Advani ji was also there along 

with me in the Standing Committee on Home Affairs.  The Standing 

Committees have a duty to scrutinise the laws.  Sometimes, of course, it 

comes under the guise of amendments.  Just because it is coming under the 

guise of amendments, can we say that it is not a new law?  It is only putting 

some powers, some wings, some teeth and nails.  Anyway, this method of 

                                    
 Not recorded 



01-08-2018                                               164 
 

making law is just like taking something straight from the oven.  That type of 

legislation should be discouraged.  That is my humble request to the hon. 

Minister, through you, Sir. 

 When it involves the interest of the common man, interest of the 

millionaires, the billionaires and the corporates, I would like to know whether 

the Government is with the millionaires, the billionaires, the corporates and the 

transnational corporations or it is with the common man.  I am not saying the 

words ‘aam admi’.  Some of my friends may ask me to delete that word also 

because Aam Admi Party MPs are here.   

 We are a nation in which the largest number of undertrial prisoners are 

languishing behind the bars.  Many of them, even after completing their term, 

are behind the bars.  We are the nation where the largest number of trials are 

yet to be initiated; we call them POCSO cases.   Today, our Question Hour 

proceedings did not reach up to the Starred Question No.220.  Had that come, 

the hon. Minister would have in any way given the reply to the supplementary 

questions also.  In reply to Question No.220, the hon. Minister has given a 

detailed statement regarding the POCSO cases and the situation of the courts 

which try the POCSO cases. 

Day before yesterday, we had a discussion on the Criminal Law 

(Amendment) Bill.  We passed the Criminal Law (Amendment) Bill almost 

unanimously even though, some of us, including me, have certain differences 

regarding the capital punishment. 
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 May I ask you a question?  May I know the number of vacancies yet to 

be filled up in the Judiciary? Many of our friends have already pointed out this. 

It is more than 6000.  For your information, in many nations, not only in the 

European nations but also in the developing nations, the ratio of judicial officer 

per lakh people is 10-40. It means 10-40 judicial officers are there per one lakh 

population. But in our nation, it is less than 30 per one million population.  How 

will justice be provided to the common man?  Of course, the Goddess Thetis 

knocks the door of the rich while the majority of the people languish behind the 

bar and they run after Goddess Thetis and the Goddess Thetis is supposed to 

be blind-folded.  For the Ease of Doing Business, I also agree with the 

Statement of Objects and Reasons as narrated here by my hon. Minister.  I 

have no difference of opinion.  

HON. CHAIRPERSON : Please conclude.  

DR. A. SAMPATH : I will take two more minutes. This is regarding the law and 

justice. I am also putting some economics in this. I am not saying about the 

GDP, gas and diesel. Yesterday also, the fuel prices went up like anything. I 

am not saying about the GDP.  One per cent of the total GDP is not earmarked 

for dealing with law and justice matters and for the courts of this country. There 

was an instance where the Chief Justice of the Supreme Court of India was 

virtually weeping before the Prime Minister of India.  He was weeping and 

crying. Why had he cried with folded hands?  It is because of the workload of 

the judiciary and the workload of his fellow beings and the vacancies which are 

yet to be filled up.  
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 Through you, may I ask a question? Only through you, I can ask a 

question to the hon. Minister.  This morning in answer to Question No.201, he 

gave a very good reply and he said that we have an independent judiciary. Of 

course, we all agree with him. I also studied like that. I also took lectures on 

that to my students in the Government Law College. At the same time, why are 

we not filling up the vacancies of the judges in the Apex Court as well as in the 

High Courts? What about the collegium recommendation?  If the people are 

feeling that there is a tug of war between the Executive and the Judiciary, I am 

not a person to be blamed for that.  This House is not to be blamed for that. 

HON. CHAIRPERSON : Please conclude.  

DR. A. SAMPATH : I am going to conclude. Sir, the Government is very much 

eager to get this Bill passed.  It is related with commerce. It is related with 

money.  It is related with machines and not with man. When there is a battle 

between man and machine, I stand with the man. When there is a battle 

between man and the money, I stand with the man.  We have to stand for the 

common people. How many legislations have we made to provide justice to the 

common man?  

 Before concluding, for the National Legal Service Authority and for the 

free legal aid which we provide to the poor, do you know Sir, the amount which 

we provide to the budding lawyers? It is from Rs. 500 to Rs. 1500.  In that, only 

the junior lawyers may come to provide the free legal aid. That is the money 

which a lawyer may get. How many times do the young lawyers visit the jail?  
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 I will take only one more minute. You kindly allow me one more minute 

because other political parties are not participating in this matter.  

 I am not here to raise the voice of the hi-fi people because they know 

how to manage and, if not, to manipulate. I am here to raise the voice of the 

voiceless. Here my request to the Government is this. There is a saying in 

English, ‘Many have eyes but do not see; many have ears but do not hear.’ 

Here it is the duty of the Government, especially when the Minister is an 

eminent lawyer, to provide justice to the common people and that too at the 

doorsteps of the people. 

HON. CHAIRPERSON : Please conclude. 

 Now, Dr. Boora Narsaiah Goud. 

DR. A. SAMPATH : Sir, I am going to conclude. 

 In the Commercial Courts, Commercial Division and Commercial 

Appellate Division of High Courts (Amendment) Bill, you are putting more 

burden upon the shoulders and heads of the existing judiciary. You are not 

appointing more people. At the same time, you are asking them to dispose of 

the cases within five years. There are pending cases. Even criminal cases are 

pending. If the criminal cases are pending, it is the violation of Article 21 as 

enumerated in the Constitution of India. 

HON. CHAIRPERSON: Please conclude. 

DR. A. SAMPATH : So, my humble submission to the Government, through 

you, Sir, is that they have to appoint more judges; they have to provide more 

money to the judiciary; and they have to also establish more courts. 
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HON. CHAIRPERSON: Please conclude. 

DR. A. SAMPATH : Sir, there is one more point. Even though the Constitution 

enumerated, why is there no other branch of Supreme Court of India in other 

places? The Supreme Court is still here in Delhi and everybody has to come to 

Delhi.… (Interruptions) 

         

HON. CHAIRPERSON: Nothing will go on record, except the speech of Dr. 

Boora Narsaiah Goud. 

…(Interruptions)…   

  

                                    
 Not recorded 
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DR. BOORA NARSAIAH GOUD (BHONGIR): Sir, thank you very much for the 

opportunity. … (Interruptions) देर है, मगर द�ु�त है। 

Sir, when I look at the Bill, I immediately remember the story of a play 

written by Shakespeare, ‘The Merchant of Venice’. You know, Sir, that Venice 

was a very good commercial capital. As you know, in that play, there is a 

person called Bassanio who wanted to marry a very rich girl. So, he wanted 

3,000 Ducats. So, he approached his good friend, Antonio for the loan. But 

unfortunately, Antonio did not have any money because he had invested all his 

money in the ship business. So, he had requested one moneylender by name, 

Shylock for the amount. But Shylock had agreed to give the loan on the 

condition that within three months if he did not repay, he should give pound of 

his flesh. That is the story. Then, of course, due to various reasons, Antonio 

could not repay it but the Duke, who had ruled, had given a nice judgment 

telling that Shylock can take the pound of flesh from Mr. Antonio provided he 

does not shed even one drop of blood. That is the moral of the story. This is 

how the judgment worked. 

Now I remember the merchants of India.   What happens to our 

merchants like Vijay Mallya or anybody else? When they take loan for the 

glamourous business purpose and when they cannot repay, they will go to 

London or they will go to Antigua or they will go to other countries and ask us 

to provide a video of five star jail system so that they can come back. That is 

the system. That is the fault in our judicial system which is affecting investment 

in India. That is the problem.  
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Today I want to bring one thing to the notice of the Minister. Why 

London, Singapore, Hong Kong and Dubai are successful commercial spots or 

capitals? That is because there is an effective dispute redressal system. That 

is the reason why they are successful commercial capitals. But what is 

happening in our country? Justice delayed is justice denied. But our typical 

judicial system is, as you know, तारीख पे तारीख, तारीख पे तारीख is the present 

malady affecting our judicial system. Now, you look at the statistics. … 

(Interruptions) यह हक�कत है। …( �यवधान) तारीख पे तारीख, यह हक�कत है। हक�कत से 

दूर होने के िलए …( �यवधान) तारीफ नह�, तारीख है। आप ने गलत सनुा। म�ने तारीख ही बोला है। 

…(�यवधान) म� िमिन�टर साहब क� तारीफ कर रहा ह�,ं लेिकन म�ने तारीख ही बोला है।…           

(�यवधान) 

 Sir, today for a commercial redressal system, the average time taken is 

four years, that is, 1420 days. From 2015-17, there is a downward jump of 127 

per cent, that means increase in delay in redressal of the disputes. But, on the 

other hand, the good thing is, India has jumped 30 positions in terms of Ease 

of Doing Business ranking.  

 If you look at the number of pending cases in various courts, there are 

54,000 cases pending in the Supreme Court. Then, around 43 lakh cases are 

pending in the High Courts and almost three crore cases are pending in the 

subordinate courts.  

 In terms of vacancy, there are 43 per cent posts of the High Court 

judges that are vacant and 27 per cent posts of subordinate court judges are 
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vacant. Sir, you know it pretty well that investment in a country is linked to the 

prevailing dispute redressal systems.  

 Sir, today the Commercial Courts, Commercial Division and Commercial 

Appellate Division of High Courts (Amendment) Bill, 2018 is before the House. 

Basically, the spirit of the Bill is that it has reduced the specified value of a 

commercial dispute to Rs.3 lakh from Rs.1 crore. The Bill allows the State 

Governments to establish commercial courts at the district level, even in 

territories where High Courts have ordinary original civil jurisdiction. In areas 

where High Courts do not have original jurisdiction, the State Governments 

may set up commercial appellate courts at the district level to consider appeals 

from commercial courts. The most important thing is the inclusion of a dispute 

redressal system through mediation which may work out effectively. 

 Hon. Chairman, Sir, our legal system works in four ways – first is, 

litigation; second is, arbitration; third is, consultation and the fourth is, 

mediation. If all these processes are exhausted, we go to the court. 

HON. CHAIRPERSON : Please conclude. 

DR. BOORA NARSAIAH GOUD : Sir, I am just going to conclude. I have only 

five or six points to raise. I am not going to take excess time. I hope that our 

courts also clear their cases like this.  

 Sir, I would like to draw the attention of the hon. Minister on the word 

‘may’, which means that it is on the discretion of the State Governments. I 

would prefer it to be made mandatory and not to be left on the discretion of the 

State Governments. It should have been ‘shall’ rather than ‘may’. Once you 
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use the word ‘may’, a State which wants to do it, would do it and the other 

State, which does not want to do it, will not do it. I would request the hon. 

Minister if this can be corrected at the time of framing of rules, I will be happy.  

 Second, you are drawing judges from the same pool of judges. Already 

there are a lot of vacancies pending. If you draw the same judges to the 

commercial courts, there will be a side effect of it like it happens in medicines. 

The pendency of cases will increase.  

HON. CHAIRPERSON: Please conclude. 

DR. BOORA NARSAIAH GOUD : I am going to conclude in just two minutes. I 

am not going to deliver a lecture.  

 I would like to draw the attention of the hon. Minister to create parallel 

commercial courts, including infrastructure as well as judges and staff. Then 

only it will be of some utility.  

 My third point is that we should have a time-bound judgement. The 

cases in these courts would be of commercial nature. They would also be of 

criminal nature. If it is time-bound, everything will be there in black and white. 

So, I request the Government to bring in a clause to make it a time-bound 

process.  

 Then, as I said, tariq par tariq is a big problem. How do we avoid it? We 

should create a clause which should disincentivize the lawyers who go for 

more adjournments. Unless and until we disincentivize these lawyers, the 

system would not work effectively. … (Interruptions) As you know, Sir, all the 

big lawyers take fee for their appearance in the court. It means, more they 
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appear, the more fee they get. So, you have to limit the number of 

appearances before the court. That will be helpful.  

 Before I conclude, I want to ask the hon. Minister that irrespective of 

whatever outcome of mediation process is, whether it will have any judicial 

impact on the litigation process or the final judgement.  Sir, I fully support the 

Bill. I hope that whatever deficiencies are there, the hon. Minister would correct 

them, while framing the guidelines. Thank you very much.  
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SHRI ASADUDDIN OWAISI (HYDERABAD): Thank you, Sir. The Government 

might pass this Bill with its brute majority. But the fact of the matter is that 

setting up of commercial courts by itself will not reduce the massive backlog in 

cases without addressing the issue of vacancies in the posts of judges.  

 Sir, I have heard what the hon. BJP Member from Delhi has said. She 

said that 32,656 civil suits are pending in five High Courts in original jurisdiction 

of our country and of it, 51.7 per cent pertain to commercial disputes.    

 I wish to say to the hon. Minister that the proposed Bill is not a magic 

wand whereby you waive it and every issue will be solved. I would like to know 

from the hon. Minister whether the vacancies have increased in all courts from 

23 per cent in 2006 to 35 per cent in 2018. Is this your governance? In 

Supreme Court, the vacancies have risen from eight per cent to 23 per cent. In 

High Court, the vacancies have risen from 16 per cent to 38 per cent. In 

subordinate courts, the vacancies have risen from 19 per cent to 26 per cent. 

The startling statistics is that out of 1,079 positions of judges in High Courts, 

400 are vacant. In subordinate courts, there are 5,746 vacancies against the 

sanctioned strength of 22,474 judges. We have more than two crore cases 

pending. For those cases to be decided with the existing strength, it will take 

us 365 years. I want to know from the hon. Minister what is the hard and fast 

solution that you are producing over here, without filling up those vacancies of 

judges. He takes credit for his Government, saying that they have filled so 

many vacancies. This is the record which I am putting in front of you. You are 
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not at all interested in filling up vacancies in the Supreme Court, the High 

Courts and the subordinate courts. 

 My next point is about the appointment of judges of commercial courts. 

Earlier, the State Governments could appoint judges with the concurrence of 

Chief Justice of the concerned High Court. In the present amendment Bill, the 

hon. Minister’s Government has given the power to appoint judges without the 

concurrence of the Chief Justice of the concerned High Court. Sir, we believe 

in theory of separation of powers. Parliament is independent; Executive is 

independent; and the Judiciary is independent. You might be having a 56-inch 

chest leader who wants to trample upon the separation of powers, but you 

cannot do this. How can the Chief Minister of a State appoint a judge without 

the concurrence, permission or whatever you call it, of the Chief Justice of the 

High Court? This will not stand the test of law.  

15 52 hrs    (Hon. Deputy Speaker in the Chair) 

 Now, I come to overlapping jurisdiction. It is odd to note that the 

pecuniary jurisdiction of Commercial Division set up in the High Court is to be 

the same as that of the commercial court set up at the district level. If this is 

actually implemented, all low value claims will also have to be admitted in the 

High Courts, thereby increasing their workload or jurisdiction. So, my request 

to the hon. Minister is to modify it to such pecuniary jurisdiction of Commercial 

Division of High Courts that commences from the value which is the maximum 

pecuniary jurisdiction of the commercial courts at the district level’. That has to 

be done.  
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 These are all important points – litigation, procedure 256, Law 

Commission’s recommendation etc. You are redefining the limits among the 

present High Courts and the judicial courts. Why are you not giving enough 

money to establish more new courts? When money is not the issue for you, 

why can you not do it? 

 I conclude by asking this to the hon. Minister. When it is being done in 

the interest of the country and ease of doing business, what about my State of 

Telangana? Why do you not give us a separate High Court? Should we also 

not improve our ease of doing business? These are all contradictions within 

this Government, a reactionary Government, which does not want to do its 

homework, but just to ensure that its political TRP increases, at the cost of 

justice and Judiciary, they are passing such a Bill. 

 Thank you. 
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SHRI PINAKI MISRA (PURI): Hon. Deputy Speaker, I am very grateful to you 

for giving me this chance to speak. 

 Sir, I rise in this hon. House to speak with some degree of concern as to 

why the Government has chosen to bring down the denomination value of 

these commercial courts to such a low level. In 2003, the 17th Law Commission 

had recommended rupees one crore. The Commercial Courts, High Courts 

Bill, 2009 had mentioned rupee five crore as the benchmark. In 2010, the 

Select Committee on Commercial High Courts mentioned rupees one crore. 

The 20th Law Commission said rupees one crore. The Commercial Courts, 

Commercial Division Bill in 2015 said rupees one crore and the Standing 

Committee on Personnel, Public Grievances, Law and Justice had 

recommended rupees two crore. Of course, it is not just this Government, but 

the past Governments have also dealt with Standing Committee Reports 

always in the breach. 

 So, the Standing Committee Reports are to be disregarded.  This has 

now been brought down to an alarming Rs.3 lakh level.  I am not able to 

understand as to what can be the rationale behind it.   

 Mr. Deputy Speaker, Sir, it is a very piquant situation where, by this 

piece of legislation, the Indian rupee is actually being sought to be given such 

an exalted value when today actually the rupee is touching 70 rupees to a 

dollar. This has been brought down to Rs. 3 lakh which is virtually four and a 

half thousand dollars. That is called a high denomination litigation in this 
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country.  I am sorry to say that this is going to choke the courts completely.  

This was never behind the  idea to bring about these commercial courts.   

Shri Ravi Shankar Prasad is a very eminent and senior advocate. He is 

aware that the original idea was to fast track these high denomination  

commercial disputes because all over the world India continues to labour with 

the poorest possible reputation for the dispensation and the quick disposal of 

high denomination and high value claims.   

Nobody wants to come to India and get embroiled either in litigation 

which is resolved  via courts or in arbitration. Neither of the two modes of 

settlement of disputes has seen a quick and satisfactory redressal system. 

That is why this was brought in.  It should actually have been brought with the 

greatest respect to at least Rs.5 crore so that the real heavy-duty litigation 

could have been dealt with.  If it is only Rs.3 lakh, I do not believe that there is 

going to be a single commercial case, that is going to be left out.   Nobody 

even bothers to go to courts for recovery of Rs.3 lakh.  If a person owes 

somebody Rs.3 lakhs, he is not ready to go through the entire process and 

pain  of filing a litigation. Now, every single litigation is covered under this.  

Every single litigation is going to these commercial courts. It is really relegating 

the position right back to where we were originally. The ordinary courts will 

deal with the ordinary litigations. I am not able to understand why the 

Government have chosen this particular piece of legislation and that too by 

Ordinance route to bring this to hon. House.   
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The second issue deals with the appointments of Judges. These fast-

track courts also will become meaningless without adequate appointments.  

The hon. Minister has to answer to this hon. House for this present frightening 

situation.  Today, "Live Law"  tells us that 143 cases of judicial appointments in 

the High Courts and the Supreme Court are pending with the Government.  

This is so even after 143 names have been handed over to the 

Government by the collegiums of the High Courts and the Supreme Court.  We 

have roughly 800 judges in the High Courts. Today, there is a vacancy of over 

40 per cent in all the High Courts.  When you have over 40 to 50 per cent 

vacancy in the High Courts, I must say that it is a very shameful situation. I 

know that the hon. Law Minister keeps telling us that so many judges have 

been appointed.  But by far, the number is too few. I can under the Law 

Minister’s anxiety that not enough names are coming from the collegiums as 

well.  We have seen a huge amount of discord in the Supreme Court 

Collegium.  I do not want to take any name.  Even in the Collegium of High 

Courts, there is a massive discord.  As a result of this, there is no unanimity in  

names being given to the Government.  I want to make it clear that the 

Government alone is not to be blamed for that but the Government is also to 

be blamed for the manner in which the names have been sent back, the 

manner in which the names have been kept back and the manner in which the 

Government have sat over the files of judicial appointment.  

Yesterday, a PIL was filed in the Supreme Court saying that a 

Mandamus must be issued to the Government that within six weeks, the 
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Government must clear the names given by the Collegiums. That was the 

petition filed in the Supreme Court.  This is a very unedifying situation.  This is 

not a happy situation for this country particularly when the Law Department is 

headed by such an eminent counsel.  He really ought to ensure that the 

system of Indian judiciary must flourish.  Unfortunately, today, the system of 

Indian judiciary is not flourishing.  It has virtually become moribund and has 

come  to a very sorry pass. I am sorry that this piece of legislation is going to 

further add to the burden.  I do not understand the rationale for this piece of 

legislation being brought to the House.  

Therefore, I find myself unable, frankly, to support this piece of 

legislation.  

Thank you very much.  
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16 00 hrs 

�ी राजेश रजंन (मधेपुरा) : उपा�य� महोदय, म� माननीय मं�ी महोदय से आ�ह करना चाह�ंगा 

िक हमेशा अ�यादेश के �ारा ऐसे सवाल� को, खास तौर से िपनाक� िम�ा जी और �ेमच��न जी ने 

बात� उठायी ह� िक कोई भी �यि� छोटी-छोटी कानूनी प�च� म� नह� पड़ना चाहता है। आप छोटे 

िववाद� को भी कोट�  म� भेजने का �ावधान लाए ह�। छोटे और म�यमवग�य �यापा�रय� पर पहले से 

ही बोझ है। वे दादा-िपता के समय से चल रहे केिसस से बाहर नह� आ पा रहे ह�, चाहे जमीन का 

िववाद हो या अ�य कोई िववाद हो। डेमो�ेसी म� सबसे �यादा मह�वपूण� गांव का अिंतम �यि� है। 

आप उनको �यान म� नह� रखते ह�। आपका �यान केवल बड़े और कॉप�रटे लोग� को सिुवधा देने 

पर है। मेरा आ�ह है िक  िववािदत म�ु� को �या पूजंीपित, उ�ोगपित, मािफया या बड़े नेता 

�यायालय� से �भािवत होने द�गे? इसके अलावा कॉलेिजयम िस�टम का िववाद चल रहा है िक 

स�ुीम कोट�  बड़ा है या लोकतांि�क �यव�था म� सदन और सरकार बड़ी है? यह सवाल लोग� के 

बीच म� चल रहा है। यह ठीक है िक हमारी सभी �यव�थाए ंबराबर ह�, लेिकन डेमो�ेसी म� सदन 

सव��च है। अब सदन क� सव��चता पर भी स�ुीम कोट�  या हाई कोट�  सवाल खड़े करता है तो िफर 

सदन क� ग�रमा और देश के 130 करोड़ लोग� पर वह सवाल खड़ा होता है। तीसरा, आप नये 

कोट्�स देश म� बना रहे ह�, लेिकन कई �टेट्स म� हाई कोट�  क� दो-तीन ख�डपीठ ह�। वष� 1961 से 

िबहार म� एक हाई कोट�  है और म�ने आपसे िमलकर �र�वे�ट क� थी िक पूिण�या, दरभंगा या 

भागलपरु, खास तौर से पूिण�या जो िक नेपाल से जड़ुा ह�आ है। यह एक परुाना शहर है और यहां 

आप यिद हाई कोट�  क� एक ख�डपीठ देते ह� तो लोग� पर जो 600-800 िकलोमीटर आने-जाने का 

बोझ है, वह कम होगा। वहां केवल 47 जज ह�। वहा ंजज� क� सबसे �यादा कमी है। सरकार और 

�यायालय के िववाद के कारण वहा ंजज� क� िनयिु� नह� हो पा रही है। चौथा, जज� को सैलरी 

रा�य सरकार देती है। जब आप हाई कोट�  म� िकसी जज क� िनयिु� करते ह� तो आप रा�य सरकार 

से उसक� सहमित �य� नह� लेते ह�? आप केवल उनसे राय लेते ह�, िजसको आप मानने के िलए 

बा�य नह� ह�। िबना रा�य के म�ुयमं�ी क� सहमित से आप यह �य� कर रहे ह�? पांचवा,ं आप 
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आचार सिंहता को लेकर आए ह�। इसके कारण एमपी और एमएलए कोट�  के च�कर लगाकर थक 

चकेु ह�। आचार सिंहता के नाम पर सीओ, एसडीओ, बीडीओ एमपी को कोट�  म� खड़ा कर देता है। 

आचार सिंहता जैसी चीज� को आप बदिलए। छठा, सरकार ओबीसी िबल लाने जा रही है। 

िह�द�ुतान म� दिलत� क� स�ंया, ओबीसी क� स�ंया सबसे �यादा है, समाज के सबसे कमजोर 

और विंचत लोग� क� स�ंया सबसे �यादा है। मेरा आ�ह है िक सव��च �यायालय और हाई कोट्�स 

म� आर�ण का जो म�ुा है, नर�े� मोदी जी कहते ह� िक म� ओबीसी के िलए एक बड़ी चीज लाने जा 

रहा ह� ंतो �या स�ुीम कोट�  म� आर�ण को आप लागू कर�गे? �या एससी और एसटी से हाई कोट्�स 

और स�ुीम कोट�  म� जज बनेगा? इस िह�द�ुतान म� िकतने एससी-एसटी और ओबीसी जज ह�? इस 

िह�द�ुतान म� िकतनी मिहला जज ह�?  
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DR. RAVINDRA BABU (AMALAPURAM): Sir, the commercial courts are meant 

to resolve commercial disputes. It is not very clear whether this includes the tax 

dispute also.… (Interruptions) 

HON. DEPUTY SPEAKER: Shri Rajesh Ranjan, please take your seat. 

… (Interruptions) 

DR. RAVINDRA BABU : Sir, commercial courts resolve the commercial 

disputes. Through you, I want to ask the hon. Minister whether this also 

includes tax disputes.… (Interruptions) Sir, hon. Minister is not paying 

attention.… (Interruptions)The ceiling of Rs. 3 lakhs is a ridiculous thing. For 

example, service tax exemption is available for small scale industries (SSI) up 

to the limit of Rs. 10 lakhs. For Central Excise, it is Rs. 2 crore.… 

(Interruptions) If we have already fixed the limits statutorily, where is the 

question of disputes of Rs. 3 lakhs. If there are disputes of Rs. 3 lakhs, are you 

not burdening these judicial courts which are already overburdened? There are 

already ITAT, Central Excise and Customs Appellate Tribunal, Debt Recovery 

Tribal and there are so many other tribunals also which are languishing 

because of lack of staff, judges and members. Sir, in order to strengthen the 

commercial courts, we have to strengthen the tax dispute mechanism also 

because majority of them will resolve the disputes which will increase our 

ranking in Ease of Doing of Business Index.  

As my friend, Shri Ranjan, correctly said, and I support that. He said that 

41.7 per cent posts of the judges of the High Courts are vacant and 21 per 
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cent posts of the judges of the District Courts are vacant as there are no 

judges.  

 Sir, I have made a fervent appeal to this august House to make All India 

Judicial Service. If we make All India Judicial Service, as my friend, Shri 

Ranjan, said, the people having SC/ST quota and OBC quota will also come in 

the system and deliver not only commercial justice but also social justice. We 

have been making fervent appeals about this.  

 First promulgating the Ordinance and then coming to the Lok Sabha is 

not correct. Repeatedly, this Government started resorting to Ordinance route 

just before the starting of the Session. This should not be encouraged. I 

fervently appeal that Rs. 3 lakh limit looks very ridiculous. We have the limits 

fixed statutorily for Service Tax, Central Excise, ITAT and also for Debt 

Recovery Tribunal. So, when those limits are already fixed, changing them into 

Rs. 3 lakhs is not a good idea. 
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�ी कौशले�� कुमार (नालंदा): उपा�य� महोदय, आपन े मझु े वािणि�यक �यायालय, उ�च 

�यायालय, वािणि�यक �भाग और वािणि�यक अपील �भाग (सशंोधन) िवधयेक 2018, 2018 

का िवधेयक स�ंयांक 123 पर चचा� म� भाग लेने का मौका िदया, इसके िलए म� आपको ध�यवाद 

देता ह�।ं  

 इस कानून म� बदलाव से कारोबा�रय� क� सगुमता र�िकंग म� और सधुार होने क� सभंावना 

है। िजस तेजी से देश म� आिथ�क िवकास के साथ वािणि�यक गितिविधयां बढ़ती जा रही ह�, उसी 

अनपुात म� घरलूे और अतंररा��ीय �तर पर कमिश�यल िववाद� क� स�ंया म� तेजी आई है। 

एफ.डी.आई. के साथ-साथ लेन-देन के िववाद� म� भी उ�लेखनीय विृ� देखी जा रही है। अतः इस 

तरह के िववाद� के िनपटार े के िलए ज�द से ज�द समाधान के तं� भी िवकिसत करने क� 

आव�यकता है। कानून म� बदलाव से सकारा�मक छिव बनेगी।  

 महोदय, मूल कानून िदस�बर, 2015 म� लागू ह�आ। उसके बाद उ�च �यायालय म� 

वािणि�यक �को� का गठन भी हो चकुा है। अब यह देखने वाली बात है िक �यावसाियक िववाद� 

का िनपटारा समुिचत और समय पर हो रहा है या नह�। यिद नह� तो �या कारण है, उसे दूर करने 

क� आव�यकता होगी। मेरा सझुाव है िक सरकार को इस िवषय पर अव�य �यान देना चािहए। मेरा 

मानना है िक अदालती कार�वाई से ही सम�या का समाधान नह� हो सकता। म�य�थता के िनयम 

को और लचीला और स�ुढ़ करने क� आव�यकता है। �य�िक इसम� समय क� बबा�दी होती है और 

पैसे क� भी बबा�दी होती है। इसका सही समाधान होना चािहए। अतः म�य�थता क� भूिमका को 

िनि�त करने क� आव�यकता है। बातचीत से जो मामला हल हो सकता है, वह दोन� प�� के िहत 

म� होता है। मेरा सझुाव है िक मकुदमा पूव� म�य�थता क� �यव�था को अिनवाय� िकया जाए।  

 इ�ह� श�द� के साथ म� इस िबल का समथ�न करते ह�ए अपनी बात समा� करता ह�।ं 

ध�यवाद। 
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THE MINISTER OF LAW AND JUSTICE AND MINISTER OF ELECTRONICS 

AND INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): Sir, I 

am extremely grateful to all the Members who have participated in the debate. 

In fact, today I saw a different version of Lok Sabha. अगर लोक सभा बहस करने के 

मूड म� आती है तो बहस का �तर बह�त ही आगे बढ़ जाता है। आज हर �कार के हमार े िम�� ने 

िजस तरह से अपनी बात� कही ह�। म� अपने दो�त �ेमचं�न जी, वह कहा ंगए, उ�ह�ने एक िवषय 

रखा। माननीय मीना�ी जी, गौड़ा जी, �ी जे.जे.टी. न�ज�, �ी �ीकांत िशंद,े my good friend 

Mr. Sampath spoke with the same enthusiasm and hope. Thanks for the kind 

words said about me. उसके बाद बी.एन.गौड साहब ने बात कही, �ी िपनाक� िम�ा जी ने 

बात कही, �ी राजेश रजंन जी, उनका उ�साह म� हमेशा देखता ह�।ं हालािंक उनका छठा टम� है, 

लेिकन उनका उ�साह जरा भी कम नह� ह�आ है, आपका अिभनंदन है। 

 म� िवशेष �प से माननीय मीना�ी जी का ध�यवाद क�ंगा िक बह�त कुछ उ�र जो मझेु खदु 

देना था, उ�ह�ने अपने बह�त ही �भावी ह�त�ेप म� उसे रखा है। म� उस पर आता ह�।ं लेिकन म� 

िवषयवार जाऊंगा, तािक सभी िम�� क� जो िचंता है, उसका म� िनराकरण कर सकंू। आिड�न�स �य� 

लाया गया? आिड�न�स लाना कोई पाप नह� है। भारत के सिंवधान के आिट�कल 123 म� इस बात 

का �ावधान है िक इमरज�सी म� आिड�न�स आ सकता है और आिड�न�स का असर वही होता है, जो 

इस सदन के �ारा पा�रत कानून के �ारा होता है। आिड�न�स का मतलब यह नह� है िक हम सदन 

क� अवहेलना कर रहे ह�। समय सीमा के अदंर हम� सदन म� आना पड़ता है और आज हम आिड�न�स 

लेकर आए ह�। लेिकन म� सदन को बताना चाह�ंगा िक हम आिड�न�स �य� लाए ह�, म� इस िवषय म� 

नह� जाऊंगा। म� िकसी क� आलोचना नह� करना चाहता, लेिकन �या यह सचाई नह� है िक िपछले 

स� म� सदन नह� चल पाया था। िकन कारण� से नह� चल पाया, म� उसम� नह� जाना चाहता ह�।ं 

लेिकन एक सचाई है िक सदन नह� चल पा रहा था। अब इस साल व�ड� ब�क के ईज ऑफ डूइंग 

िबजनेस म� हम� अपनी र�िकंग को आगे बढ़ाना था। उनका अपना एक िस�टम होता है, वह अपनी 
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इंफॉम�शन को सकु� लेट करते ह�। मई म� कलै�ट करते ह� और उनका आ�ह था िक आपने बड़े लोग� 

के िलए तो फा�ट �ैक कोट� बनाया है, लेिकन जो छोटे �यापारी ह�, उनक� िचंता आप �य� नह� 

करते? 

जब हमार ेसामने जब सदन नह� चल रहा है, िकन कारण� से नह� चल रहा है, उनम� मझेु 

नह� जाना है तो �या हम भारत क� छिव को कमजोर होने द�, ये बड़े सवाल ह�। इसिलए हम 

अ�यादेश ले कर आए, तािक दिुनया को हम बताना चाहते थे िक भारत आज इकॉनमी म� बड़ी 

तेजी स ेआगे बढ़ रहा है। आज मझेु इस सदन को बताते ह�ए बह�त गव� हो रहा है िक �ांस स ेभी 

ऊपर हमारी इकॉनमी बढ़ गई है।  

सर, म� देख रहा था और आपक� जानकारी के िलए म� सदन को बताना चाह�ंगा िक सन् 

2017-18 म� हमने 61.96 िबिलयन यूएस डॉलर का एफडीआई भारत म� �ा� िकया है। अगर आप 

िपछले चार साल� के आंकड़े ल�गे तो 222 िबिलयन यूएस डॉलर एफडीआई भारत म� आया है। सर, 

हम इसम� अपनी छाती को कोई िव�तार से िदखाना नह� चाहते ह�। इसिलए भारत दिुनया क� 

ताकत अथ� म� बन रहा है। सरकार के वही अफसर ह�, हमने उनम� उ�साह पैदा िकया, िनयम-

कानून� को ठीक िकया, �ां�पेर�स गवन�स लाए और आज देिखए भारत कहां से कहा ंपह�ंच गया है 

और दिुनया क� सबसे बड़ी इकॉनमी बना है। हम सबको इस पर गव� होना चािहए।  

सर, म� एक बात और कहना चाहता हूॅं िक भारत म� �या बदलाव हो रहा है, जो पहले 

एफडीआई का िवरोध करते थे, वे रा�य सरकार� भी आज एफडीआई चाहती ह�। आज वे भी 

इनवे�टस� मीट कर रही ह�। व ेसरकार चाह ेवाम क� ह� या तथाकिथत दि�ण क� ह� या कोई और 

िवचार धारा क� ह�। India today is emerging as a global hub of investment. Let us 

celebrate it. If we make a law for it, that should not be taken to be something 

wrong. So, I will explain the Ordinance part before the House. But it was done 

for a good legitimate reason. भारत क� र�िकंग िकतनी बढ़ी है, 30 पॉइटं म�ने भी कहा है और 

बाक� सद�य� ने भी कहा है। अब दूसरा िवषय जो बार-बार उठा है िक आप इ��ा���चर पर लोड 
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�य� देते ह�। सर, म� एक बात कहना चाहता हूॅ ंऔर यह बात म� कुछ पीड़ा से कहना चाहता हूॅ ंिक 

अगर भारत को हम दिुनया क� बड़ी ताकत बनाना चाहते ह� तो ठेलेवाला, पाना वाला, फुटपाथ 

वाला, चाय वाला है, अगर उनका भी �ेड का कोई िड��यूट है तो �या हम उनके िलए फा�ट �ैक 

कोट�  नह� कर�गे? �या हम उनको यह कह� िक जाओ यह रा�ता खाली बड़े-बड़े लोग� के िलए खलुा 

है। ऐसा भारत हम नह� बनाना चाहते ह�। हम ऐसा भारत बनाना चाहते ह� जहा ंछोटे �यापारी भी 

अपने िडस�यूट के िलए वही रा�ता अि�तयार कर� जो बड़� के िलए है। लेिकन म� एक बात ज�र 

कह�गंा िक अगर हमार े सद�य� ने िवशेष �प से इस पूर े कानून को पढ़ा होता तो हमने अपनी 

आरिंभक िट�पणी म� �ी-मेिडएशन क� बात कही थी। सर, म� एक बार सै�शन 12ए को हाऊस के 

सामने पढ़ना चाहता हूॅ।ं A suit which does not contemplate any urgent interim relief 

under this Act shall not be instituted unless the plantiff exhausts the remedy of 

pre-institution mediation in accordance with such manner and procedure as 

may be prescribed by rules.” 

हम यह कहना चाहते है िक उसका सूट रिज�टर नह� होगा, जब तक वह �ी-मेिडएशन म� 

नह� जाता है। सर, हम इसको �य� ले कर आए ह� और हमने इसको अज�ट �रलीफ �य� कहा है? 

म�ने अपनी आरिंभक िट�पणी म� एक बात कही थी िक दो िबज़नेस पाट�नर ह�, अ�छा काम ह�आ, 

�ॉिफट हो गया और िफर लड़ाई हो गई। एक िबज़नस पाट�नर who is the controlling partner 

वह सारी सपंि� बेच रहा है या िवदशे ले कर जाने क� तैयारी कर रहा है तो दूसर ेपाट�नर को हम 

फोस� कर�। He can go to the court for urgent interim relief, before going to the 

mediation, that he shall not alienate the property of the firm. यह �ावधान तो होना 

भी चािहए। जब म� इस िबल को बना रहा था तब म�ने कहा िक यह �ावधान रखो िक अगर ऐसे 

पाट�नस� गड़बड़ी कर रहे ह� तो उस पर रा�ता िमलना चािहए। िफर जो छोटे िड��यूट पर इतनी 

आपि� �कट क� गई तो म� इस हाऊस को बड़े िवन�ता से कह�ंगा िक अगर तीन लाख का छोटा 

िडस�यूट है तो शायद �ी-मेिडएशन म� ऐसे ही ख�म हो जाएगा। म� एक और बात कह�गंा िक तीन 
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लाख सबसे पहली सीढ़ी है। कोई पांच लाख का भी हो सकता है, दस लाख का भी हो सकता है, 

प�ंह लाख का भी हो सकता है, 25 लाख भी हो सकता है, पचास लाख भी हो सकता है तो 

इसिलए तीन लाख पर इतनी शिम�दगी �य� है? नर�� मोदी क� सरकार म� तीन लाख के �यापारी को 

भी वही इ�जत िमलेगी जो तीन हजार करोड़ के �यापरी को भी िमलेगी। यह हमारी सोच है, इस पर 

आपि� �या है? इसिलए उसके कारण, इस पूर े िबल पर आपि� करना िक यह िकस टाइप का 

िबल है, मेर े�याल म� यह उपयोगी सोच नह� है।   

 इं�ा���चर के स�ब�ध म� एक बात कही गई और मझेु लगता है िक वह िचंता सही है। म� 

सबुह ��काल म� इसे िव�तार से नह� पढ़ पाया था। आज म� बताना चाहता ह� ँिक हमारी सरकार ने 

इं�ा���चर के िलए �या िकया है। पहले म� कोट�  हॉल पर आता ह�।ँ आज क� तारीख म� भारत म� 

सबऑिड�नेट जूिडिशयरी म� 18,444 कोट�  हॉ�स ह� और 2,709 कोट�  हॉ�स बन रहे ह�। इसका 

मतलब है िक एक साल के बाद देश म� कुल 21,153 कोट�  हॉ�स हो जाएगें। This is larger than 

the number of subordinate judiciary judges. हमने इतने कोट�  हॉ�स बना िदए ह�। आप 

इनम� बैिठए।  

Now I come to residential units for the subordinate judiciary. सबऑिड�नेट 

जूिडिशयरी म� आज देश म� जज� के रहने के िलए 15,853 रिेजड�िशयल यूिनट्स ह� और 1,472 

यूिनट्स बन रही ह�। Therefore, after nearly one year, their number will come to 

17,325. This is what I am proud to say. Since our Government came to power 

in 2014, the number of court halls increased by 2,819 and the number of 

residential units increased by 2,321. Therefore, court halls for subordinate 

judges and residential units for subordinate judges have increased by leaps 

and bounds. 

 I now come to financial assistance. This was raised by many Members 

of the House. There is a financial assistance scheme since 1993-94. You have 
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held the Office of the Law Minister; therefore, you would be able to recall that. 

For the last more than 25 years, the total amount given under this scheme is 

Rs. 6,302 crore. Out of that, Rs. 2,058 crore, which is nearly 45 per cent has 

been given in the last four years of Narendra Modi Government. We are giving 

money also. 

 With regard to the Fourteenth Finance Commission, the devolution has 

gone up from 32 per cent to 42 per cent. Therefore, we are doing our best for 

infrastructure. Let me share the information about computerisation of courts. 

Today, 16,089 courts of India have become computerised. There is a judicial 

data grid on which nearly 10.5 crore cases are available from which I take out 

old cases. 

 अब म� ए�वाइंटम�ट पर आता ह�,ँ �य�िक ए�वाइंटम�ट पर बह�त बात� कही गई ह�। सबसे पहले 

म� आपको एक बात बता दू,ँ यह नर�े� मोदी जी क� सरकार म� ही ह�आ िक हम लोग� ने वष� 2014 

के बाद हाई कोट�  जजेज म� 173 नई पो�ट ि�एट क� ह�। सबऑिड�नेट जूिडिशयरी म� हम लोग� ने 

उनक� ���थ को बढ़ाया है। यह म� आपसे कहना चाहता ह�।ँ  

 म� इस हाउस म� नेशनल जूिडिशयल कमीशन ए�ट लेकर आया था और उस व� का मझेु 

राजेश रजंन जी का भाषण याद है। Even my good friend Sampath also spoke on that; 

I remember that. What happened was this. The National Judicial Commission 

was there, where the Law Minister was one Member along with the Chief 

Justice of India, the Second Judge, the Third Judge and two eminent persons. 

The Supreme Court quashed it. The Supreme Court had stayed the 

appointments till the pendency of that case; that case was decided in 

November of 2015. वष� 2014-15 म� िनयिु�या ँ कम हो पाई ं, उसम� हमारी गलती नह� है। 
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स�ुीम कोट�  ने �थगन आदेश जारी कर रखा था। जब वह ख�म ह�आ तो �या ह�आ, वह म� आपको 

बताना चाहता ह�।ँ I can share this with you because the Secretary-General was 

earlier Secretary, Justice. She knows about a lot of things in this. … 

(Interruptions) 

HON. DEPUTY SPEAKER: No, Minister, regarding the National Judicial 

Commission about which you spoke, what is the solution? Parliament passed 

the legislation. Is the Supreme Court supreme or is the law passed by 

Parliament supreme? Please let me know what remedies you have found out.  

We cannot simply put the blame for everything on the Supreme Court. 

… (Interruptions) 

PROF. SAUGATA ROY (DUM DUM): Sir, his pet project was a separate 

commission. … (Interruptions) That was turned down by the Supreme Court. 

He said that as the Law Minister of India he wanted it but the Supreme Court 

did not want that. … (Interruptions) 

HON. DEPUTY SPEAKER: We are the law-makers. We have to find a solution 

for that. 

… (Interruptions) 
HON. DEPUTY SPEAKER: They are the interpreters. The judges are the 

interpreters. They are not law-makers; we are the law-makers. 

… (Interruptions) 
SHRI RAVI SHANKAR PRASAD: Earlier, I had an occasion to explain, in reply 

to the query you have raised, Sir, that we have accepted the judgement, but I 

have serious reservations on the reasoning of the judgement.  I am saying this 
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as a student of law and not necessarily as the Law Minister.  For the first time, 

in the history of India, this Parliament, both the Houses except one Member, 

extended hundred per cent support.  There was hundred per cent support of all 

the Vidhan Sabhas.  There was a consensus in the polity of the country but 

they set it aside.  And, what reasoning did they give?  I would like to repeat 

that reasoning here in this House.  They said, listen Prof. Roy, that since the 

Law Minister is its Member, an honest, fair judge cannot be appointed in the 

case of litigation against the Government.  That is a very loaded comment.  I 

am sorry to say that. 

 Let me repeat, Sir.  We are in power today and you had been in power 

earlier. 

PROF. SAUGATA ROY : It is a loss of face for Parliament.… (Interruptions) 

SHRI RAVI SHANKAR PRASAD: Please, let me complete.   Sir, all of us assist 

the Prime Minister; the Finance Minister in Finance, the Defence Minister in 

Defence and the Law Minister in Law, but ultimately the Prime Minister decides 

and the President issues the warrants.  A very loaded comment, that mere 

association of the Law Minister will cast upon the impartiality of judges’ 

appointment, has been made.… (Interruptions) 

HON. DEPUTY SPEAKER: You are representing the whole House. 

SHRI RAVI SHANKAR PRASAD: Therefore, Sir, with greatest respect, as a 

student of Constitution of India, as a lawyer, I totally disagree with the 

reasoning given by the Supreme Court so far as setting aside of the NJAC is 

concerned.… (Interruptions)  Let us not discuss it. 
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SHRI PINAKI MISRA (PURI): Bring another law with a slight tweaking and 

pass it again.  This time it will fly in the Supreme Court, I guarantee you.  Bring 

another law in this very Parliament Session.… (Interruptions) 

SHRI DEEPENDER SINGH HOODA (ROHTAK): There should be a discussion 

on this.… (Interruptions) 

HON. DEPUTY SPEAKER: The Minister will reply.  Mr. Minister, you have 

understood the sentiments of the House. 

… (Interruptions) 

SHRI DEEPENDER SINGH HOODA : Sir, this is a very important 

Constitutional matter.  We need to have a discussion on this.… (Interruptions) 

SHRI RAVI SHANKAR PRASAD: Sir, I had said it on an earlier occasion also, I 

am more than willing, let the House discuss the state of Indian judiciary.  I have 

no problem.  Let us discuss it.  I see the sentiments of this House.  One 

Member has asked about increasing the age of judges.  I am not in favour of 

increasing the age of judges.  Please be very clear about it.… (Interruptions) 

 Now, I come to what we have done.  In 2016 we appointed 126 High 

Court judges.  This was the highest number in the last 30 years.  This is our 

record. 

 In 2017, we appointed 115 judges.  This year, till now, we have 

appointed.… (Interruptions) Shri Venugopal, I am not yielding. 

HON. DEPUTY SPEAKER: Let him finish. 

SHRI RAVI SHANKAR PRASAD: We have appointed 34 judges and with 

regard to 126, I have sent the recommendations for consideration. 
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SHRI KODIKUNNIL SURESH : How many Scheduled Caste and Scheduled 

Tribe… (Interruptions) 

HON. DEPUTY SPEAKER: Let there be order in the House. 

… (Interruptions) 

HON. DEPUTY SPEAKER: Mr. Minister, you address the Chair. 

SHRI RAVI SHANKAR PRASAD: I am not yielding. 

 When I became the Law Minister in the Modi Government, I wrote to all 

the Chief Justices of the High Court that in appointment of judges the case of 

minorities, women, Scheduled Castes and Scheduled Tribes and Backward 

Class people must be recommended properly. 

SHRI KODIKUNNIL SURESH : But nothing has happened.… (Interruptions) 

SHRI RAVI SHANKAR PRASAD: I am not yielding. 

 My Government is very keen and I keep on emphasising that Scheduled 

Caste and Scheduled Tribe people should also be appointed. 

 I now come to the Commercial Courts.  As far as Commercial Courts are 

concerned, I want to explain … (Interruptions) 

HON. DEPUTY SPEAKER: He is giving the reply. 

… (Interruptions) 

SHRI RAVI SHANKAR PRASAD: On the issue of Commercial Court, I am very 

clear that this particular law is designed to create more opportunities for 

disposal. 

HON. DEPUTY SPEAKER: Let the Minister finish the reply.  You can seek 

clarifications later on. 
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… (Interruptions) 

SHRI RAVI SHANKAR PRASAD: Sir, I can tell you that in the mediation step 

itself many smaller disputes, which may not be required to go to the Court,  

can be taken care of. 

 Now, the question comes, should we just keep quiet? With great respect 

to my good friend, Shri Pinaki Misra, I want to submit that as Law Minister, I am 

not a Post Office. As a Law Minister, it is my duty to apply my mind and see 

that best appointments are made in the judicial process. I will keep on doing it 

regardless of judgement. We are verifying it. Why not? We should verify. 

Someone says that training should be proper. Yes, it should be proper. … 

(Interruptions) I will not make any individual comment. I should not make that. 

That is not the tradition of this House. I want you to know it. … (Interruptions) 

 As far as SCs/STs are concerned, I have myself conveyed to the 

collegium that the country expects that in the appointment of judges, people 

from that community also must get proper space. I will continue to insist it and 

want to insist that. … (Interruptions) 

 Now, I would like to inform the hon. Members that ultimately the 

collegium of the hon. High Courts and hon. Supreme Court recommends it. 

But, what is important is that I must also give my own feedback to ensure that 

all these things are done properly. Therefore, in my communication, I have 

always repeatedly said that people of SCs/STs, marginalised community, 

OBCs and also women must get proper representation. … (Interruptions) That 

I will continue to do so. 
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 Now, I come to the training part of judges. Some of the hon. Member 

have talked about it. Yes, you are right that judges should also be trained. We 

are insisting on giving proper training to judges. The National Judicial 

Academies are coming up. Once this whole commercial litigation ultimately 

rises, more and more exposure will be given to this aspect of training of 

judges. I would like to convey my hon. Member – when he talked about income 

tax cases and other cases – that tax cases are not within the realm of 

commercial disputes because they are a separate procedure altogether. 

 Now, a question was asked by Shri N.K. Premachandran that with so 

many under-trial prisoners, it creates a load on criminal system, and, therefore, 

why are we doing this? I think you and Dr. A. Sampath are aware, both with 

strong legal background, that there is a provision of Section 436A of the 

Cr.P.C, which says that if you have spent nearly half of your under-trial period 

in jail, you should be released. I have written to all the Chief Justices of High 

Courts. The hon. Supreme Court has given a judgement. We need to follow it 

up. … (Interruptions) I take note of this thing, Shri Idris. I have taken your 

feedback. In my communication to the Chief Justice of hon. High Court of 

Calcutta, I will surely convey that this has been brought to our notice. The 

provision of Section 436A should be more liberally used to release those 

under-trials who have served half of their sentence. … (Interruptions) Now, will 

you please sit down.  I am replying to a query. Sir, I think, hon. Member, Shri 

Idris, should know that the order has to be passed by the judges and not by me 
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as a Law Minister. I can only pursue it, fix a time-frame and do it fast. That I will 

surely take it up. … (Interruptions) 

HON. DEPUTY SPEAKER: Please address the Chair. 

SHRI RAVI SHANKAR PRASAD: In case of women detenue, I have myself 

said that if they have covered 25 per cent, then they should be released on 

bail.  

 Sir, the Government is taking pro-active measures in case of judicial 

reforms. We have scrapped 1400 old laws. I must inform this House that this is 

one step. Tomorrow or day after tomorrow, I am coming with arbitration law. 

New Delhi is the centre of arbitration. All these things are designed to make 

India a good hub of domestic arbitration and international arbitration for the 

resolution of disputes. So, this Government is coming up with this whole 

package. When India is emerging as a big economic power house, surpassing 

even France, on a way to become the top three, these measures are 

important.  

 I have taken on-board the concerns of all the hon. Members. This is a 

historic legislation. … (Interruptions) Today, you are making history. I can only 

tell you that even you will see this process unfolding itself as to how India’s 

ease of doing business spectrum ultimately goes up. That is our aim.  

 I request this House to kindly support the Bill.  

 

 

 



01-08-2018                                               198 
 

SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, first of all, regarding the 

Ordinance route of legislation, the hon. Minister in his reply has reiterated that 

the Government is having the ample authority to promulgate an Ordinance.  

But that ample authority to promulgate Ordinance  is subject to the law of the 

land.  We know that the law of the land includes the Supreme Court judgments 

also.   

 The hon. Minister is well aware of the latest Supreme Court judgment 

regarding promulgation of Ordinance.  It has explicitly stated that it can be 

issued only under the compelling circumstances and in the extraordinary 

situations.  Not only regarding promulgation of Ordinance but regarding re-

promulgation of Ordinance also, clear Supreme Court judgment is there.  So 

article 123 is not an unfettered authority conferred upon the Government.  I do 

not want to explain it again and again.  That is why, in my opening remarks 

itself I had said that the hon. Minister is well learned and is a legal luminary.  In 

all these aspects, better than anyone else, he is well aware of all these things.  

He is also aware of the Supreme Court judgments.   

So the ample and unfettered authority cast upon the Government 

regarding the promulgation of Ordinance is subject to the law of the land.  The 

law of the land means the Supreme Court judgments, precedents, and 

conventions.  All these things come under the purview of the law of the land.   

So my submission is that there are no compelling circumstances or 

extraordinary situation so as to promulgate an Ordinance when the House was 

to commence in the month of July, 2018, to have the Monsoon Session.  There 
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is no urgency and there is no exigency.   So, still the reason for bringing an 

Ordinance is not clear.   

Secondly, regarding burdening of Indian courts with cases, I did not get 

a satisfactory answer.  The hon. Minister was talking about Section 436 of 

CrPC.  As far as under-trial prisoners are concerned, if their term is about to 

expire, definitely they are entitled to have its benefits.  But most of the under-

trial prisoners in the country are not getting that benefit as per Section 436 of 

CrPC.   

But my point still remains and that is why I am critically examining it.  If 

you can elucidate the august House regarding what would be the impact of 

other pending cases, it will be good.  When you are giving a preferential 

treatment and preferential court for the commercial disputes under Section 2 

(Clause C) of this Act, what would be the fate of other cases which are pending 

in various courts including criminal as well as civil disputes?   

Sir, I am having a dispute with my friend here and suppose it is a civil 

dispute.  Now a commercial dispute of Rs.3 lakh is getting a preferential 

treatment.  But what is the legitimate or logical explanation for preferential 

treatment for a commercial dispute alone?  I think the sole reason is Ease of 

Doing Business.  So, this point has to be cleared.  It has not been cleared.   

Lastly, I fully agree with the hon. Deputy-Speaker.  The entire House as 

also the Rajya Sabha endorsed your view when you had brought the National 

Judicial Appointments Commission Bill.  We praised you a lot because you 

made a historic speech in this Parliament while introducing that Bill.   
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Now we are fully supporting this Bill but suppose the Supreme Court 

struck down this Bill. Is there any other alternative or remedy to go?  Why is 

the Government not having the political will to over-write the Supreme Court 

judgment?  As far as law making for the country is concerned, still I believe, 

this Parliament is the supreme law making body.  Suppose the Supreme Court 

struck it down, definitely there are ways and means to get over this.  The 

question is whether the Government has the will to over-come the situation.  I 

fully agree with you that this is a balanced legislation.  It is a good legislation 

as far as the country is concerned.  It is balancing the Judiciary, the Executive 

as well as the Parliament.   

So, on behalf of the House, I once again urge upon you to kindly take 

the initiative to get the Bill passed in any way and get the endorsement of the 

Supreme Court.   

With these words, I thank you for giving me this opportunity. 
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SHRI K.C. VENUGOPAL (ALAPPUZHA): Sir, I do agree with the sentiments 

shown by this august House regarding the National Judicial Appointments 

Commission.  The Parliament had passed that Bill and it should be honoured.  

But I have a question to ask from the Government. 

 I have a question to the Government. You are saying that the Judiciary 

should be independent. We totally agree to this but the view of the 

Government towards the Judiciary should also be independent. But that has 

not happened. The collegium had recommended the name of a judge.…  

HON. DEPUTY-SPEAKER: The name will not go.  

SHRI K.C. VENUGOPAL : Why did the Government reject only that name? 

What situation prompted the Government to reject that name? … Interruptions) 

For a Government also such things are not good. … (Interruptions) Therefore, 

this Government is also threatening the Judiciary … (Interruptions) This 

Government is also threatening Judiciary … (Interruptions) That is why this 

situation has arisen … (Interruptions) Only talking about the independence of 

the Judiciary is not acceptable.  

�ी िनिशका�त दुबे (गोड्डा): माननीय उपा�य� जी, मेरा �� दूसरा है लेिकन ऑिड�न�स �ट पर 

लगातार जो चचा� हो रही है, म� उसके बार ेम� कहना चाहता ह�।ं आपको वष� 2013-14 का �यान 

होगा, सेबी के ऑिड�न�स के िलए का�ेंस सरकार, िजसे सपोट� कर रहे ह�, चार बार ऑिड�न�स लेकर 

आई थी।  

                                    
 Not recorded 
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 कमिश�यल कोट� का िबल लेकर ईज़ ऑफ डंुइग िबजनैस के आधार पर सरकार आई है, हम 

इसका पूरा समथ�न करते ह�। म� िजस इलाके से आता ह�,ं वह इलाका सथंाल परगना है। जब िबहार 

और झारखडं अलग ह�आ, झारखंड म� एक अनऑिफिशयल  भारत सरकार के साथ बातचीत ह�ई। 

HON. DEPUTY-SPEAKER: What is the clarification you want to ask? 

�ी िनिशका�त दुब े : हम गरीब ह�, हमारा हाई कोट�  रांची है। आप िडि���ट कोट� के िलए 

�य�ुरि�ड�शन तय कर रहे ह�, एक करोड़ से तीन लाख ला रहे ह�। आप गरीब �यापा�रय� को �यान 

म� रखकर काम कर रहे ह�। संथाल परगना के गरीब लोग� को 350-400 िकलोमीटर जाने म� देर 

लगती है। आपने अिधकार हाई कोट�  को िदया ह�आ है। हाई कोट�  के ब�च का मामला सथंाल परगना, 

दमुका म� प�िडंग है। मेरा िनवेदन है िक आप उसके बार ेम� �यान द�। 

�ी दु�यतं चौटाला (िहसार): माननीय अ�य� जी, माननीय मं�ी जी ने कहा िक यह �णाली एक 

करोड़ स ेतीन लाख इसिलए क� जा रही है तािक अबंानी और ठेले वाला बराबर अपने अिधकार के 

िलए लड़ाई लड़ सके।  

हम अमीर और गरीब क� बात कह रहे ह�। म� माननीय मं�ी जी से पूछना चाहता ह� ंिक एक 

गरीब आदमी �या स�ुीम कोट�  म� पांच लाख �पए म� वक�ल खड़ा कर पाएगा? इसके िलए सरकार 

�या �यव�था करगेी? जब आप कोट�  म� केसेस क� स�ंया बढ़ाएगंे तो वक�ल� क� फ�स भी �यादा 

होगी �य�िक अवेलेिबिलटी कम हो जाएगी। गरीब आदमी को भी अिधकार िमले और वह स�ुीम 

कोट�  म� जा सके, �या इस िबल के बाद आप कोई �यव�था कर�गे? 

�ी िवनायक भाऊराव राउत (र�नािगरी-िसधुंदुग�): माननीय अ�य� जी, मेरी जानकारी म� है िक 

स�ुीम कोट�  ने सरकार से कहा है िक हाई कोट�  के �रटायड� जज को एडहॉक बेिसस पर िनयिु� क� 

जाए। हाल ही म� सदन म� सै�सअुल �ासम�ट और ह्यूमेन �ैिफिकंग दो मह�वपूण� िवधयेक पास िकए 

गए ह�। ऐसी ि�थित म� एडहॉक बेस पर �रटायड� जज िनय�ु ह�गे तो �या सरकार सै�सअुल 

�ासम�ट के केस उनके मा�यम से देखे जाने का कोई �ावधान करगेी? 
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DR. A. SAMPATH : Sir, I would like to have a clarification from the hon. 

Minister. I am not speaking about `ease of doing business’ and right to life etc. 

        There have been various reports on the appointment of the judges of the 

Supreme Court. The hon. Minister is very well aware of the Memorandum of 

Proceedings (MOP). There has been a delay on the part of the Government in 

the correspondence between the Supreme Court and the Government. When 

the Supreme Court suggests some names to the Government, the 

Government takes quite a lot of time to reply back to the Supreme Court.  

          Sir, I would like to know from the hon. Minister if it is a sin to be in the 

Supreme Court if two or more judges are speaking the same Mother Tongue 

and are from the same State. Is it a sin to be a judge of the Supreme Court if 

they are from the same State but are efficient, senior and eligible? This has 

happened.  

          Sir, I am from South India. We the people from South Indian States have 

a feeling that we are being deprived. I asked him even during the discussions. 

Even now the hon. Minister is not able to give a proper reply. Even though it is 

enshrined in the Constitution, yet no Benches of the Supreme Court has been 

established in any other place than Delhi.  

The seat of power is still in Delhi.  The seat of political power is still in 

Delhi; the seat of judicial power is in Delhi and the seat of financial power is in 

Delhi.  Will the Government take initiative for decentralisation of the judicial 

power? 
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SHRI KODIKUNNIL SURESH :  Sir, I would seek a clarification from the hon. 

Minister.   He has said that the Government has given instructions to the 

Supreme Court and the High Courts on appointment of Scheduled Castes and 

Scheduled Tribes but unfortunately, it is not happening. There is a very serious 

disparity in the appointment of High Court and Supreme Court judges. 

Representation of Scheduled Castes and Scheduled Tribes is very poor in the 

High Courts and Supreme Court.  

 I would like to ask one question to the hon. Minister through you, Sir. If 

the Supreme Court and the High Courts do not take steps in this regard, what 

action will be taken by the Government of India? 

SHRI RAVI SHANKAR PRASAD:  Sir, on the Ordinance route, I have 

explained it in detail.  I do not want to repeat. लेिकन एक बात जो बार-बार कही जा रही 

है िक लगता है िक सब कुछ कमिश�यल कोट�  म� ही होगा, बाक� बंद हो जाएगा। मीना�ी जी ने बह�त 

िव�तार से बताया िक लॉ किमशन ने एक ए�जा�पल िलया था िक इस तरह के 47 परस�ट 

कमिश�यल केसेज़ ह�। आज भी िद�ली हाईकोट� हो, पटना हाई कोट�  हो, म�ुबई हाई कोट�  हो या 

राज�थान हाई कोट�  हो वहा ंि�िमनल केस भी होते ह� और िसिवल केस भी होते ह�। आप िनचले 

कोट�  म� चले जाए ं चाहे पूिण�या हो या केरल हो, वहा ं मुंिसफ़ दीवानी केस भी  सनुता है और 

मिज��ेट ि�िमनल केस भी सनुता है। यह बात कही जा रही है िक चूंिक कमिश�यल कोट� हो रहा है, 

तो सब कोट�  बंद हो जाएगें, यह हम उिचत नह� मानते ह�। बार-बार एडहॉक जजेज़ के बार ेम� बात 

कही गयी। … (Interruptions) Please do not disturb me as I did not disturb you.  

That is a friendly commitment which I want from you.  You have spoken 

brilliantly today. 
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 The point which I am trying to highlight is very important.  We have 

enough judges if appointment is done. There are 5000 vacancies in the 

subordinate judiciary. All of you know that the Government of India has no 

power; the State Governments have no power and I totally see the reasoning 

of the All-India Judiciary Service but the High Courts do not agree. Therefore, 

we have suggested that a centralised examination for 5000 posts be done in 

which reservation should also be given for SCs, STs and OBCs who will 

ultimately become Additional District Judges and become High Court Judges.  

All these matters are pending in the Supreme Court. I am doing my best on 

behalf of the Government so that diversity of the judiciary is also maintained.  

 A question came up about the Benches. The Supreme Court itself has 

said that the Supreme Court Bench should remain in Delhi.  Now, what should 

I do, Adv. Sampath? You are an eminent lawyer yourself.  What can I do?  

Supreme Court has given a judgement that for creation of new Benches, the 

consent of the Chief Justice is important. अगर पटना हाई कोट�  के चीफ जि�टस 

माननीय राजेश रजंन जी यह अनशुंसा कर� िक एक ब�च पूिण�या म� खोली जानी चािहए, तो हम 

गंभीरता से िवचार कर�गे। माननीय िनिशका�त दबेु जी अगर झारखंड हाई कोट�  के म�ुय �यायाधीश 

से स�पक�  करके और उनसे चचा� करने के बाद कह�गे िक एक ब�च दमुका म� लाइए, तो उस पर भी 

िवचार करना पड़ेगा। लेिकन, जब तक हाई कोट�  क� अनशुंसा नह� होगी तब तक हम इस िदशा म� 

आगे नह� बढ़ सकते ह�, यह हम आपसे कहना चाहते ह�। 

It is not a sin, Adv. Sampath, if judges come from one State. But surely, 

while making appointment to the Supreme Court of India, if many High Courts 

go unrepresented where senior competent persons are there and we are 
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having appointment from only one High Court, then as the Minister for Law and 

Justice, I am duty bound to convey that concern to the court.  It is for them to 

decide but when I notice the appointment process in the Supreme Court, I am 

very clear that Supreme Court appointment must also indicate the diversity of 

India.  It is equally important.   

 One thing I want to clarify here.  With your wide experience, you are 

aware that we do not discuss individual judges’ names in this House. That 

tradition ought to be maintained. … (Interruptions) Sir, I am not yielding to Shri 

Kharge. We had enough discussion on this subject. I am open to have a full-

length discussion, if Shri Anant Kumar permits, on the Judiciary service.  

 Sir, I request you to start the voting process as I have replied to all the 

queries.  

SHRI MALLIKARJUN KHARGE : Mr. Deputy Speaker, Sir, this is not a 

question of any individual. This is a question of justice. Once it came to 

Government- the…  case, you sent it back. 

HON. DEPUTY SPEAKER: The name will not go on record.  

SHRI MALLIKARJUN KHARGE : It has come again. It has been recommended 

again. Still, that file is pending with them.… (Interruptions) Are they acting 

judiciously or independently? You are always interfering. Whomsoever you 

like, you are supporting and whomsoever you do not like, you are opposing. 

This is your attitude. You give the explanation.… (Interruptions) 

                                    
 Not recorded 
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HON. DEPUTY SPEAKER: I cannot compel the Minister. I am sorry. 

… (Interruptions) 
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HON. DEPUTY SPEAKER: The question is: 

“That this House disapproves of the Commercial Courts, 
Commercial Division and Commercial Appellate Division of High 
Courts (Amendment) Ordinance, 2018 (No. 3 of 2018) 
promulgated by the President on 3rd May, 2018.”  

 
The motion was negatived. 

HON. DEPUTY SPEAKER: The question is:  

“That the Bill to amend the Commercial Courts, Commercial 
Division and the Commercial Appellate Division of High Courts 
Act, 2015, be taken into consideration.” 
 

The motion was adopted. 

  

HON. DEPUTY SPEAKER:  The House will now take up clause by clause 

consideration of the Bill. 

 The question is: 

“That clauses 2 and 3 stand part of the Bill.” 

The motion was adopted. 

Clauses 2 and 3 were added to the Bill. 

 

 

Clause 4                 Amendment of Section 2 

HON. DEPUTY SPEAKER:  Shri N.K. Premachandran, are you moving 

amendment No. 1? 

SHRI N.K. PREMACHANDRAN (KOLLAM): I beg to move: 
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 “ Page 2, line 14,- 

 for “three lakh” 

 substitute “seven lakh and fifty thousand”. (1) 

HON. DEPUTY SPEAKER:  I shall now put amendment No. 1 moved by Shri 

N.K. Premachandran to clause 4, to the vote of the House. 

The amendment was put and negatived. 

HON. DEPUTY SPEAKER:  The question is: 

“That clause 4 stand part of the Bill.” 

The motion was adopted. 
Clause 4 was added to the Bill. 
Clause 5 was added to the Bill. 

 

Clause 6                   Amendment of Section 3 

HON. DEPUTY SPEAKER: Dr. Shashi Tharoor – Not present. 

Prof. Saugata Roy – Not present. 

The question is: 

“That Clause 6 stand part of the Bill.” 

The motion was adopted. 

Clauses 6 was added to the Bill. 
Clauses 7 to 10 were added to the Bill. 

 

Clause 11    Insertion of new Chapter 111A 

HON. DEPUTY SPEAKER:  Shri N.K. Premachandran, are you moving 

amendment No. 3? 
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SHRI N.K. PREMACHANDRAN : I beg to move: 

 “ Page 3, lines 23 and 24,- 

 for “such manner and procedure as may be  
 prescribed by rules made by the Central  
 Government” 

 
substitute “the provisions of Code of Civil Procedure, 1908”.
   (3)      
 

HON. DEPUTY SPEAKER:  I shall now put amendment No. 3 moved by Shri 

N.K. Premachandran to clause 11, to the vote of the House. 

The amendment was put and negatived. 

 

HON. DEPUTY SPEAKER: The question is: 

“That clause 11 stand part of the Bill.” 

The motion was adopted. 
Clause 11 was added to the Bill. 

Clauses 12 to 16 were added to the Bill. 
 

HON. DEPUTY SPEAKER: Shri N.K. Premachandran, are you moving your 

amendment no. 4 to clause 17? 

SHRI N.K. PREMACHANDRAN : Sir, the amendment no. 4 is concerning the 

State Legal Services Authority. So, I am not moving amendment no. 4. 

HON. DEPUTY SPEAKER: The question is: 

“That clauses 17 to 20 stand part of the Bill.” 

The motion was adopted. 

5 of 1908 
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Clauses 17 to 20 were added to the Bill. 
Clause 1, the Enacting Formula and the Long Title were added to the Bill.  

  
SHRI RAVI SHANKAR PRASAD: Sir, I beg to move: 

“That the Bill be passed.” 

HON. DEPUTY SPEAKER: The question is: 

“That the Bill be passed.” 

The motion was adopted. 
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16 54 hrs 
STATUTORY RESOLUTION RE: DISAPPROVAL OF NATIONAL SPORTS 

UNIVERSITY ORDINANCE, 2018 
AND 

NATIONAL SPORTS UNIVERSITY BILL, 2018 
 
HON. DEPUTY SPEAKER: Now, we take up Item nos. 15 and 16 together.  
SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I beg to move: 

“That this House disapproves of the National Sports University 
Ordinance, 2018 (No.5 of 2018) promulgated by the President on 
31st May, 2018.” 

  
युवा काय��म और खेल म�ंालय के रा�य म�ंी तथा सूचना और �सारण म�ंालय म� रा�य 

म�ंी (कन�ल रा�यवध�न राठौर (सेवािनवृ�): म� ��ताव   करता ह�:ं 

“िक सव��म अतंरा���ीय प�ितय� को अपनाते ह�ए चनुी ह�ई खेलकूद िव�ा 

शाखाओ ंके िलए रा��ीय �िश�ण के�� के �प म� काय� करने के अित�र� खेलकूद 

िव�ान, खेलकूद �ौ�ोिगक�, खेलकूद �बंधन और खेलकूद कोिचंग के �े�� म� 

खेलकूद िश�ा को �ो�नत करने के िलए मिणपरु रा�य म� एक रा��ीय खेलकूद 

िवि�िव�ालय, जो अपने �कार का �थम िविश� िवि�िव�ालय है, क� �थापना 

और िनगमन के िलए तथा उससे सबंंिधत या उसके आनषुिंगक िवषय� का उपबंध 

करने वाले िवधयेक पर िवचार िकया जाए।”   

 

 उपा�य� जी, हमार े देश म� खेल के िलए ऐसी कोई एक स��ल अथॉ�रटी या स��ल 

इं�टीट्यूशन नह� है, जो खेल के अलग-अलग िवभाग� के अदंर �ेिनंग कर सके और एक लीिडगं 

अथॉ�रटी क� तरह माग�दश�न कर सके। यह ��तािवत है िक �टेट ऑफ मिणपरु म�, अपने आपम� 

पहली बार, इस तरह क� नेशनल �पोट्�स यूिनविस�टी बनाई जाए। 
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इसम� �पोट्�स एजकेुशन भी �मोट हो, �पोट्�स साइंसेज, �पोट्�स टै�नॉलोजी, �पोट्�स 

मैनेजम�ट,  �पोट्�स कोिचंग और साथ-साथ �रसच� भी हो तािक �पोट्�स जो आज एक बह�त बड़ी 

इंड��ी बन गया है, उसके अदंर भारत भी अपनी भागीदारी िव� के अदंर भी िनभा सके। इस 

कारण से इसम� िवल�ब नह� िकया जा सकता था। �पोट्�स यूिनविस�टी मिणपरु के अदंर जनवरी 

2018 से दो कोस�ज श�ु हो गये-बैचलर ऑफ िफजीकल एजकेुशन और बैचलर ऑफ कोिचंग। अब 

ये दोन� कोस�ज जो वहा ंश�ु हो गये और छा�� को नकुसान न हो, इसके िलए यह ज�री था िक 

सरकार ऑिड�न�स लेकर आए �य�िक यह िबल पास नह� हो पाया था। आज म� सदन के सम� यह 

��ताव रखता ह� ंिक इस िवधेयक पर चचा� और िवचार-िवमश� कर ेऔर इसको पास कर।े 
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SHRI N.K. PREMACHANDRAN (KOLLAM): Mr. Deputy Speaker, Sir, I rise to 

oppose the National Sports University Ordinance, 2018. 

 Sir, as repeatedly said in this House during this Session, this is the sixth 

ordinance that this august House is discussing. In this case, it is a very strange 

experience, because the National Sports University Bill was introduced in Lok 

Sabha on 10th August, 2017 and the Bill was referred to the Parliamentary 

Standing Committee on Human Resource Development. The Standing 

Committee on Human Resource Development submitted its Report on 15th 

January, 2018. I am also a member of the Standing Committee on Human 

Resource Development. The Standing Committee took evidence from various 

people, detailed discussions took place and finally the Committee submitted a 

comprehensive report on the National Sports University Bill, 2017. 

 But what has happened after the submission of the Report of the 

Standing Committee? It is quite strange to note that after receiving the Report 

of the Standing Committee on the National Sports University Bill, 2017, an 

Ordinance was promulgated by the Government on 31st May, 2018. That is 

why, I am saying that it is a strange experience as far as this Ordinance is 

concerned. The Bill was introduced on 10th August, 2017 and it was referred to 

the Standing Committee for a close scrutiny. The Standing Committee on 

Human Resource Development, with its own effort and hard work, submitted 

its Report within six months after a detailed examination of the various 

provisions of the Bill. The Committee made some recommendations in its 

Report. 
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 Sir, after receiving the Report of the Standing Committee, what is the 

role of the Government? When the system of Standing Committee has been 

incorporated in the Rules of Procedure, the recommendations of the Standing 

Committees have to be taken into consideration by the Government. Then, the 

Government has to come with proper amendments, if they are accepting the 

recommendations of the Standing Committee. Subsequent to the submission 

of the Report of the Standing Committee, instead of bringing the Bill for 

consideration along with the recommendations of the Standing Committee, the 

Government has opted to make the law through the route of an ordinance. 

That is why, I am saying that it is really a strange thing as far as this legislation 

is concerned. Otherwise, why has the Government referred the Bill to the 

Standing Committee? 

 Furthermore, the rarest of the rare thing has also happened in this case. 

Subsequently, the National Sports University Bill, 2017 has been withdrawn in 

this Session. So, the Bill which is now pending for consideration is the Bill of 

2018. But there is no substantial change. The only provision is to repeal the 

Ordinance which has already been promulgated on 31st May, 2018. In such a 

situation, the same question arises again as to why the Government was in so 

much of a hurry to issue this Ordinance? What was the urgency in issuing this 

Ordinance? Therefore, I, once again, want to reiterate in this House that the 

Parliamentary system of this country is being systematically undermined by the 

Government.  
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17 00 hrs 

This cannot be allowed.  Within two and half months of time, six 

Ordinances were promulgated and that too without having any emergency, 

necessity or  exigency. There were no compelling situations or extraordinary 

situations for issuing the Ordinances. Promulgation of Ordinances, one after 

another, is not good for a healthy democracy.  That is the point, which I would 

like to make.  This Parliament cannot be taken for granted.  This Parliament is 

not the stamping authority to stamp all the executive actions of this 

Government.  This is not   meant for the Parliament.  

 So, I strongly oppose the Ordinance route of legislation, especially, in a 

case when the Standing Committee has already submitted its Report.  Very 

concrete recommendations had been made by the Standing Committee.  

Instead of incorporating those recommendations, instead of accepting those 

recommendations and coming up  with a Bill having proper amendments, this 

Government has come up with an Ordinance before the House.  It is quite 

unfortunate as far as the Parliamentary ethics are concerned.  That is the first 

point regarding the Ordinance, which I would like to make. 

 Sir, coming to the Bill, I fully support this Bill.  There is no doubt about it. 

 By this National Sports University  Bill, it is intended to set up a full-

fledged Sports University of  international standards. We do not have an 

international status of the Sports University.  We are having an existing 

Lakshmibai National Institute of Physical Education. But there are certain 

limitations as far as this Institute is concerned.  It is a Deemed University.  It is 
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restricted to offer only the  Bachelor of Physical Education and the Master of 

Physical Education Degrees.  No other matters can be considered by this 

University.  

 There is one Netaji Subhas National Institute of Sports, which focusses 

only on training of athletes and coaches.  

 Sir, as also mentioned in the Statement of Objects and Reasons, there 

are  four main areas  namely, sports sciences, sports technology, sports 

management and sports coaching; and we do not  have a proper forum to 

agitate on these four issues. In order to fill this gap and in order to create a 

comprehensive sports environment in the country, a National Sports 

University, having  international standards with the statutory backing, is highly 

essential.  I fully support this National Sports University Bill, 2017 as well as 

2018.  

 Sir, when we consider the Sports University Bill, the provisions of the Bill 

also have to be looked into.  It is a full-fledged Sports University.   

 Sir, since the time is very limited, I am not going into the detailed 

provisions of the Sports University. The Sports University, in a sense, means 

that it should have an autonomous character and independence. The 

academic character of the Sports University  shall be determined and 

implemented by their own decisions, rules, regulations etc.  So, the Sports 

University should have an autonomous character. 

 Sir, we are creating a Sports University. While we are creating a Sports 

University, it should have an autonomous and independent character to 
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develop the academic activities as well as the professional trainings.  Here,  

this university has to be established in Manipur, North-East, which I fully 

support though according to us, Kerala is the best place for having this 

university because in regard to experience in athletics, football and other 

sports activities, Kerala is the pioneer State. Definitely, this university ought to 

have been established in the State of Kerala, but it is in Manipur. Yet I fully 

endorse it because   it is one of the North-Eastern States and that area should 

be developed.  The sports persons and sports activities   should be developed 

there. So, I fully support it. 

 Sir, along with the discussion, I would urge upon the hon. Minister that 

Kerala should also be considered as destination of the Sports University. 

Either a Regional Centre or some other centre may be considered for Kerala.  

So, adequate representation, sufficient importance and significance should be 

given to the State of Kerala also. 

 Sir, academic activities have to be improved and professional training 

should be given.  Otherwise, we need not have a university because institutes 

are already there. So, we are establishing a Sports University with the specific 

purpose. In order to have the autonomous character of the university, through 

this legislation, we  are  providing  the  statutory backing.  

But, it is quite unfortunate, in certain provisions, to note that the Central 

Government is having an absolute authority over the National Sports 

University.  If you examine certain provisions of the Bill, the Central 

Government is exercising its discretion and authority over the autonomous 
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character of the University.  That is the only reservation which I would like to 

make regarding the contents of the Bill or regarding the contents of this 

Ordinance.   

 The National Sports University shall never be a department under the 

Ministry of Sports.  It shall not be a University for namesake.  Kindly go through 

the various chapters of the National Sports University Bill.  I am not talking 

about the curriculum and the syllabus of the University.  But, regarding the 

structural organisation, the rules and regulations as well as the inquiry and 

inspection, in all these cases, it has been seen that the Central Government is 

absolutely exercising their authority to have control of the University.  Even 

day-to-day affairs of the University are being controlled and regulated by the 

Central Government which means the autonomous character of the University 

is missing in the Bill.  That has to be rectified at the earliest.  That is the first 

point which I would like to make regarding the Bill. 

 I can very well substantiate by reading two clauses, namely, Clause 7 

and Clause 25 of the Bill.  In clause 7 of the Bill, the unfettered authority is cast 

upon the Central Government; the Government of India is there in Clause 7 of 

the Bill.  Clause 7 (1) of the Bill says: “The Central Government may, from time 

to time, appoint one or more persons to review the work and progress of the 

University…”  Okay, we can very well understand that the Central Government 

should have supervision over the University.  I accept it.  But subsequently, 

Clause 7 (1) of the Bill says: “…including outlying campuses, Colleges, 

Institutions, Regional Centres and Study Centres maintained by it, and to 
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submit a report thereon……and the University shall abide by such action and 

be bound to comply with such directions.”.  It means, two persons will be 

appointed for supervision.  It is not only in the University.  Suppose you are 

opening a regional centre in Patiala, you are opening a regional centre in 

Kashmir under the University, if you are starting some physical education 

colleges in various parts of the country, the Government of India personnel can 

directly go to the colleges and have the inspection and the inquiry done.  They 

will submit a report and the University is bound to comply with the directions of 

the Central Government. Then, what is meant by a University?  If it is within the 

University, we can very well understand it.  All the institutions and 

organisations coming under the University shall be inspected and inquired by 

the Supervisory Committee and all the directions of the Supervisory Committee 

have to be abided by the University.  It means, it is a Central Government 

authority.  That is why I would say that the National Sports University shall 

never be a department coming under the Ministry of Sports. 

 As per Clause 7 (2), the Central Government shall have the right to 

cause an inspection to be made by such person or persons, as it may direct, of 

the University, its buildings, sports complexes, libraries, laboratories and 

equipment, and even of any outlying campus also.  I have moved so many 

amendments regarding deletion of the word ‘inquiry’.  Inspection is okay.  The 

Central Vigilance Commission is there.  If the University is violating the 

statutes, ordinances and directions of the Government of India, there are so 

many other provisions in this regard.  If everything is being done by the Central 
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Government, then what is the role of the University? As per the Bill, where any 

inspection or inquiry has been caused to be made by the Central Government, 

the University shall be entitled to appoint a representative, who shall have the 

right to be present and be heard at such inspection or inquiry.  I am not going 

in details because of paucity of time.   

As per Clause 7 (9), – it is very interesting – without prejudice to the 

foregoing provisions of this section, the Central Government may, by order in 

writing, annul any proceeding of the University which is not in conformity with 

the provisions of this Act or the Statutes or the Ordinances.   

 This is the way the provisions are going.  That is why I have an 

apprehension in this regard. Clause 25 (1) is also there.  There also, the 

Central Government is given an absolute authority to control the affairs of this 

University. 

 Regarding the sports, it is a quite pathetic situation of this country.  130 

crore Indian population is not able to have an international standard either it be 

in Olympics or in football.  It is a pathetic situation everywhere.  The Australian 

Prime Minister recently visited India and had collaboration with the Indian 

Government to have five MOUs.  He spoke in the function that sports build 

social capital.  It is absolutely correct.  Sports is a very important component of 

health management and education.  My suggestion is that the sports should be 

made as a compulsory subject in schools.  My point is that through ‘Khelo 

India’ programme which is initiated by this Government to develop the sports 

culture in grassroot level, one has to identify the sports persons at the 
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grassroot level.  If you can identify the sportsperson at the grassroot level and 

give international coaching, training, nourishments and encouragement, 

definitely, India can develop the sports culture and international sports persons 

can be built up in this country for which this National Sports University Bill is a 

welcome step in such a direction.  

With these words, I conclude. 

HON. DEPUTY SPEAKER: Motions moved: 

“That this House disapproves of the National Sports University 
Ordinance, 2018 (No.5 of 2018) promulgated by the President on 
31st May, 2018.” 

 

“That the Bill to establish and incorporate a National Sports 
University in the State of Manipur, a specialised University first of 
its kind, to promote sports education in the areas of sports 
sciences, sports technology, sports management and sports 
coaching besides functioning as the national training centre for 
select sports disciplines by adopting best international practices 
and for matters connected therewith or incidental thereto, be 
taken into consideration.” 
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�ी अनरुाग िसहं ठाकुर (हमीरपुर): माननीय उपा�य� महोदय, आपने मझेु इस िबल पर बोलने 

का अवसर िदया, इसके िलए बह�त-बह�त ध�यवाद। 

वो समां तैयार करो, वो जहा ँतैयार करो, 
लगे मेडल� का अ�बार, वो मकुा ंतैयार करो। 

 मेडल� का अ�बार लगे, इसीिलए माननीय �धानमं�ी जी के नेत�ृव म�, इस देश म� खेल� को 

आगे बढ़ाने के िलए अलग-अलग �यास िकये गये और नेशनल �पोट्�स यूिनविस�टी िबल अपने-

आप म� एक बह�त अ�छा �यास है, िजसके समथ�न म� म� बोलने के िलए खड़ा ह�आ ह�।ँ  

 अगर दिुनया भर म� िकसी देश क� ताकत का आकलन होता है, तो वह उसक� 

अथ��यव�था से होता है, सै�य �मता से होता है या �पोट्�स के �े� म� िकतना अ�छा कर पाता है, 

इससे होता है।  

 अभी सदन म� िपछले िबल पर �ी रिवशकंर �साद जी कह रहे थे िक भारतीय अथ��यव�था 

ने �ांस को पीछे छोड़ िदया है। सभी के मन म� �स�नता है िक भारत आगे बढ़ रहा है। लेिकन, 

खेल� के �े� म� िजतना आगे बढ़ना चािहए, �या हम उतना आगे बढ़ पाए ह�?  

 खेल� के बड़े आयोजन के सबंंध म� कॉमनवे�थ गे�स क� बात कही गयी। उसका आयोजन 

कैसे ह�आ, यह पता नह�। लेिकन, एक बह�त बड़ा ध�बा उस समय के आयोजक� और सरकार पर 

लगा। खेल के िलए इं�ा���चर बनाने के नाम पर भी खेल� को नह� छोड़ा गया। वहा ँ से भी 

��ाचार क� बू आनी श�ु ह�ई।  

 माननीय मं�ी जी, म� आपके मं�ालय को बधाई देना चाहता ह� ँ�य�िक जो 70 वष� म� नह� 

ह�आ, आपने उस िदशा म� एक अ�छा कदम उठाया है। मझेु पूण� िव�ास है, इससे खेल� को बल 

िमलेगा।  

 मिणपरु म� बनने वाले इस नेशनल �पोट्�स यूिनविस�टी पर 524 करोड़ �पये खच� 

िकए जाएगें। It will be a specialised university of its kind to promote sports 
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education in the area of sports sciences, sports technology, sports 

management and sports coaching.    

 हर �े� को कवर करने का �यास िकया गया है। यह िसले�ट �पोट्�स िडसीि�लन के िलए 

एक नेशनल �ेिनंग से�टर होगा। इसके मा�यम से अलग-अलग �थान� पर से�टर ऑफ ए�सील�स 

खोले जाएगें। लेिकन, यहा ँपर मेरा एक मौिलक �� खड़ा होता है िक आिखरकार भारत खेल� के 

�े� म� उतना आगे �य� नह� बढ़ पाया? दिुनया म� हमार ेपास सबसे �यादा यवुा आबादी है। हम 

कहते ह� िक हमार ेसामने चुनौितया ँह�। यिद उसे सही िदशा नह� दी जाएगी, तो शायद इस देश के 

सामने एक बह�त बड़ी चनुौती खड़ी हो जाएगी। लेिकन एक �यास िकया गया है। माननीय �धानम�ंी 

जी �वयं �पोट्�स एडिमिन��ेटर रहे ह�, खेल �ेमी भी ह� और खेल� को आगे बढ़ाने के िलए बजट म� 

बढ़ोतरी भी क� है। लेिकन, मेरा यह मानना है िक 21 लाख करोड़ �पये का बजट भी कम है।  

 इसके बार ेम� कहा जाता है िक �पोट्�स एक �टेट स�जै�ट है। रा�य इसके िलए िकतना 

पैसा देते ह�? इस पर िकतना खचा�  होता है? एच.आर.डी. मं�ालय के मा�यम से भी कुछ योजनाए ं

चलाई जाती ह�। िमिन��ी ऑफ यूथ अफेयस� और �पोट्�स के मा�यम से भी बह�त सारी योजनाए ं

चलाई गई ह�। लेिकन कुल िमलाकर देखा जाए तो पैसा बह�त कम है, बह�त सीिमत है। हम कैसे बड़े 

िखलाड़ी पैदा कर पाएगें?  

 माननीय मं�ी जी से मेरा �� रहेगा और म� यह कहना चाह�ंगा िक वे इसका उ�र द� िक 

भारत म� �देश �तर पर, िजला �तर पर और �लॉक �तर पर खेल� का आधारभूत ढांचा िकतना है, 

�या इसके आंकड़े आपके पास ह�? देश �तर पर, िजला �तर पर, �देश �तर पर और �लॉक �तर 

पर िकस खेल म� हमार ेपास �या टैल�ट एवेलेबल है, �या आपके पास इसके आंकड़े ह�? कोचेज़ क� 

एवेिलिबिलटी रा��ीय, रा�य, िजला और �लॉक �तर पर �या है, �या आपके पास इसके आंकड़े 

ह�? आप कौन से खेल� को �ाथिमकता द�गे? िजन खेल� म� हम मैडल जीत सकते ह�, सब से �यादा 

�ाथिमकता उन खेल� के िलए और उससे कम �ाथिमकता िकन खेल� के िलए है? दिुनया भर क� 

�लोबल �पोट्�स माक� ट िकतनी बड़ी है, अमे�रकन �पोट्�स माक� ट िकतनी बड़ी है और भारतीय 
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�पोट्�स माक� ट िकतनी बड़ी है, �या आपके पास इसके आंकड़े ह�? �पोट्�स मै�यफैु�च�रगं के �े� 

म� हम िकतना रोजगार दे पाते ह�? �पोट्�स मैनेजम�ट के मा�यम से िकतना रोजगार िमल पाएगा? 

िखलािड़य� के पास िकतने टूना�म�ट्स एवेलेबल ह�? �या िखलािड़य� के पास अपनी परफॉम�स 

िदखाने के िलए कोई �लेटफॉम� है?  

 ओलिंप�स म� मैड�स जीतने क� बात क� जाती है। �या हम इतनी बारीक� म� कभी काम 

करते ह� िक ओलिंप�स म� �ैक ए�ड फ��ड म� िकतने मैड�स ह�, फ� िसगं और अलग-अलग खेल� म� 

िकतने मैड�स ह�? �या हमने इस पर कोई ल�य िनधा��रत िकया है? भारत म� िकन खेल� को लेकर 

सभंावनाए ंह�? �या हम� नीचे से आंकड़े नह� जटुाने चािहए? देश के �कू�स और यूिनविस�टीज़ म� 

इं�ा���चर कहां-कहां है, कौन सी यूिनविस�टीज़ खेल� को आगे बढ़ने के िलए अवसर द ेपा रही ह� 

और उन यूिनविस�टीज़ को आपके मा�यम से या एच.आर.डी. मं�ालय के मा�यम से िकतना बजट 

िमल पाता है? अगर हम वष� 2016 के ओलंिपक गे�स क� बात कर� और अगर उस कैिटगरी म� 

�टैनफोड� यूिनविस�टी को अकेला देखा जाए, तो मेर े�याल से उसम� 5व� नबंर पर वह आएगी, 

िजसने सब से �यादा मैड�स जीते ह�गे। �या भारत म� एक भी ऐसी यूिनविस�टी है? कोई ऐसा खेल� 

का �कूल है? 70 साल� म� नैशनल इं�टीट्यूट ऑफ �पोट्�स, पिटयाला के अलावा हम कौन सा 

दूसरा इं�टीट्यूट द ेपाए? िफिज़कल एजकेुशन म� हमने �वॉिलयर म� एक इं�टीट्यूट िदया। इसके 

िसवा हमने इस देश को �या िदया है? 

 हम यह कहते ह� िक हमारी 130 करोड़ आबादी है, िजसम� से 65 परस�ट नौजवान ह�, 

िखलाड़ी हमार ेपास ह�, लेिकन �रसच� ए�ड डेवलपम�ट पर हमार ेपास �या है? म� माननीय मं�ी जी 

से पूछना चाहता ह� ं िक भारत के िकतने िखलाड़ी �िश�ण के िलए िवदशे� म� जाते ह�? उन पर 

िकतना पैसा खच� िकया जाता है? अगर िपछले 10-20 वष� म� वह पैसा भारत के अदंर आधारभूत 

ढांचा खड़ा करने के िलए खच� िकया गया होता, तो न केवल भारत के िखलाड़ी यहां खेलते, बि�क 

हम दिुनया भर के िखलािड़य� को भारत लाने का �यास कर सकते थे। यह �यास िपछली सरकार 

के मा�यम से �य� नह� ह�आ? हमारी सरकार इस िदशा म� �या �यास कर रही है? 
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 मेरा आपके मा�यम से िनवेदन रहेगा, चनुौितयां कई �ंट्स पर ह�। इसक� पहली शु�आत 

मानिसकता से होती है। हमार े देश म� हर प�रवार चाहता है िक उसका ब�चा शारी�रक और 

मानिसक तौर पर �व�थ हो। वह त�दलुकर बने, धोनी बने, िवराट कोहली बने या िकसी भी और 

खेल का िखलाड़ी बने। लेिकन जैसे ही वह ब�चा 14 वष� का हो जाता है, उसके मा-ंबाप उस पर 

�ैशर बनाना श�ु करते ह� िक शायद खेल� म� त�ुहारा कोई क�रयर न बन पाए, इसिलए तमु पढ़ाई 

क� ओर �यादा �यान देना श�ु कर दो। आिखर उनको अपने ब�च� का भिव�य खेल� म� �य� 

िदखाई नह� देता? इसका �या कारण है? अमे�रका और बाक� देश� म� 14 वष� के ब�चे के 

�ो�सािहत िकया जाता है िक आगे बढ़ो और खेलो। �कूल से लेकर यूिनविस�टी तक उसका हाथ 

पकड़ा जाता है और उसे खेल� क� सिुवधाए ंदी जाती ह�। हमार ेदेश म� ये किमयां �य� ह�? 

अभी कुछ िदन पहले द�ुयतं जी टेबल टेिनस के िखलािड़य� को माननीय �धान मं�ी जी से 

िमलाने ले गए। िजन िखलािड़य� न ेअ�छा काम िकया, �धान मं�ी जी �वयं उनसे िमलना चाहते 

थे। िजस देश के �धान मं�ी िखलािड़य� का मनोबल बढ़ाते ह�, मझेु खशुी इस बात क� है िक 

माननीय मोदी जी ऐसा करते ह� और खेल� को आगे बढ़ाने का काम भी करते ह�। ऐसा हमार े�धान 

मं�ी माननीय नर�े� मोदी जी ने िकया है। िखलाड़ी मान-स�मान चाहता है। वह खेलने के िलए 

�लेटफाम� चाहता है। वह आगे बढ़ने का अवसर चाहता है। कह� न कह� िपछली सरकार लकु ई�ट 

क� पॉिलसी के बार ेम� कहती थी। आपने ए�ट ई�ट क� पॉिलसी के मा�यम से अगर 524 करोड़ 

�पये क� यूिनविस�टी खोलने क� कह� पर श�ुआत क�, तो मिणपरु रा�य म� आपने क� है, उसके 

िलए म� आपको बधाई देना चाहता ह�।ँ  

 उ�र-पूव� रा�य म� जो आपने यह �यास िकया है, यह अनूठा भी है, �शंसनीय भी है और 

�वागतयो�य भी है। मिणपरु जाने का अवसर भी सबको िमलेगा। साल के अतं म� चाहे उनको िड�ीज 

िमल�, एवाड्�स िमल�, इससे नाथ�-ई�ट को टू�र�म म� �मोशन भी िमलेगा। देश भर के इं�टीट्यूट्स 

को एिफिलएशन भी िमलेगा।  
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म� आपसे एक िनवेदन करना चाहता ह� ँऔर यहा ँपर �पोज करना चाहता ह� ँिक हम� यहा ंपर 

बाइिसकल �रम मॉडल दनेा चािहए, तािक देश भर के �कू�स और यूिनविस�टीज को उससे जोड़ा 

जाए। वहा ँपर नेशनल �पोट्�स यूिनविस�टी एक ए�सेल के �प म� काम कर ेऔर हमार े�कू�स और 

यूिनविस�टीज �रम के �प म�। 

HON. DEPUTY SPEAKER: Hon. Member, you may continue your speech 

tomorrow. 

 Hon. Members, as you know, we are having a function in the Central 

Hall. The hon. President, the hon. Prime Minister and all other dignitaries are 

coming.  

 Therefore, the House stands adjourned to meet again on Thursday, the 

2nd August, 2018 at 1100 a.m.  

17 22 hrs 

The Lok Sabha then adjourned till Eleven of the Clock 
on Thursday, August 2, 2018/ Shravana 11, 1940 (Saka). 

 
 
 
 


